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LEGISLATIVE ASSEMBLY. 

Mcmd4", 4t1& September, 1939. 

The .AJaembly met in the .Ai&embly Chamber at Eleven of the Cloak, 
Mr. Pl'8IIi.dent (The Honourable Sir Abdur Rahim) in the Chair. 

STATEMENT BY THE LEADER OF THE HOUS·E BE THE 
INTERNATIONAL CRISIS. 

111'. Prelidlnt (The Honourable Sir Abdur Rahim): The Chair 
understands that the Honourable the Leader of the House wishes to 
make an important and urgent tltatement. 

The Honourable Sir Muhamma.d Zafrullah Khan (Leader of the 
House) : Sir, We meet this morning uneler the shadow of a tragedy which 
may well prove to be the biggest catastrophe which has yet overwhelmed 
ch'iliStid humanity. As the House is a\vare, the British Empire has been 
at war with Germany since yesterday. How far the con1iagration which 
Hitler started on Friday last may spread, and what the extent of the 
destruction may be, no man can forl"tell ; but we can look forward with 
confidence to the ultimate issue. and of this I am certain that everyone 
of us here fully realises the gravity of the crisis and is determined to do 
his duty to King and country ~  and with steadfast courage and 
resolution. Th(' war is bound to I\d.l to thl' anxieties and responsibilities 
of e,'ery one of us, and I have no doubt that the House will realise that 
it will lay a heavy burden on the shoulders of those of us who happen 
to be public servants charged with duties in connection with the prosecu-
tion of war. I am, therefor(', well assured that such business as is 
hrought before the House will not only receive th(' usual care and atten-
tion of Honourable Members, but also that it will be despatched in a 
In/lOlIer which will leave these public servants sufticient time to discharge 
their duties outside the House adequately and effectively. 

The House is aware that certain Ordinances were issued by the 
Governor General before the Session commenced ; indeed. a reference 
was made to them by one Honourable Member on the first day of the 
Session. The Defence of India Ordinance was promulgated yesterday. 
I am to assure Honourable ~ that these Ordinances shall bt' 
brought before the House in the shlipe of legislative proposals as early 
ItS possible, and I am sure that they will receive the assent of the House 
at a very early date. For this purpose 1\ certain amount. of re-arrange-
ment of Government business will bCllOmt necessary. 

The House is further aware that His Excellency the Governor General 
had appointed the 21st September, aF! the day on whieh he desired to 
address both Houses of Legislature. The date has now been accelerated 
and His Excellency will address both Houses on the morning of the 11th 
September, which is the earliest date by which Members of the C.ouncil 
of State can conveniently reach Simla. That day is at present set down 

( 279 ) 
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• 
for the trauaction of DOD-01Bcial busiDess. I have, therefore, to inform 
the House that it will now be fixed for the trauactioD of o1Bcial buaine. 
and that in substitution tllefeOf some other day wi!} be bed for Don-
official business.' . . 

STARRED QUESTIONS AND ANSWERS. 
(a) OB.AL ANSWEBB • 

.. t78*-81*. 
PROHIBITION TO DEFEND INDIAN MERCHANTS UlIlDBR TRIAL IN CoNGO. 

82. *1Ir. Lalchand Bavalrai: (a) Will the ~  Secretary 
pJeue state if he is aware that an Indian Association of Dar-es-Salam in 
a cable to United PrtiSS stated that Congo authorities have by order 

~  Mr. Micheaux, an Advocate, to defend the Indian merchants 
wlio Htood trial before Congo Courts and that they asked for the intt>r-
,'ention of the GOYernment of India f 

(b) Is it a fact that the conditionl'l in Congo are worseninA' aod 
l"auaing great anxiety to the Indians there' 

(e) Will Government be pleased to state under what law the order 
j" passed by the Congo authorities prohibiting appearance of an Advocatt' 
on behalf of the accused T 

(d) What steps have Government taken in time or what steps do 
t.hey propose to take to see that full representation is given and just j(·t· 
done to Indian merchants under trial! 

Mr. O. K. Oaroe: (a) Government have seen the newspaper ~ . 
(b) and (d). A statement, outlining the position of Indians in tht' 

Belgian Congo, and the steps taken by thE' Government of India to N'move 
their grievances, is placed on the table of thE' HousE'. 

(c) Enquiri8l:i made in the matter reveal that the presiding officel'8 of 
Courts in the Congo have discretionary powers to refuse to hear lawyeJ'R 
not officially attached to the Belgian Congo Bar. There is no reason 
to suppose that these powers arE' not founded on a legal haRis. 

Note regardiflg the grWl1Ja7ICclI 01 BritiJIh Indiaft _bjrct, in th(' B,,/giarl Cong" alld 
the MO'll4ated TC'lTitorJl of ~  Uf'Imdi. 

The .lifti('ultie8 experienced by British IndillD subjeets in the Bellrian Onngo 
&ad the :Mandated Territory of Ruanda Urundi who numbel' app!'O:Kimately 1,000 
"er'fI flrst brought to the notiee ot thf! Government of India in 1935, whan the British 
Consul-General at LeopoldviJle reported to Hia Ma.i(,lItY'8 GoveTDUlcut tbat thf' 
British Aliatir t'ommunities ~  larj{l'ly in the gold mining region. ot th(' tllrTi· 
torlCII mentioned above, were experienrinR' r.onllidl'rable difticIlltietl at the hand. of the 
local Belgian lluthoritiOll. Th(' amount ot R'Old Itolen from the <JonR'o mlnflll DIlIIIlaUy 
..... I'.onlriderable and the BeIR"ian authoritiell "ere eGnvinr.ed that the Indian ~ 
t7aftUiDg throughout the diatrirt plaJ'M a prinripal part. in the thett. "hlrh ot'.curred. 

2. In April, 1931. a repreeentation tendered by one Mr. 8uleman, a Britiah Indian 
.ubjeet in Belgian. ConR'o, "a. received from the Imperial lOcUM Cltlzen.hlp AlIOda· 
tion to the effeet that Indiana were: 

(0) subjeeted to reaidential and eGIDJDeTeial aegregatlon; 
(b) prevented f!'Om partieipating in the mbUD« bu_a ; 

tTbele qtatio1lI were withc1nnna by the quNt!OneT. 
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(.) I1Ib;1eoted teillepl eleportatioa j .... 

(eI) b1adeqa&tel1 provided with Oouular facilltieL 
111_ grievanC81 were referred to Hia Maj8lt,.'a Government aDd in ~. 1987, 
BiI .Iolajelty' 'I Ooual·Geueral at Leopoldville reported that the c1IIabi1iU. eomplaiMcJ 
ot by lb. 8ulemaD were DOt aublltaDtiated anel that Britilh IDcHau W8I8 DOt 1Ieiq 
aubjeeted to nfalr di8crimiuatioa. He, however, added that afortautely, • _. 
percentage of the Indiaa reBidentB ia the miniDg area bad lai4 ~ opea to .... 
pieion of gold .tealiag and lIDluggling and the number of autheatieated eueII had been 110 
latp tllat tlIere wu little likelihood of IDdiaDe beillg admitted iallo the ranb of IIIIDing 
prOlpeetors. The Couul·Genoral toured througbout the diatriet.e eoaeerDecl and kMIk 
eouiderable paiDl to eneourage loeal IndiaDl to bring their grievanC81 to him. No 
indieation wu, however, given an:ywhere tbat lDdiaDB were UDder au,. ~ . 
abiliti81 in regard to their trading or other aetivitie .. 

3. In reporting on the political and economie eonditiona of the Belgian Oollgo 
dnring 1938, the BritiBh CoDau1-General at Leopoldville observed that tlle Be1giaa 
authoritiea bad iatroduced repNlllive meuur81 to prevent gold atealing and these had 
caused eouiderable unreat among the Britiah Indian, Greek and Cypriat tradere. The 
local police had rallOrted to dragooning methode and inofrenllive tradera were fre-
quently IUbjeeted to aeareb and often ruined. Complaints regarding the methods 
employed were wid8llpread among the Indian and Cypriat populatioa and UIOCia-
tiona had been formed, and lawyers engaged, to defend the intereate of the e.ommuai· 
tiel! eonearned in the eourtB. 

4. Early in 1939, the attention of thl" Government of India wu drawn to a atate-
ment iMued by Rev. C. F. AlI.drl'W8 alleging that reapeetabJe and reaponaibll" Indian 
traders in the Belgian Congo were being arrested on mere slIBJIitlon of gold stealing, 
often 80lely on the informatiou of agents provocateurs and poliee apie8 who tromped 
up fal8e charges again8t them. It WIl8 8tatl'd that profleCutions for offencea eom-
mitted ns far back lUI ]932·34 Wl'rl' being inl!titutl'd 811 a politit'a] ~ in order to 
oust the Indiana from the Belgian Oongo and the persons at't'ulled were refuaed the 
right of It'gal repreaeutation in the ~ . His Majesty's Government were requested 
hy tht' Govt'mmeut of India to enquire into thest' alll'gations n.nd to takl' whatever 
,,!'tion might bl' possible through Hill Majest.Y'8 Conaular authoritiea to enSllJ"l" that 
t.hl' Tn(lian community wall not trt'ated with injustice. 

5. In May of this yenr, Mr. TAhmal'1. tht' Il'jllll rel)resentative of the Indian 8001-
munity in t.hl' Belgian (',ougo and thl' Mandaten Tl'rritory of Ruanda Urundi eaml' 
to India, and in lin interview lI('corded t() him hy thl' Foreign R8I'.retary, dl'Beribed fully 
the diffi('ultiea which nre beilljl cJ:p('!l"iell(,1'1l by British Indians in tbelle territories. He 
stated that a large number of rt'spt'ctabll" nnd wenlthy merchants had been arrested OB 
fabril'ated charges of gold stl'nling nnd he had hem refused pennilllrion to repreaent 
them in ('onrt. Four perlons were eventunlly convicted and sentent.ell toO long tenna of 
imprisonment on evidene(l which was in his opinion wholly nreliable. He aaid ~ 
the remainder- of the n('.('u8(·d wl'rl' still unitl'r trial and that no justice I'ould be 
e:!pooted in thl' 10l'al MUrtA. I1is MajestY'8 Goverumt'nt have been informed of t.hl' 
situation as de8r.rihed by Mr. Ishmael, and have again been uked to take aU poeaibll' 
ateps to have the grievance8 of the British Indian IUbjeeta removed. A report 
rer.cntly received through His Majesty's Govemml'nt from the Britilh eonau1-GeDeral 
at uopoldville shows that thl' agitation among thl' Indian oommunity baa beeollll! 
greatly intensi1ied recently. Much indil"fll4tion is felt regarding the emting Bta.te of 
aft'airs lind over the IImount of material damage which is being nfrtmee1 by Indian .. 
inlll1re.ernted for long pl'riods under suspieion of gold traftWlring. It is reported that 
some 30 Indians have been Meuflled of trnfticking in gold in the Oostermarlnille area 
and in Ruanda Urundi. Repreaentationa were made to the Gov8ll1or General of the 
Rellrian Oongo by the British (,onsul-General, Dud the former promised to issue innrut'-
tions to the 10('&1 Belgian authoritiea to be more reasonable and diBereeet ill their methodll 
of I88.reh. The OoDlUl·General aftlnna that the Indian popu1atioD of the Belgian CcJnRo 
ia by no meana alone in tbia a,ptation against the administration of juatice ill the miDing 
"rea. Ris Maj8lty 'a Government are takinlr all possible atepa to remedy this unaatltl-
factory state of afrairll. and the CoDlul-General at LeopoldViDe hal been autHriIed 
to villit the atreeted areu and t.o int.erview the Tndian" im'PriBoned, the lawyers in tlIc 
e&IeI, and the judicial authoritiea nnd mining oftielala. No requllt fol' the I8meell 
of an eminent counael haa been received by the Government of IDdla from the IndiaDI 
III Belrlan Ooqro. 

L198LAD ~~ 
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1Ir. t.lohaDd Ran.lrai': Has the Honourable Kember abo .hOWD 
the realODS given for not accepting. thi. advocate, in the Btatement that 
he has laid on the table , 

111'. O. K. O&roe : The Government of India have DO informatioD, but 
presume that this particular advocate is not one of thOle who i.oftloiall, 
attached to the Belgian Congo Bar . 

... LaJohand Ravalrai : Has he ever been practiaing there Or iI thiI 
his very fim ease' 

111'. O. It. Oaroe : Sir. I have no information. 

1N0BBA8! Il( THIRD CLASS ACCOIUIODA'I10N IN CERTAIN ~ 'IPAJU 
BETWEEN KABACHl AND PEsHAWAR. 

88. *lIian Ghulam Itadir Muhammad Bhahban : Will the Honour-
able the Railway Member be pleased to state : 

(a) whether it is a fact that 19 Up and 20 Down Express trains 
between Karachi and Pel.lhawar on the North Western Rail-
way are very popular traim; for Sind passengers and are 
therefore overcrowded speciall.r in the third classes; 

(b) whetht.r it is proposed to increase third class aceommodation 
011 these trains; if not, how do the Railway Administration 

~ propose to relieve overcrowding; and 
(c) if the reply to part (b) sbow' be in til(' affirmative, what is the 

extent of pro pOKed increase in third class accommodation 
on these two express trains T 

The Honourable Sir Andrew Clow: (a) I am informed that these 
are popular trains and that at least ont' of them has been, on occasions, 
slightly overcrowded. 

(b) No. The slight o\'ercrowding, revealed by a prolonged census. 
occurred at two stations only and does not justify additional accom-
modation. 

(c) Does not al'ise, 
Mr. Lalcb&nd Ravalrai : May I know from the Honourable Mem-

ber, if there ill overcrowding. why th{'y cannot attach more wagons or 
carriages to the train! 

The Honourable Sir Andrew mow: That, Sir, would not be justi-
fied. A count was taken for two sepllrate months. In one month there 
was overcrowding on thr('e occasion:-; to the extent of nine, two and one 
third cla8s passengers anrl that occurred only at two stations. That 
would not justify even one extra carriage. 

Mr. LalcbaDd. Navalrai: May I know from the Honourable Member 
if it is not a fact that the reason that i8 being given is that a amall engine 
is working between Karachi and Robri and, therefore, they cannot attach 
more carriages even though there is overcrowding' 

The Honourable Sir Andrew mow : I do not think that arises. 
What I said was that ther{' was no necessity for extra carriages. 
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REVISION OF P.A8S RULBS J'OIL RAILWAY EMPLOYEES. 

IN. *1Iia.D Ghulam Ka.dir Muhammad 8hahbaD : Will the Honour-
.. ble the Railway Member be pleased to state: 

(a) whether it is a fact that under the Travelling Allowance rules 
for the Central Government Departments, intermediate class 
fares arti allowed to all subordinate members of service 
Irrespective of pay, and second class fares to those who 
draw over Rs. 200 ; 

(b) why the Railway Board have not adopted these pay limits for 
grant of free passes to railway employees; and 

(c) whether Government propose to so revise the Pa88 Rules for 
the Uailway employees as to bring them in line with the 
Central Government Travelling Allowance Rules; if not, 
why not' 

The Honourable Sir Andrew Olow: (a) Yel. 
(b) and (c). I would refer the Honourable Member to the reply 

given to parts (d) and (e) of Mr. Lalchand Navalrai's starred question 
No. 1449 of 31st March, 1939. 

Mr. Lalchand Navalrai : May 1 know from the Honourable Member 
if the rules for passes have at least been changed to this effect that those 
that were ~ over Rs. 60 on the old scale will have passes restored 
to them for the coming year , 

The Honourable Sir Andrew Clow : To the best of my recollection, 
the classification has not been altered. 

SALE Qt' PRIVATE PROPERTY BY RAFFLE ON THE NORTH WESTERN RAILWAY. 

85. *Mian Ghulam Kadir Muhammad Shahban: Will the Honour-
able the Railway Member be pleased to state : 

(a) whether it is permissible tn the Government employees to sell 
t hl'ir property by private rames, to which their subordinates 
are asked to ~  ; if so, do Goyernment propose to 
refer to specific rules or orders on the subject ; 

(b) if the reply to part (a) above be in the negative, whether on 
the North Western Railway certain senior subordinates and 
officers have tried to sell their old properties by private 
ra1Bes to which employees have been made to contribute; 
and 

(c) whether Government propose to issue instructions that the 
employees should not sell their properties by private rafBes 
to which ~  subordinates or colleagues are made to 
subscribe on the penaltY' of a severe action being taken 
against such persons ; if not, why not' 

The Honourable Sir Andrew mow: (a) In eertain circumstances a 
rame. conducted by any person, is 8U offence punishable under the 
Indian Penal Code : and in certain circumstances a raftle conducted by a 
gazetted offict:r may offend against rule 9 of the Government Benants' 
Conduct Rules. 
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l b) No such case has recently oome to the notice of Government. 
If the Honourable Member has particulars of such a caSe and will give 
them to the Railway Board. they will forward them to the General 
Manager. 

(c) No addition to the Governmeut Servants' Conduct Rules appears 
to be necessary as any officer who brought pressure on other officials for 
his own financial advantage would b(' liahlp to disciplinary action. 

SUSPENSION OJ!' EMPLOYEES ON THE NORTH 'WESTERN RAILWAY. 

88. *IIian Ghulam Kadir Muhammad. 8hahban : Will the Honoul'-
able Member for Railways be pleased to state: 

(a) whether it is a fat·t that under rule 11 of the rules circuluted 
under the Government of India, Hailway Departwl;nt, letter 
No. E.-34IR.G.!6, dated the 22nd .JUDl·, 19:15, an employee 
could only be suspended from duty if : 

(i) he is arrested Jwuding trial or committed to prison; 
or 

(ii) hi .. ,'ouduct is ~  an in\"pstigation for which the 
maximum penalty is discharge or dismissal from service ; 

(b) whether it is a fact that on the North Western Railway 
employees are suspended from duty when there is nothing 
in the procedure of t:nquiry to show that the mao's conduct 
is undergoinJr investigation for an offence the maximum 
penalty for which is either a discharf1;e or dismissal ; 

(c) whether it is a fa!'t that when an employee is under sU!lpen-
sion, he is given subsistence allowance up to the minimum 
limit of one-fourth of his pay ; 

(d) whether it is a fact that E'VI'li for !mspensions referrt:d to in 
part (b) above, thti employees on thp North Western Rail-
way are not ~  full pay for the pl'rind of SusPl!Dsion ; 

(f') whether Oovp.rnmeut propose to iSlilue instruct.ions that the 
Government of India's rule!; on the subject should be 
strictly observed ; if not, why- not ; and 

(f) what instMlctlOns, if any, Government han issued to restrict 
suspensions of tllp ~  on ~ North ~  Rail-
way, to cases authorised by the rules referred to in part (a) 
above, and in view of the paMage of the Payment of Wages 
Act (IV of 1936) by this Hou.e f 

The Honourable Sir Andrew Olow: (a) Yes. 
(b), (d) and (e). Government have no reason to believe that em-

ployees have been suspended otherwise tban in eonformity witb the 
rules. 

(c) The limit of one-fonrtb of pa)" is the maximum. and not the mini-
mum. 

(f) No special instructions have been i88Ued. 
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81. *1Ii&n Ghulam Kadir :Muhammad, 8habban: Will the Honour-
able the Uailway Member be pleased to state : 

(a) whether the retired employees of the State-managed Railways 
were aIlowt:d foreign passes under the Railway Board's 
~  No. ~ ., dated the 16th November, 1936 ; 

(b) why these foreign passes for retil'ed railway employees were 
stopped afterwards; 

(c) whether the Hailway Board ha\,e received any rt:"presentation 
to allow rf'tired railway employees the concession of foreign 
paSl)es; 

(d) if so, whether Government propose to revise Pass Rules in 
this respect; if not, why not; 

(e) whether it is a furt t.hat Pass Rules had been finally revised 
in HJ:J6, to take etreet. on the State.managed Railways with 
effect from the 1st January, 1937 j and 

(f) why the Railway Doard have made a further rbtrograde 
revision in the pass rules for the retired railway employees' 

The Honourable Sir Andrew Clow: (a) Yes, but only over State-
managed Railways. 

(b) and (f). Hl'eausl' it was conshlered that the concession was too 
liberal and that passes over the home line were a sufficient concession. 

(c) Yes. 

(d) The matter is under consideration. 

(e) Th(' rules were reviRed in 1936. and were again revised in 1938. 
Further minor modifications are now under consideration. 

Mr. La.lchand Navalrai : May I know if all foreign passes that they 
used to get before have been restored now, or even that a smaller number 
is being given , 

The Honourable Sir Andrew Olow: I have no exact information, 
but I Raid that retired officials do not get foreign passes nOw. 

DIVISION OF OFFICERS IN THE RAILWAY DEPARTKENT IN CERTAIN CATEOOBlB8 

88. Maulvi Muhammad Abdul GbaDi : Will t.he Honourable t.he Com· 
municationR Member please Rtate : 

(a) whether officers in t.ht'! ~  Department. are divided into 
two categorieR, "iz., the Secretary of State's officers and the 
Governor Genf'ral's officers; if so. since wht:'Jl ; 

(b) what is the distinetion between, and educational qualifica-
tions of. t.hese two rateJ!'ories of officers, Rnd t.heir respective 
functions; 

(c) whether it is a fact that. the Secretary of State's offtcers are 
ordinarily Europeans and the Governor General's officers 
are ordinarily Indiana ; 
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(d) whether it is a fact that the Secretary of State's omeel'l 
ordinarily get overseas pay in addition to their pay proper 
and the Governor General's omcers do not ordinarily get 
this overseas pay ; 

(e) what are the ditferent seales of the rates of overseas pay 
allowed to respective officers of the Secretary of State's 
group; 

(f) whether it is a fact that more than 2 ~  ago the Railway 
Board issued orders to the elYe!'t that the Calcutta and 
Bombay compensatory allowances shoulrl be withdrawn 
from all railway oftieel'll including the ~ of State '. 
omeers and the Governor General's officers ; 

(g) whether it is a fact that after the lapsf' of more than two 
yt:ars the Railway Board have ordered that in the case of 
the ~  of State's officers. thf' compensatory allow-
ances should be paid to them again with ('trect from the 
date from which thf'Y were stopped ; 

(h) whether it is II fact that undf'r ~  ord{'ra the Secretary of 
State's officers will rl'!'ci\'t' arrl'ars of !'ompcnsatory allow-
ances for more thall two years; if so, the total amount of 
sueh allowances ; 

(i) whether it is 8 faet that ~  Illlowanee is given to 
re-imburse an officer for expt:nditure incurred by him in 
the discharic of his official duties ; 

(j) whether it is a fact that tht're are orders to t.he etrect that 
compensatory allowances should be so fixed 8S not to be 
source of profit to thosf' who recei,'e them ; if so, whetht:l' 
Government propose to lay a copy of the order on the 
table; 

(k) the reason why the compensatory allowances have not been 
restored in the case of the Go,-ernor General's officers; 
and 

(I) whether it is a faet that the Gonrnment of India decided to 
diseontinue thf' compemmtory allowances at Calcutta and 
Bombay because the cost of living had gone down , 

The Honourable Sir Andrew Olow : The question should haVe been 
adclresaed to my Honourable eolleagup in fhl' Finanl'(' Departm('nt. 

Pu.l..ING UP OF VACANCIES BY DIRECT RECRUITMENT ON THE NORTH WESTERN 
RAILWAY • 

•. *JIaulvi Mubammad Abdul Gha.Di: Will the Honourable the 
Communications Member please state : 

<a) 

(b) 

whether it is a fact tbat the Railway Board have _ned orders 
to the effect that 20 per cent. of vacancies in ~  inter-
mediate grades on railway. ahould .be fl1led by dIrect re-
cruitment ; 

whether it iii a fact that prior to the isBue of these orders, there 
existed ruleM on the North Western Railway permitting 
direet recruitment in certain intermediate grade'S to the 
extent of 50 per cent. of vacaDeiee j 
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(0) if the answer to part (b) above be in the aflirmative, whether 
Government propose to state the reasons, if any, which led 
the Railway Board to reduce the percentage of direct re-
cruitment from 50 per cent. to 20 per cent. ; 

(d) what ill the percentage of vacancies secured by Muslims d1ll'iDg 
the last three years on the North Western Railway in these 

~  grades ; and 
(e) if the percentage in part (d) above is leM than the quota fixed 

for Muslims in direct recruitment on the North Western 
Railway, whether Government propose to consider the 
question of compensating their losses in future in direct re-
cruitment in intermediate gradM from 20 per cent. to 50 
per cent. , 

The Honourable Sir Andrew Olow: (a) The instructions issued 
lluthoriRe General Managers of State-managed Railways to make initial 
l'ecrnitment to grades higher than the lowest up to a maximum of 20 
per ef'nt. of the vacancies. 

(b) No. In the case of guards in the lowest grade, previously tlerm-
eu grade II guards, 50 per cent of the vacaneies have been and continue 
10 hI' flllf'(l ~  nirect recruitment. 

( c) Does not. arise. 
(d) Thf' ornerR authorising recruitment up to a maximum of 20 pbl' 

cent to intermedia1e grades were issued in April, 1937. The relevant 
figHrl's are. thereforI', availahll' only for two ~ . The figures are: 

1937 -3R 75 per cent. 
1938-39 65· 6 per cent. 

(e) The pt'rcentage is greater thlln the quota fixed which is 60 per 
cent .. 

~  OJ' SELECTION POSTS IN THE TICKET CHECKING BRANCH ON THE 
EAST INDIAN RAILWAY. 

90. *Shaikh Bafluddin Ahmad Boiddiquee : Will t.he Honourable the 
Railway Member be pleased to state: 

(a) whether the General Manager, East Indian Railway, baa 
declared what the selection posts in the various grades of the 
Ticket Checking Branch clalliled under Commercial Group 
are ; if not. when he is expected to declare the same ; and 

(b) whether the selection posts are described in any part of the 
State Railways Establishment Code ; if not, why not , 

!'he Honourable Sir Andrew mow: <a) Yes: the posts of Inspec-
tOrR in t.he Ticket Checking Branch are selection posts. The second part 
doeR not arise. 

(b) I would refer the Honourable Member to clause (v) of rule 2 
in Appendix XXII, page 374, of the State Railway Establishment Code, 
a eopy of which is in the Library of the Honse, 
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~ •• ~ If ...... : With reference to part Ca) o( the ques-
tion, 8lDce what date the General Manager, East Indian Railway, has 
declared them to ~ selection posts , 

The Honourable Sir Andrew Olow : I am afraid I do not know. 

SENIORITY OJ-' NON-OAZETTED STAFF ON THE EAST !NOlAN RAILWAY. 

91. *8haikh Bafluddin Ahmad Siddiquee : Will the Honourable the 
lJ,ailway Member plt'ase state : 

Ca> whether the General Manager, East Iudian Railway, who has 
full powers to deal with the question of seniQrity of nOo-
gazetted staff, has made any rule in that direction like the 
onE' mentionl'd in Rult' 98 of t hI' Statp ~ Establish-
ment Code; . 

(b) wht'ther the non-gazettt'd staff ot.hel' than those governed by 
Rule 98 mentioned abo\-e .~ l'ntitl('d to know the rule.\! that 
govern their seniority ; and 

(c) whE'thE'r any circular or rul!' has been .~  to inform the 
non-gazetied staff in this connection: if so. whether Govern-
ment propose to plal'e a (,OPY of thE' same Oil the table of this 
House , 

The Honourable 8ir Andrew Clow: (8) Rules have been framed 
fo!, this purpose. 

(b) Yes. 
(e) Xo special circular or rule was il'ls11t·d. hilt I unil('rstall(l that 

copies of the rules were cirpulated t.o all offices. 
111'. Muhammad Nauman : ~  I know if the copies of HII' rules 

which have hE'en circulated to thE' oRit-erH hy Ol'neral ~  are 
available to UR hE'rE' T Can thE' HonourahlE' Memher plal'(' a copy of 
thE' rulE'S 011 thl' table of the HousE' T 

The Honourable 8ir Andrew Olow : I am prepared to consider UIE' 
matter. 

STRENGTH OF TIlE ~  TRAFFIC CANVMIRERfI ON THE EART ISnIAN 
RAILWAY. 

n. ·Shaikh Bafluddin Ahmad Siddiquee: Will the Honourable the 
Railway Member please state : 

(a) what the fl8nctioned strE'ngth of the A"''>istant Traffic Canv8Mel'S 
on thp. East Indian Railway. by Divillions. is : 

(b) how many appointments aOfI promotion" to the above post have 
been madE' during the periOfl from 1934 to 1939 pt'r Division; 
Ilnd 

(c) how ~  Mml1iml'l pE'r divUdon, were examined for the above 
nor.tll and how many appointt"rt , 

The BOTlounble 8ir Andrew Olow: (a) It is presumed the 
'HonouTRhle Member'lI o1Jestion hall referf!nee to Trame CanvallKen in 
Grade n. Of' thpqe OT'lv two Rrp. on the divillional RtRfrR ; and both are 
in the HOWTllh Division. 
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(b) and (c). Government maintain no record of such examinations 
Or appointments and 1 am not in a position to supply the particulars. 

Mr. MqblLlDmacl Nauman: May I ask whether Government have 
considered it necessary to take the number and the percentage when so 
many complaints- have been made from· the Muslim side that they are 
not bf'ing used rightly T 

The Honourable Sir Andrew Olow : Complaints regarding these two 
appointmentll , 

Mr. Muhammad Nauman : We have made complaints regarding 
all appointments and aN such we want that Government should take 
notice and make such rel,.'1lJations that they ought to be in a position to 
set matters right about 1111 appointments. nUll not only with regard to 
these two appointments. 

The Honourable Sir Andrew Olow : What I said was that there 
were only two sitch appoilltlDlmtN on the whole of the divisional staff. 

J'ASSESQJo:R Sl'I'Jo:RISTKNUKNTts ON TilE EAST INDIAN RAILWAY. 

93. *Shaikh Raftuddin Ahmad Siddiquee : Will the Honourable the 
Railway Member please IItate ; 

(a) what the sanctioned Rtrength of Passenger Superintendents 
on the East Indian Hailw8Y is : 

(11) under what group or class of the State Railways Establishment 
Code the same may be found ; 

(c) whether it. is contemplated to make any increase in the present 
number of Pass(,lIger Superintendents; 

(d) whether thf' orderR announcing the appointment of the Com-
mittee of three Senior Scalp Officers, as referred to in answer 
to my starred qu£"stion ~ . 1581. dated the 29th November, 
1938, asked in this Hollo"f'. /lrf' proposed to be placed on the 
table of thl' House ; 

(e) wuethf'r thi", Committee ww. appointed before the officiating 
arrangement. for thE' post of t.he Passenger Superintend£"nt 
\\"81< madt' nr after one yf'<lr of the said arrangement; 

(f) whf'ther it is fI fa(·t that this Committe£" recommended the 
confirmation after' employing the candidate for one year 
and Over ill officiating capacitiCII and did not decide the 
ql1<"tion of P"olllotion as stRted in answer to starred ques-
tion No. 1581 referred to above ; 

(g) whether the promotion of PlI8IIenger Superintendent was made 
on probation for one year as is required by the rules ; 

(h) whf'tber thf' recommendation of the Committee was based on 
a definite act of ~  after giving due weight to 
seniority and other relevant factors ; 

(i) whE'ther this CommitteI' interviewed the candidates or judged 
the candidates through their service records i and 

(j) whf'ther the General Manager is prepared to take action 
against this sort of arrangement made in ~  of 
the ruleR , 
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fte BOJlO1U'Ioble Sir ADdrew 010w: (a) One. 
(b) l' am not clear as to the precisE' information the Honourable 

Kember desires ; but if he seeks to know where this ma.n's name 
appeal'll in the State Railway Establishment List, the answer is that it 
is not there as the post is not a gazetted one. 

(c) Government are not aware of any arrangements in contempla-
tion in this respect. 

(d) A Committee was appointed under departmental arrangements 
and no announcement of its appointment was either nece88ary or called 
for. 

(c) The committee was appointed before the officiating arrange-
ment was made. 

(f) The GenE'I'IlI ManagE'r !ltates that on the recommendation of the 
committee an employee who had rendered over ten years service was 
appointed to officiate and ""as later confirmed. 

(g) The rules do not requirE' staff already in service to be on pro-
bation when appointed to anothE'r post. 

(h) Yes. 
(i) Government haw' no information as to the procedure followed 

by the committee but the claims of candidates were considered and this 
must have involved a review of their lIenicE's. 

(j) There wall no contravention of the 1'11]('11. 

INCONVENIENT TunsGs m' TRAINS ON TilE D. U. K. RZCTlON 0,. THE NORTH 
WESTERN RAILWAY. 

No *8ardar IaDt Singh: Will the Honourable the Railway Mem-
ber be pleased to state : 

(a) whether it is a fact that then' is a keE'n motor competition with 
railways on either sid" of the railway station Shahabad 
Markanda on the D. lI. K. section of the North WefJtern 
Railway; if so, whether Government ha\'e taken or propose 
to take ~  steps to defy that ('om petition ; if not, why 
not; 

(b) whether it is a fact that between 4 P.M. and 7 A .•. , t.t., nearly 
for 15 houl'8 thf're is no down-train for p8A8engel'll for and 
from tht' railway lltation Shahabad Markanda ; and 

(c) whether it iF; a fact that between 11·30 A.'II. and 8 P .•. and 
&gain between 10 P.X and 11·30 A.M. there is no up-train 
for pa&Bengel'8 for Rnd from the railway !¢ation Shahabad 
Markanda ; if so, whether Government have taken or pro-
pOiif' to take into consideration tht' defective time table of 
trains on the said eection ; if not, whether Government pro· 
pOSt' to consider it now and chanlle 'the time table of the 
trains to suit pusengers ; if not, why not , 

fte Honourable Sir .Andrew Olow: (a) The answer to the first por· 
tion of the question is in the affirmative. As regards the second J*lr-
tion, I understand that the Administration has taken and will eOJl-
tiDue to take all lawful stepa to meet t.his competition" 
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(b) ud (c). It is correct that between the approximate time. 
p.en in the question, there are no Up or Down trains stopping at this 
.tation. Timings and stoppages of trains at stations are detailed 
matters of administration in which Government do not propose to 
interfere. 

lKooNVUlJUiT TIIIINGS OJ' TJU.Dr8 ON TBB D. U. K. SECTION 01' THB NORTH 
WUTBBN RAILWAY. 

N .• 8ardar IaDt IiDa'h : Will the Honourable the Railway Kember 
ltate : 

<a) 

(b) 

whether it is a fact that when the D. U. K. section was under 
the East Indian Railway prior to 1925, there were 10 trainl 
in the Up and Down directions, but &8 soon as the aection was 
taken over by the North Western Railway and the motor 
competition started, the number of trains was reduced to 8 ; 
if so, what the reasons are ; 

whether it is a fact that the Up and Down trains on the Ambala-
Karnal-Delhi section are running on the same timing for the 
lallt ten years j 

(c) whether it is a fact that 81 up-train arrives at Kamal and 
Kurkshetra, where courts exist, too late to suit the litigants 
who are free from courts at about 4 P.M., and instead of 
waitiug for long hours at those stations to catch 81 Up train, 
t11ey travel by motor buses which run at an interval of two 

(d) 
hour" for th(> convenience of the passengers ; 

whether it is a fact that the Station Master, Shahabad 
Markanda and a certain Railway Inspector recommended 
lS(>veral times for the introduction of cheap return tickets 
from Shahabad Markanda to Ambala Cantonment, Kamal 
and Kurkshetra railway stations j if so. what are the reasons 
for the delay in giving effect to their recommendations and 
how the railwllv administration have arrived at a decision 
that such tickets are not justified without. giving a trial ; 

(e) whet.her Gowrnment propose to introduce third class cheap 
return tickets from Shahabad Markanda to Ambala and 
Karnal railway stations in order to defy motor competition 
811 is done on some other stations of the North Western 
Railway ; if not, why not ; 

(f) whet'her it is a fact that a few years ago there were two night 
trains (2 Down and the other which runs from Ambala to 
Narwana via Kurkshetra) which used to stop at Shahabad 
Markanda at an interval of about Ii hours and that the 
railway administration cancelled the stoppage of 2 Down at 
Shahabad Markanda for the reason that passengers for that 

(g) 
station could travel by the next train ; and 

whether it is a fact that 2 Down does not stop at that station 
owing to unusual or inconvenient time in the night ; if 80, 
whether any train stops at any similar station on the North 
Western Railway at such a tUne ; if 80, what are the" reasons 
for the differential treatment so far &8 stoppage of trains at 
night time is concemed , 



•• 
Ifte .......... air ......, Olow: (a) Yea. It it UDdentood 

~  the reduction WaJ made owing t.o falliD pal88nger tra8le. 
(b) No. 
(c) Yes. 
(d) and (e). I understand that luch a 8uggestion W8I1 reoeived, 

but only from the Stat.ion Master, Shahabad Markanda. In this COD-
nectioD, I would reft:l' the Honourable Member to the reply given to 
parts (c) and (d) of his starred question No. 1045 of 10th October, 1936, 
from which it will be seen that t.he Administration. after enmination, 
decide" against the experiment. 

(f) I would refer the Honourable Member to the reply given to 
part (c) of his "'-rred question No. 1044 of 10th Octoher. 1936. 

(g) The discontinuancE.' of thE.' stoPtling of 2 Down. which stopping 
W88 in force temporarily as an E.'xperlmental measure. waR based on 
traftlc considerations : the lattpJ" ~ do 1I0t ariMt'. 

b'ADBQUATE NUJlBBR OF TRAINS ON THE D. U. K. SEl"TJON OF THE NORTH 
WB8TERN RAILWAY. 

96. *8ardar lan, Singh : Will the Honourable tht' Railway Member 
ltate : 

(a) whether it is a fact that a few yean> ago census of passengers 
for the railway station Shahabad Markanda was taken by the 
railway sta1f at Ambala Cantonment j if 110. how tbat census 
was taken to have indicated an inadequate number of pM-
sengers for Sbababad Markanda when the majority of pas-
sengers do not purchase through tickE'ts for that station 
knowing tbat thE.' night train ~ not Rtop at that station ; 

(b) whether it is a fact that 144 Down train of the North Western 
Railway has ceased to run ~  Amhala j if so. wbether it 
has affected the motor competition j what the earning of that 
train has been 8S compared with that of the shuttle train 
now running between Ambala and Panipat i if the earning 
of the said train has decreased, whE'ther Government pro-
pose to resume running of the 144 Down from Amhala to 
Delbi on its old timings ; if not, why not ; 

(e) whether it is a fact that owing to the inadequate number of 
trains on the D. U. K. section of the North Western Railway 
and their running to uDBuitable time for busine88 men and 
litigants, pasaengers have resorted to travel in motor buRes, 
which resulted in the increase of Dumber of motor buses and 
decre.&Se of railway eamings at the railway station Shahabad 
Markanda i if 80, whether Govemment propose t.o stop 2 
Down at that station &8 an experimental measure; if not, 
why not i 

Cd) whether it is a fact that the motor stand iK just in front of the 
railway atation and intending pusengers have 8rst to pass 
through the motor &t.and in order to reach the railway station 
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and they are tempted to 1118 motor hUB at a far. 1 .. : thIa rail-
way fare, and if 80, what action Government propose to tab. 
for inducing passengers to travel by railway trains iuteacl 
of motor bUB at Shahabad Markanda ; and 

(e) in order to defy motor competition and to increase railw81 earn-
ings, whether Government propose to run an extra train or 
steam coaches and resume running of 144 Down at its old· 
timings between Ambala and Delhi on the D. U. K. section 
of the North Western Railway; if not, why not' 

TIle Bon01ll'able Sir ADciNw Olow: <a> I would refer' the 
Honourable Member to the reply given to part (e) of his starred ques-
tion No. 1044 of 10th October, ·1936. Presumably, passengers proceed-
ing to Shahabad Markands purchase tickets for that station in pre-
ference t(l rE.'-booking at Ambala Cantonment. 

(b) and (e). Yes. This train was discontinued owing to insuffi-
cient passenger traffic offering, and it is understood that the Adminis-
tration does not propose to resume its running between Ambala Can-
tonment and Delhi, except for the period of the up and down hill Simla 
rush. As the effect on motor traffic is unknown, and figures of the 
comparativE.' earnings referred to are not readily available, I under-
stand the Administration propose running a steam coach between 
Ambala Cantonment and Panipat as an experimental measure. 

(c) The Administration consider the train ser'-1ce adequate and 
the timings t.he most suit.able for the section as a whole ; but I am pre-
pared to accept the Honourable Member's statement that some pas-
sengE.'rs find the motor sen"ice more convenient. I'll regard to the last 
part of the question, I would refer the Honourable Member to the reply 
just given to parts (b) and (c) of his starred question No. 94. 

(d) I 'vould refer the Honourable Member to thE.' reply given to 
part. (d of his starred question No. 1046 of 10th October. 1936, and 
understand that the Administration is doing all it can to induce pas-
Sf'ngers to travel ~  train. 

ApPOINTMENTS IN TilE TRANSPORTATION (TRAFFIC) AND COMMERCIAL 
DEPARTMENTS OF STATE RAILWAYS. 

97. *ltIaulvi Muhammad Abdul Ghani: Will the Honourable the 
Railway Member be pleased to state : 

(8) the desigonations and salaries of ten additional officers ap-
pointed as sanctioned hy the Railway Board in the Trans-
port.ation (Traffic) and Commercial Department of State 
Railways as recommended hy the Railway Enquiry Com-
mittee. 1,!de its report. page 71, paragraph 116 (b), (0) and 
(d), durIng 1937 and ]938 ; 

(b) the results, if any, achieved by the above appointments ; and 
(0) whether the Commercial Department, as sanctioned by the Rail-

way Board for the Assam Bengal Railway, as recommended 
by the Railway Enquiry Committee, page 71, paragrapb 
1I6(e) has been created' 
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'fte JIDDoarable Iir hclrew Olow: <a> I would refer the Honour-
able Member to the reply given to Mr. S. Satyamurti 'a starred question 
No. 421 On 16th Pebl'1lary, 1989. . 

(b) The additional posta were ereated to deal with the increase in 
work involved by an extension of activities, and it is not practicable to 
isolate the effect on the general working of the railway of the work 
done by the olllcers holding theae posts. 

(e) A Commereial Department has been organised on the Aasam 
Bengal Railway. 

1la1l1vi Muhammad Abd1l1 GbaDi: May I know if allY Muslim has 
been appointed , 

'!'he BoDOurabl. Sir Andrew Olow : I have not the names here of 
the persons appointed. 

PuBLICATION OF RAILWAY NOTICES IN THE ITTEHAD OF PATNA. 

88. • .. ulvi Muhammad Abdul Ghani: Will the Honourable the 
Railway Member be pleased t.o state : 

(a) ,,11ether notices of appointments, changes in time table and 
matters of amenities for the travelling public in Bihar con· 
cerning the East Indian Railway, Eastern Bengal Railway 
and the Bengal and North Western Railway are published in 
the vernacular newspaper named lttehad, Patna ; and 

(b) if the answer to part (a) above be in tte negative, whether 
Government propose to get them ~  in the said papers 
in future , 

The Honourable Sir ADdrew mow: (a) Government have no in-
formation. 

(b) Government do not propose to interfere with the discretion of 
the Railway Administrations in their choice of newspapers. This 
question will, howe\'er, be brought to the notice of the Administrations 
concerned. 

RECRUITMENTS ANI) PROMOTIONS ON THE EASTERN BENGAL RAILWAY. 

99. *JIr. Muhammad Xaum&D: (a) Will the Honourable Member 
for Railways lay on the table of the House tte results of the Selection 
Boards in the matters of recruitments on the Eastern Bengal Railway 
from January, 1935 to June, 1939 , 

(b) Who appoints the Selection Boards Committees on tte Eastern 
Bengal Railway , 

(c) Are promotions given by Selection Boards or by individual omcers 
on their personal views T 

(d) In matters of promotion on the Eastern Bengal Railway what are 
the exact numbers of employees promoted during 1937·38 and the six montba 
of 1939 ; what is the number of Muslim employees so promoted and what 
ratio it bears to the promotions of otter communities , 

(e) Is it a fact that instances of aecelerated promotions are numerous 
among Hindu Bengalees on the Eastern Bengal Railway , 
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The Honourable Sir Andrew Olow: (a) and (d). Government 
maintain no record of the proceedings of Selection Boards or of promo-
tions and regret that they cannot undertake the research necessary to 
provide this information. 

(b) The constitution, by designation, of Selection Boards or Com-
mittees hus been determined u.nder the orders of the General Manager, 
but the actual personnel for each Board or Committee is arranged by 
the Administrative or Executive Officer concerned according to the 
categories of posts for which selections are required to be made. 

(c) The responsibility for all promotions made rests with the 
officer empowered to make such promotions, who gives due weight to 
the recommendations of the Selection Board and other relevant con-
siderations. 

(e) Govcrnment have no information, but I have no reason for 
believinl! that there is any unfair discrimination. 

Mr. Muhammad Nauman : May I know if the names of those 
members who sit on the Selection Boards are ever sent to the Railway 
Board by tJJe various General l\Iallagers , 

The Honourable Sir Andrew Clow: So far as I know, that is not 
the practiee. 

Mr. Muhammad Nauman: Have Government made investigationtl 
that till'S!' S('h'ction Boards ar!' so selected that they do not prejudice the 
interests of IIny community' 

The Honourable Sir Andrew Clow : I have no reason to suppose 
that they are not seleeted in a perfectly fair manner. 

Mr. Muhammad Nauman : May I bring to the notice of the Govern-
ment tha1 1\{uslim ME'mhE'rs have been repeatedly saying that the Selec-
tion Boards are so formed that they always act prejudicially to the inte-
rest.s of the Muslim employees , 

The Honourable Sir Andrew Clow : The Honourable Kember is 
imparting information, and I have no reason to suppose that the informa-
tion is correct. 

Mr. Muhammad Nauman: We made definite statement on the :floor 
of the House and we also gave memorials to the Government signed bY' 
22 Honourable Members of this House. 

Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
tion. 

NON-GRANT OF HOLIDAY ON CERTAIN MUSLIM FESTIVALS ON THE EAST INDIAN 
AND EASTERN BENGAL RAILWAYS. 

100. *Mr. .1Jhammad Nauman: Will the Honourable the Railway 
Member please state : 

(a) whether Government are aware that" Id-uz-Zuha " and Cl Id-
ul-Fitr ". days of Muslim festivals, are not. included in 
cc Paid Holidays" in ~ workshops on the East· Indian 
Railway and the Eastem Bengal RailwaY' ; 

L193LAD • 
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(b) whether it is a fact that Locomotive Shed std and Checking 
staff on the East Indian Railway and the Eastern Bengal 
Railway are also deprived of " Trip off and leave" for this 
purpose ; and 

(c) whether it is a fact that Europeans and Anglo-Indians al'e 
granted •• Leave and trip off " on their religious occasions , 

The Honourable Sir Andrew Olow : (a) Both are paid holiday" at 
nll workshops on the East Indian and Eastern Bengal Railways, except 
at Jamalpur where Id-uz-zuha is not u paid holiday. 

(b) and (c). Govenunent have no information, and 1 have coD.lle-
quently no reason for belie\'ing that there is auy unfair discrimination. 
A copy of the Honourable Member's quest.ion and tht> answer will be sent 
to the General Managers of the East Indian and East'ern Bengal Rail-
ways for such action as they may consider necessary. 

Maul&Da Zalar Ali Khan : With reference to part (c), may I know 
.hether Government propose to afford the same facilities to M ilslim em-
ployees in thesl:' workshops on festivals like Id-uz-zuha and Id-ul-Fitr 81 
they have extended to ~  and Anglo-Indian employees , 

The Honourable Sir Andrew Olow: There is no reason to suppose 
that 'any discrimination is shown. My information is that Id-ul-Fitr is 
a paid holiday at all workshops and Id-uz-zuha in every workshop except 
one. 

Mr. Muhammad Nauman: If ther(' is any discrimination and if th(' 
Honourable Member is satisfied with that fact that there is discrimina-
tion, then do Governm£'nt propose toO remove that discrimination , 

The HOJlO1ll'&ble Sir Andrew Clow : That is a hypothetical ques-
tion. 

Mauna Zalar Ali Khan: Will th£' llonourabl(' Membt'r plcase 
find out whether there is any discrimination or not' 

The Honourable Sir Andrew Olow: Unlt'ss I am given particulnrs 
about discrimination. ther!' i!l no point in making enquiries. As I have 
said, out of the two holidays mentioned, one appears to he a paid holiday 
everywhere and the other in every worbhop except one. 

1Ir. Muhammad Bauman: By putting this question ,"'e bov!, drawn 
the a.ttention of Government to this fact and we hope Govt'l'llDlent will 
make enquiries and see that this discrimination is removed. 

1Ir. President (Th(' Honourable Sir Abdul' Rahim) : Next qUe&-
tion. 

TRIBAL RAIDB AND INDIANS KIDNAPPED. 

lOOA. *8&rdar 8&nt Singh : Will the Secretary for External Affain 
kmdly state : 

(a) the number of tribal raids from across the border of India 
On the aettled distriets that took place during the laBt sis 
months ; 

(b) the number of Indians kidnapped ; 
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(0) how many of them were Hindus, Muslims and Sikhs; and 
(d) the steps taken by the Department for their restoration' 

Mr. o. 1[. O&rGe: (a) to (c). A statement iF! laid on the table 
giving all the details available with the Government of India regarding the 
trans-border raids that took place during the period from the 1st January, 
1938, to the 15th August, 1939. 

(d) Government are employing civil armed forces of all kinds in ab-
normal numbers and are bringing all possible pressure to bear on sections 
who either offend themselves or harbour outlaws or others who take part 
in raids in the settled districts. It will also be seen from the statement laid 
on the table that the majority of the persons kidnapped during the last six 
~  have already been released. 

LlNLAD .. 
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8ardar 8aDt IiDP : May I know if any ransom is demanded on 
aooount of the persona kidnapped, do Government help these relatives in 
making good some of the ransom that is paid by them , 

111'. O. E. Oaroe : Government endeavour, as far as possible, to dis· 
courage the ransOm sylStem. Ransom is frequently offered, but if it is 
encouraged, a vicious circle is set up and kidnapping becomes the order 
of the day. The means adopted b;y Govenmumt to discourage ranaom ito 
to fine the tribes. 

8ardar 8r.nt BiDI'h : May I know if. from these fines, Government 
pay some contribution to the persona who have been forced. to pa;y that 
ransom , 

1Ir. O. E. Oaroe : No. Sir. 

8ardar 8r.nt BiDgh : Why , 

111'. O. ][. Oaroe : In the opinion of Government that would encourage 
the outraged relatives of person." \\'bo haw bet'n kidnapped to give 
ransom, and the vicious circle would remain. 

UNST ARRED QUESTTO!\" AND A.'1SWER. 

CllBToUN INFOIUUTlOS REGARDING OFFICER." mn)ER THE RAILWA1' BOARD. 

1. Maulvi Muhammad Abdul Ghani : Will the Honourable Member 
tor Railways please state whether Government propose to lay on the 
'-ble of the House a list of the officers under the Railway Board appoint-
ed by the Secretary of State and by the Governor General, mentioning 
againat every officer of both the categ'ories their nntivl' hOllies and 
educational qualificationa and amount of pay and overseas pay, if any , 

The Honourable Sir Andrew Clow : Partieulars of t.he grad£', pay, 
and academic degrees of all offic£'rs in ~  Railway R£'rvic£' will he fOlmd 
in the Classifit'd IJist of Stilt£' RaiIwll;Y Estahlishment ancI t h£' lli!ltory of 
Sen-ices of the Officers of the Indian State Railways. copies of which are 
in the Lihral1' of th£' Howlf'. Thf' former list show!! which officers have 
been appointe(l by the Secretary of State. 

THE INDIAN RUBBER CONTROL (AMENDMENT) BILL. 

PREsENTATION OF THE UEPORT 0,. THE SEI.dDCT CoHJlI'l"l'D. 

!'he Honourable DiWloD B&badur 8ir :&a.muwami .udaltar 
(Member for Commercf' and Labour) : Sir, I preaent t11e Report of the 
8eleet Committee on the Bill further to amend the Indian Rubber Control 
Aet, 19M. 



STATEMENTS LAID ON TilE TABLE. 
OB.JILOTS ON WmCB TUB .AVIATION SIL\.B.1I: 01' THE PETROL TAX FUND WAS 

UPJi:NDED DURING THE YtiB 193s,,39. 
The Honourable Sir Andrew mow (Member for Railways and 

Communications) : I lay on the table a statement showing the objects on 
which the Aviation share of the Petrol Tax fund was expended during the 
year 1938-39. 

Obje('t. 

Club •. 
PiDanoial .... ilItanoe to OyiDg clube in India 

RuearcA. 
Aoholarllhip and financialUllilltance to Mr. P. P. Nazir, an aeronautioaJ ~  IItn-

dent. in England 
Training. 

Trainin!l' uf Indian' B ' Pilote &8 Pilot Instructor'll . . . • 
Trainin!l' of I ndialUl in multi'l"nJ!:'ined airl'raft. and 118 wUeIe. operator'll 
Flying training for Indian' B 'Iif'pnre Jlilotl! on Government Avro X " .. 
Financial RHllmanre to Mr. B. I... J>hawan in connection with hiB tn.iniDg in England 

lUI fil'Rt offirer for Indian TralUl·C'.ontinentAI Airways 
TrBininjZ of Major W .• Jonee. in England on t.he operation olthe' Link Trainer' 
Co8t of' Link Trainer' and ite ilUltaUation 

EzperifMntal . 
. ~ . 

EEpeDdi. 
ture. 

RI. 

20,500 

3.747 

3,660 
1.293 
6,0]3 

1,&00 
993 

24,837 

37,0116 

Experimcnte for determination of Jlerformance teste of aircraft 36 
Experimentll in connection with the investigation oC air looks on ct\rtain types of air· 

craft engin88 .. JOO 

236 

MetMrology. 
Expt'riml"nte for the rollection of data regarding atmospheric bumpa in India . . 6S 

~  for constru('ting thretl bo:l:88 to house the Iampa with switch board on each 
box in the Obaervatory at Karachi Air Port in connection with experiment. with 
HoIophane Lumeterl 72 

Wirele&t Tt.kgrtJpAy. 
Flight. in the Avro X in oonneotion with the oalibration of the Delhi Wireleu station, 

for experimental purpoaee . . . . • • • . . . 

Worlrll Gild Equipmettl. 
Purchaae. 611 an experimentAl meaaure, of a Pegaon Power Rammer . . . • 
Purchaae and erection, 611 an experimentAl mea.aure, of a remote controlled wind Tee 

and a Wind direction indicator " . . • • • • • • • . 
Purchaae and inBtalIation, &I an ezperimentaI meaeure, of a RacliClODe Wind indica-

tor.. .. .. 
Purchase, 611 "n experimentAl measure, of an A. G. A. Illuminated W"md" 

b1eeve Indicator . • . . 
Ooll8truotioo of an 8ltperimental pontoon for ftyiDg boat. at Allahabad 

JfNeeU4,..,... 
Jrlaintenanoe and operation of the Government aeroplane Avro X, VT-ACl 

ToW 

( 307 ) 

135 

1,681 

1,J40 

',54U 

1,133 
U 

11,470 

1,184 
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NO'lD'ICATlON PROHIBITING THE EVIGRATION OJ' UNBXn.uto LABOURERS 
!'BOM BRITISH INDIA TO CEYWN JI'OR THE PURPOSE OF U NfJKlLLED 
WORK. 

The Honourable air Muhammad Zafrullah Khan (Leader of the 
House) : Sir. on behalf of Mr. G. S. Bozman I lay on the table a copy of 
the Department of Education, Health and Lands' Xotificatinn No. li'.-331 
39-0"enteas, dated the 1st August. 1939, prohibitiug tilt· emigration of 
DDSkilled labourers from British Iuc.lia to Ceylon for the purpose of 
unskilled work. 

DEPARTMENT OF EDUOATION, HEALTH AND J.A.."II'DS. 

NOTIFICATION. 

OVU8EA8. 

8Mnlo, cAe 1., .AtlgUlt, 1939. 

No. F. S3IS9.-Whereaa the Government of Ceylon have dl'('ided to terminate from tho 
b& of August, 1939, the employment of a large numher of Indiana engaged in uDllkilled 
wart iD that comtry ud the deelared policy of that Gonlrnment is to dillcontinue iD 
eoune of time the employment of mlUlY more aneh Indiana; 

ADd whereaa iD view of the great uncertainty conaoqucutly prc\·n.iling in Ceylon 
regal'diDg the employment of Indian makilled labour in that comtry it appeafll 
IIeC!aIIlry and expedient to the Central Govornment to Ullue thia notillcation; 

Now, thl'refort', in nereiBI' of thl' pOWl'11I ~  by Ruh-lICI'tion (1) of IIOOtion 
BOA of the Indian Emigration Act, 1922 (YII of 1922), the Central Government i. 
pleaaed to prohibit with ~  from tht'l 1st of August. 1939, all penon8 from depart-
Illg by aea out of Britiah India to OI.'ylon for the pnrp08P crf unllnned work null_ 
uempted by special order of the Ct-ntral Government from the provillionll of this 
notification. 

G. 8. BOZMAN, 
Secretary in the Gotll'mmellt of lfldto.. 

RESOLUTION BE PAYMENT OF CO:\TRIBl:TIONS FROM RAIL· 
WAY REVENUES TO GENERAL REVENUES. 

The Honourable Sir Jeremy Raisman (Finance llember) : Sir. I 
move the following Resolution : 

" That thiJ! A_mb]y rl't.oDlmendll to tho Governor General in Comcil that raUway 
revenul'l be declared not liable, before the let April, 194!!. or before the fixation under 
Mdion 187 (1) of the Government of India Ad, 193:;, of the lIum therein referred to, 
whichever i8 earlier, to repay to the Depreciation BeRerve Fmcl Dlalntainlld for India1l 
State-owned raUlI'a1B, the balance outltanding On tlie tat April, 1937. of loan. tUn 
tmm the fund to meet railway deficit. or to pay to general revenuell any ('.()1ltributioll8 
01' deficiency ill contributiou dne under tht' Resolntion of tbi!l Allllcmhly of the 20th 
8epWmber, 1924, iD reaped of the period begiming on the lilt April, 1931, aDd ending 
DB the Slit March, 1989 ". 

Sir, it will be within the memory of Honourable Members that on the 
7th October, 1937, this House adopted a Resolution which recommended 
to the Governor General in Council that a declaration very Rimilllr, almost 
idt;ntical in terms to the one now before the Houfle, should be made which 
should have effect up to the 31st March. 1940. The object of the Resolu-
tion was explained at that time and the ReIolution was accepted by this 
House after some discuuion. Now, the position at the present moment is 
that the 81DD referred to in section 187 (1) of the Government of India Act, 
1935, JWDely, the capital debt of railways to the Central Government has 
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not yet been fixed anel is not likely to be fixed before the 1st April, 1940. 
We have, therefore, to consider now what arrangements should hi> made 
from the date of the expiry of the Resolution now governing the subject 
in respt-oct of theRe arrear8 to the depreciation fund and to general revenues. 
'Ve have to make arrangements governing the t.reatment of these mattel1> 
in the period beginning on 1"t April next. Now, I should like to remind 
the House first of all of the general underlying position, namely, what 
would he t.he position if a Resolution of this character were not adopted 
by this House and if action were not taken on the lines which this MO-
lution recommends. The position would be this : that any surplus earned 
by the railways would be due in the first instance to be devoted to the pur-
pose of making good the arrears in the depreciation fund. 

Now, as Honourable Members are aware, those arrearR amount to no 
less than over thirty erores and the position would, therefore, be that the 
surplus earned by the railways would have to go straight into the deprecia-
tion reserve fund. No portion of that surplus could accrue to general 
revenues unti) the whole of the debt to the depreciation reserve fund had 
been paid back. Now, it will be my object to convince this House that this 
matter must be approached mainly, if not solely, from the point of view 
not of railway revenues but of general revenues and of the relations 
between the finances of the Central Government and of the Provincial Gov-
ernments. I am free to admit that there are a number of very important 
questions relating to railway finance which would bt> germane to thiR ques-
tion if certain arrangements wert> not now in force in regard to Central 
and Provincial finance. But I must emphasise. and I Rhall endeavour to 
satisfy the 1I0nst', that those considerations cannot posRibly be ~  into 
at the present time because of t'he constitutional position in relation to 
Central and Provincial finance and that those questions, although they are 
of the utmost importance and will, undoubtedly, have to be considered with 
great care in due course, cannot influence our decision on the point now 
before the House. I will, therefore, remind the House of the main 
features of the arrangement for the distribution of certain revenues 
between the Centre and the Provinces ; in other words, the arrangement 
embodi('d in what is known as the Niemeyer Ordt>r-in-Collncil. Under 
that Order we have first. to det.ermine what is known as the divisible pool 
of income-t.ax. When we have arrivfid at that figure we have to add to it 
the railway surplus as determined in accordance with the convention of 
1924. We have then to deduct 13 orores and the surplus after that calcu-
lation is made must be distributed to the Provinces in accordance with the 
proportions laid clown in the Order-in-Council. 

Now, the present position is. and, particularly, after the amendment 
of the Income-Tax Act, that the distributable pool orthe income-tax receipts 
may be taken to be at least in the neighbourhood of 13 crores ; and, there-
fore, t11e prac.tical effect of that regime is that the railway surplus has to 
be distributt>d to tht> Provinces in the proportions laid down. Now, if 
during the period that the Order-in-Council requires that to be done any 
departure is made in the method of calculating the railway surplus or in 
the manner of treating the railway revenues which results in a change or" 
a rt>duction in ~  railway revenues, then the position will be that we 
shan have to make a distribution from general revenues of a sum ~  
t>qual to the railway surplus. Let me give an example. Supposing this 
Resolution were" Dot adopted, and supposing' for the lJIke of argument that 
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[Sir Jeremy Raiaman.] 
railways in the current ye&l' were to achieve a surplns of three crores,-I 
wish that this euwple had a closer approximation to probable reality but 
1 am taking it as an example,-then if this course of action were not taken, 
that three crores would have to be paid into the depreciation reserve fund. 
But the Niemeyer Order-in-Council specifically excludes such repayment 
of arrears to the depreciation fund and would require me to calculate the 
railway surplus as if that had not been done and to provide three crores 
of otb.er money for distribution to the Provinces. I should, therefore, be 
faced with the problem of raising three crores by new taxation from the 
general taxpayer. I submit that that is a position which is not really 
feasible and cannot bt> aL'Cepted by me as l"inance Member or I think by 
this House as representing the general taxpayer. I"or how long will this 
state of affairs continue f It will continue until the first period mentioned 
ill the Niemeyer Order-in-Council, namely, the tirst period of tlvt: years, 
has expired. At the end of that five years which will expire on the 31st 
March, 19-12, Pro\'incial finances will be disentangled from the question of 
raijl.way surpluses and the ~  to be ruade to the Provinces will 
proceed on aoother footing. It is, therefore, only until the end of that 
period thnt we are in this pOl>ition of having virt ually no option but to 
continue to trl'at these arr{'81'S as we huv(l donc sincc the last Hcsolution 
was passed, unleliS we are prepared to raise IiUJns from the general tax-
payer to ~  the amounts due to th(· provinees under the Order-in-Council. 
What I have said up to now CO\'t'N primarily the position in regard to 
arrears due to the depreciation fund which, uuder the convention, I would 
remind the House, have 11 certain priority and which would come Lefore 
the determination of the railway surplus. 

Now, the other type of arrears whieh is covered by thiB Resolution are 
the lUTf'ars of the ('ontributions to general revenues which accrued during 
the perind of defi('its. As regards these arrearH. while the considerations 
which I have already mentioned do not apply with equal force because the 
sums would really accrue to general revenues it is. I would submit, academic 
or virtually academic at this moment to undertake to treat these arrears 
in any other manner. For what is the position T The amount of current 
railway contribution whieh h8fl to be made to general revenues, if the rail-
way Kllrplus is large enough, is of the order of 4, crores of rupees. 

Now, Honourable Members are aware of the size of the railway surplus 
in recent years. In 1937-38 which I think was the most satisfactory year 
which railways have had for a long time if not in t!iis decade the railway 
surplus amounted to 21 crores. In the following year, 1938-39, of 
which the results have only recently been finally arrived at the Rurplus was 
less than half that amount, that is to say, it was of the order of about 137 
lakhs. I regret to say that in the current year the prospects hitherto do 
not encourage us to hope that the sum will ~  even as large a! lird 
crores. There is, therefore, no prospect whatever that Railways at the 
present time could produl'.e a surplus of the order of 41 C1'Orea of rupees, 
and my point is that until Railways have produced a surplus of this sile 
and something beyond that, the question of paying arrears of contribu-
tion to ,general revenues does not &rile. 

Now, Sir, I have at some length explained the euot way in which 
Central and Provincial inanee. are tied up with the calculation of the 
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railway surplus according to the existing convention and how we have no 
option but to continue on the same lines until the eX'piry of the first quin-
quennium of the Niemeyer award. It is solely on those grounds and on 
no other that I now ask thi" HOllse to prolong the moratorium in respect of 
these arrears, 

As regal' tho; the pOl)itiuu uutiCI' ~ .  187 (l) of the Act.. T w"uld o.lIy 
May that if and when ~ capita! debt come:; up to be determineu ill aceol',l-
ance with that scction, it will o\n'ioulily be necessary for the whole situation 
to be reviewed aud 1'01' t h(' rclationloi of Central and Railway revenues to 
be determincd for the [utUl·e. If that stage should supervene before the 
expiry of the firllt quinquennium of' the Niemeyer Award, theJ1 automati-
cally this Resolution ~  it.-; terms would ceasf' to have effect. 

I will now indicah- ~  what Illy OWII attitude is to the ot her q ues-
tions which, nndouhtt'dly, ha\'f' H most important bearing on railway finance 
but which. I claim, should not occupy us to any exteDt at this stage, I am 
in full sympathy with the feeling of many Honourable Members of this 
Honse that the separation convention of 1924 is due for reconliidcration. 
It is obvious t'hat it has failed in certain important respects. It is probahly 
incapable of enabling Railways to build tlJ> the reserves which are neces-
sary not mf'rely in order to ensurfl the financial stability of Railways, but 
also in order to ensure to genera! revenues the payment of the interest due 
on the capital which has been providfld from general revenues for railway 
JlllrpOli&;. The Convention is also unsatisfactory, in that it makes no pro-
vision or entirely inadequate provision for dealing with the important 
question of amortisation of debt and reduction of railway capital. I 
freely admit. that tIUit is a question of the utmost importance ; it is a ques-
tion w'hich should be tnken up at the earliest moment; it is a question, 
whieh, I think. we should have fully examined by the timl' when this regime 
is due to t'xpirt'. 1 am entirely in sympathy, as I have already said. with 
the feeling that the whole question requires rE'consideration, and I know 
that on thl' last occasion '\\ilen this matter was discussed in the House. it 
was lIuggested that some changE' ~  he made before the ~  of the 
continuance of this moratorium came before the House. But we have gone 
into the question fully. and J can only say that at the time when that Bug-
geRtion was made, it was not fully realised how completely we ,v(>re tied 
by the existing IIrrangements, I am prepared on my part to unuertake 
t'hat t.he questions relating to the separation convention and to the evulving 
of It mOTf' suit-ahh' system for thE' future will be carefully gonE' into during 
the ]lpriod of thf' f'xtension of this moratorium, but I remain eOllyin('(>d, 
and I trust 1 hHw cOllvinced thE' House that, unt.il that period, until the 
first (luinqllennillm of the Nienwyer Award has expir(>d. we are unnh!l' ·,0 
make ~  dcpllrturl' from the f'xisting practicE'. Sir,] move, 

Mr. President (Thf' Honourable Sir Abdur Rahim): Resolution 
moved: 

" Thnt this ~  recommend" to the Governor General in CoullciI that r;liJ\\'II, 
revenues be declared not liable, bl'for<' the 1st April, 1942, or before the :fb:ation under 
lloetion 187 (1) of the Government. of Indill Art, 1935, of the snm therein rl'ferred to, 
whicheveril earlier, to rellay to the Depre('.iation ReBen"e Fund maintaine.d for ~  
State·owned milwaYI', the balanre outstanding on the lilt April, 1937. of ~ tAbu 
from the fund to meet railway deficits or to pay to general revenUeB any contributions 
or deficiency in contributions due under the Resolution of this Assembly of till' ~  
September, 1924, in ~  of thl' period beginning on .the lat April, 1931, 3nd entling 
on the 31at Mareh, 1939 ". 

L193LAD c 
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Mr. L. O. BUll (Nominated Non-Official): Mr. President, the 
method originally proposed for dealing with borrowings' from the 
Depreciation Fund and &rrears of payments due to the Central Revenues 
was to write them off and start again with a clean siate. When a Re-
solution in thest> terms was tabled, my Party were in no doubt that this 
W85 the proper course to pursue ~ far a8 arrears of payments were con-
cerned. hut we found ourselves ill cODHiderable doubt whether it would be 
financially prudent to write ofT the borrowings from the Depreciation 
Fund. In t.he event. howen·r. the ol'i:!inal Ret;olution was not moved and 
in October. 1937, Sir James Origg substitutf'o a Resolution in the same 
terms as that before ..~ today, as u gel>1ure of . ,~  to thOBe 
Membt'n. in various parts of tht> Houst> who did not like the idea of writing 
off the many crores of rupcE.'S involved. 

In my view. cancellation and a moratorium amount to much the :;ame . 
thing as I can see no reasonable prospect of ~ large sums becoming 
nailable over and ~  the anllual . ~  obligatiolll> of the Railways 
and their other I'ccurrin!-:' lillbilitieb to till' Depreciatiun Fund and the 
Central H.e,'enues. I am. therefore, IJl't'pared, Ull bf'half of tht· European 
Group, to accept the pJ'{"t;ent Heso/utiolJ as we did the ReHOlution of 1937. 
albeit with some reluctance, since it, appcilrs to ue til(' ~  "iew of ~ 
HoUtlt' that thest' millstollcs should Le carried f(.rwllrd ill the hope that 
some miracle may transmute them into gold. 

Befort> I Rit down. I should ~ to re-statf:' Vt'r,' bri .. fiv our \'j(!WS about 
Railway financf'.<; gt>n('rally. and I 8m gol8rl to lea"rn ~ the l1onollrablt" 
tht> Finance lfember'e; remark.(' that he is Jargl'ly in sympathy with them. 
Wt> feel that II rt'yision (If tht> 1924 St>paration Convention is imperative 
in order to permit the finances of the RailwlI)'s to he Jlut on a sound footing. 
The effect of that Convention is to encourage extravagance in prosperOll!! 
years and to impo .... e undue parsimony in lean years. The Railways 
should be fret!d from the obligation of piling up debts when the bad times 
come and it should be pO!l8ible to rt>tain a certain percentage of their 
profits in good years as a ~  for various pUrp08e8, such as, the 
equalisation of expenditure, improvement of amenities t.o the public. 
fotahilisation of wages, and so Oil. and for the Retting up of an amortisa-
tion fund to writ" off unremunt>rative and oMolpte capital ('xppnditurt'. 
That. yt>ry hrif'fiy, ~ thp idt>al WP have ill vit>w, nnd it is in hope that SOblt>" 
thing will be donf' on these lint's at thl' ~  possihlp date that Wf' 
snppcort thiA ReMoll1tion ~ II ~  f'xpt>(lient. 

Dr. P. N. Banerjea (Clll('utta ~  ~  TTrban) : 
I ~  with the 1T0D(Jurahle t.bt' Finan('.p Mpmher t.ha.t it. would ht' un· 

~ .  to (listurh thl' I'xistin!! arrangl'T1H'nts with HIe Pro"inces in ~~  
to thf' payments llTHlf'r thl' tl'rDliI of thf' Nil'meyer Award. At. t.hf' sam£' 
timf' T ff'f'l that flIt' llrt's('nt ::;tat(' of thin!,l'<, is H'I'Y 1IJ1;-:atisfart.ory. W(' 
had 8 morlltorium nnly 8 sh()rt while aJ!'o lind Wp al'p. arain nt.p.lIoing this 
llloratorium. Whllt i ... the unAAtj,;;factnry stRte of thingR in the rAilways 
due to' It it; well-known that from lR9A to 19:10 thf' ruihvaYM ~  ablp 
not only to pay lanre "urns to the /Iepreciation fund hilt. a1.11O to eontribute 
to th(' 2('nerfll rf'ypnUf'R of thp. (,Olllltry to the extf'rrt of RR. ;; or 6 crores a 
year. Aftpr fllat. for 11 wllil(' fhp (lPI'1"('('iation fund WII" rairlpo for 
makin$!' contributions to the gf'neral revenues, and then several raids were 
made on the deprpeiation fund. Thf' railway revenue& have shown some 
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prosperity during recent years, lUI has been pointed out by the Honourable 
the }4'inance M.ember, but still they cannot be aid to be in a. very uti&-
factory condition even at the present moment. What it; this due to' I 
iubmit tha.t this ill due to the want of obllervance of economy in railway 
administration. Economy may be observed in two ways ; first, by elimina-
tion of all sources of waste, and secondly, by IndianiBaiion. Even the 
Wedgwood Committee, which COllloisted of reactionaries, ~  that 
the pace of Indiani. ... tion should be further speeded up. But what bas 
been done Y During the llUlt few years very little has been done. In the 
higher services of the Railway Department there are very few Indians, 
whereas the number of Buropean8 it; not merely not less than what it used 
to be ten years ago but more. 'I'bi.'S is a very unsatisfactory state of affain. 
If you introduce Indianisation to a greater extent, a great deal of economy 
will entiue. 1 urge that this should be done without any further delay. 

As regurd.'S the question whether there tlhould be a moratorium or 
whether the loans should be cancelled as suggested by my Honourable 
friend, Mr. BUIlb, there is a great deal to be said in favour of both coursee. 
1£ it is thought desirable to cancel the debt altogether, the matter should 
be very carefully considered ami all the sectiollli of the House should be 
consulted. As regards the policy of revising the Convention which was 
Ilrnved at in 1924 at the tillle of the separation of railway finance from 
genera] finance, I do not set' t'ye to eye with the Honourable the Finance 
Member. Hut if any concrete propOl.als are placed before the Legislature, 
then there will be time to cou.'Sider them. At the present moment we 
should be satisfieci with the moratorium. But every effort should be made 
to eMure economy in th£' railway administration. With thftJe few words, 
I support this Resolution. 

Sardar 8&nt Singh (West Punjah : Sikh) : Sir, I take this early 
opportunity of congratulating the Government on the statement today 
which ~  the initiation of a new policy of trusting this House at a 
time of emergency. More I would say at the proper time when emergency 
legwation is brought forward before this House for its consideration. 

As regards the Resolution bE'fore the House, I want to raise a word of 
warning 8B to the principle involved in it. The principle of cancellation 
of debts or repudiation of ~  is fluch a vicioWl principle that every 
commercial man will agree with me when I say that it knocks the bottom 
out of the moral basis of society. We have seen, during the last t'Yo and 
a half years of Provincial Autonomy, that cancellation and repUdiation 
of .~ have become a common phnse throughout. the country with the 
1'e.'l111t that credit in t.he country has suffered to such an extent that in 
respoD';;ble quarters fears are ielt that it may drive capital undeTground 
and make it more shy. The other day it was said on the floor of this 
House that [Ddian capital was becoming shy. It is bound to become !lhy 
when repUdiation of debts b('come..'l the general feature of administration 
in thE' eountry. I must, with your permission, 1'ef('r to this principle a 
little 1II0re because of the fact. that I find that, under the pretence of doing 

~  with the debts, thl" ~ . debtom arc being more and more 
t'ncouraged, and if the same principle is followed hy the G{lverDlpent of 
India in their d£'aJings with their own Departments, J am afraid t.hat this 
illWlt:ration will be used as a sort of guide in the provinces to do more 
mischief in the cOlmtry than what is being done now. Therefore, before 

L198LAD cI 
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[Sudar Bant Singh.] 
the GOvernment of India undertake suell an important matter u the 
repudiation of their own debt, which will encourage repudiation of debts 
outBide in the provinces. thl'Y should think Meveral times. I am sure, 
Honourable Members will agree with me when I say that most ~ the 
legislative measure8 in the provincM are more a vote cat.ching device by 
the Governments concerned. than a real ht'lp to the genuine sufferers or 
honest debtors in the country. They haw constituted conciliation board .. 
and, under the plausible name of conciliat.ion boards. they are really con-
ciliating dishonest debtors. Therefore, I will Rubmit for tint consideration 
of the Honse that before such an important principlt' i,; 8f't forth. the 
Honourable the Finanee Membl'r will tltkt' into COllsidl'ration till' 

~  effects which such 8 rl'pudiation will ha"e on the finances of 
the countrY outside. I find the dense of tbe House ill in favour of writing 
oft or canCelling theBe debt.. 
1Ir. N ... 100hi (Nominated Non-Official) : To whom does it belong f 

8ardar 8a.Dt Singh : It belongs to tht' same person no doubt, but it 
will b(' used as a handle by the Ministers in the pro-

12 YOON. vinces, and t.hat is why I give this warning to the 
Government before I give my vote for this Resolution. 

1Ir. Muhammad Azhar Ali (TJll('know and Fyzahad Divisions: 
Muhammadan Rural) : Sir, we bave beard a doleful story from the 
Honourable the Finance Member today. He finds himself in a Ijuandary. 
He says that the depreciation fund has ~ . that the :'\il'mey<'r Award 
cannot ht' worked and that tht' pro\'im't'!s cannot get ~  from the 
Centre. This is thl' most discouraging feature of thl' Railway finance8. 
It all shows how the Government of India have heen miRmanaging the 
whole Railway show. WE" have been clamourinA' fOT economy and for 
Indianisation. We have moved Re!«llntions. anrI tht' Govt'rnment of 
India do not listen to OUr voice, and this Resolution now comer. to us like 
a bolt from the blue. If we want. to reject this Resolution. tht' lll'l'Rent 
position iA such that we cannot do it. W t' know that thf' prl)p0fl81 of thfl 
Government. of India ~ a cboice of their own. anel whatM'er thl'v ~ toO 
do this Session they can easily do without any t'.-Ompunction on their part. 
My friend, Dr. Banerjea. FollggelrtM that the Railways 8hould I'ithf'r 
economise or fnc1illnV!e. Our voice is likE" one in thf' wildernf!R.t:;. Of 

~  we must a<;k the G(wemment of India not to he (mtreating tht 
provincM. The provincial revenllPS art' depletf'd. Kvt'l'y ~  Wp flnd 
that t!'XPfl .are heinlr incrf>8sp,d in the provin('l's. anrI if ~  i.'I lPA ... ened 
from the Items Jrivf>n t.n thf'm. th('rf> will he a ('rifoilA in thf' provinl'e! 
Ther" !s not much to SIIy On thi!J TIesolution PXCf'pt to Blik thp Governmcnt 
of InclUf to look ~  to thflir finanees. and not t.o di",appoinf IVI in t.hill 
way. 

Mr. Muhammad Nauman (Patnll anrl Chota NaJ:Cpur cum O,·issll; 
Mnhmnmadan) : Sir. t h!' Hes(lluti()rr iN ,"0 important and ~  that. 
~ find myself in a difficult position to support it or say • No' to it 
Jmmeriiatt'ly. On thf> one hand it 8Jlpeal'R tn he a fait lU'rmnpli in thp cir-
cumstance" in which tlwa HOllfi1r, is today. Whether Rny Rugge!ltion which 
my Party or I may mak!' will have any eWeet on the ot.her side or not is 
a matter for tbe Government to ~ Without going into the different 
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implications which the Rellolution entails and the conventioDs of cancelling 
debts or establishing moratorium, I would suggest that the Govel'DJD8nt 
should uccept the proposal of appointing a committee of this House to go 
into the whole question of adjuating Railway }'inance with general Budget 
before dtciding whether this should be done or not. 'l'he Resolution has 
been very WE'll explained by my Honourable friend, the Finance Member, 
with all doquence but I confeSlS my own deficiency in not having been able 
til follow exactly what implications this Hesolution will have on the present 
11l.Hlget 'anel the future financial policy of the Central Government. 
Wht'n the Resolution of ~ was pa&;ed, the chief idea W88 that the 
Hailwuy should bE' a paying commercial concern. Why it hlUl not been 
a cllulUlt'rciaJ concern iii R big- question on which I do not wish to enter 
at tlH' moment and I would only sugge&t that we cannot be a party to 

~ ~ . as it is, unless the Government agrees to appoint a com-
mittf'e of this Uouse which will look into the whole thing. If the Com-
mittt'(, of tht· Members of the House who are responsible to their consti-
l11t'ncit'!- think t hat this will be in the interest lIf tht' provinces and that it 
will ~ ,  1\S from further taxation, as the Honourable the Finance Member 
}loiutf"d IJllt, then and then only we will agree to the proposition. Under 

~  (·:'·l"lIl1lstances. ] requ(>st the Government to accept my amendment 
til 8ppLint a COllllllittCl' of this Hous(' to examine the whole question and 
ayoid I'lIslul1!Z" thiN important financial issue. 

Mr. N. M. Joshi: Sir, this Resolution and the debate that has taken 
p]1I.'(' 111lw' hrl'lJ!dlt to my mind forcibly the fact that the Railway deprecia--
t ion J'llud Iw,.; bl'ell raid cd 1 () the ext ent of :)0 erores during the past few 
:n'UI". ! tried to brill!! to my mind whether this raid has put the rail-
WH.\ illlillillistrati(JII in uny disadvantage in the matter of tlK' deprecia-
1 illll filii". The l.it-pn·ciatioll fund is intended to meet the expenditure 
ill '·l'lllwI·tion with cert.ain I'('pairs and renewals, and, as such, it is 
reljll;I·/·d for th(' liS •. ' of the ~  _\dministration. 

~ . what I ask mys('lf is this. rr the Railway Administrations have 
H •• t "ilfTf'red ~  ~  hllw' not said ~  they haw suffered 
S(lI1I(' clisadvantRfrt· on ~  of this raid-then the fact whi'!h we have 
to ~  is whethrr we were not taking from the railway revenues a 
mUl·h ~  sum by WRy of a depreciation fund than what is necessary. 
I baY!' not heard either the Railway Member or the F.inance Member 

~ us that the Railway ~  baye suffered on account of 
t.his '·:Iid. Thllt there is a raid. I Ill1rlenrtand. 

Sir Muha.mmad Yamin Khan (Agra Dh'isioll : Muhammadan Rural): 
Thl'y h:. ,'P slIffpl'ril. 

Mr. N. It. Joshi: Now, any man, who sufft'rs a pinch and feels it, 
says it. Sir, 111(· fact, therl'fore, that we have to consider is-have we 
not been ~  too lIlu!'h for the depreciation fund, and if we are, then 
the first people who hllYt' suffered are the railway employees, because you 
have b('en ~ them? You say t.ht're are no funds for the ameliora-
tion of the lot of railwuy employees. I have been asking the Government 
of India to remove one of the greatest injustices of the RailwflY Administra-
tions, viz., their discriminatioll in the matter of providing a provident fund 
for the lower-paid staff ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : All that does 
not arise now. 
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111' .••.. lDlhi : I am Dot dealing with that poiDt at length. The 
point which I am makinl{ is this. The time has OODle to see whether the 
ratf! of deprt'Ciation ~  which we are charging is not too much. If we 
do not considtr this, well, there will hI' R raid; the (}overnmellt of 
India and the HaiJway Board will ite in the foIame condition as a man 
who f,r()('s on hoardinfl and hoardin!!, mOIlt>y. and ont" dar tht're if; n raid. 
)h ll,moul'abll' friend, Sardar SUllt 8in!!h, helit'\'es that there ill a I'aiu 
~  that tbt>re i!o; rt>Jllldiation. BlIt thllt is what happento; in tht> world. 
If a lllUD got's on hoarding and hoardiug, on(> day ~  will hI' a raid and 
• repl1l1iatinn. I thrrefore, want this HOllse to consider whf·thpr we 
are not cha11!'iD!! to the df'prcciation fuml a much larr!er slim of JUoney 
than it hR!il nef'(h'd, and thnt to(\ by exploilinlZ' thp railway ~ . 

Sir Muhammad Yamin Khan: Sir, liS reg-arch tht, Hc!>olution as it 
stands, of eoun-(' if my I1onollI'aL!t' fr:('11.1 ~  liP /tllo! says Ihat he 

~ 110 otlit'r Mur,.:e I 'ft hut I his. wt·lI. 111111 i,., Oil,' <d(' of I Ill' q II('sl ion, 
Our gl'ie\'8ne(' ~ that thl" GO\'l"rnllll'ul !a:n't' ~  , , ~ 1\ d"lIf 1'81' t() 
the constant ~ this lIons., hOI'; I,et'll gi"illg to the C:"\"f':'IlllH'ut. 
This is not the first time thnl We haw l.ern tl'llinj: ~  thaI .\'(I.:r' poli.:y 
is a wrong poli('Y. You arl' laundi'ng the rnil\\'ay alillliui;.;tratioll in 
gotnf'rhing whieh will pro\'(' d:SllSl rOil": ill future, T!l\' (j')\'('1'1111I1'lIt 

alway· said that tlll'r" was fI hnpl';111 thin!:!' !llId th::t b('loind Ow c10udll 
the SIOII ",a ... "till risi;lj! to tlll'lll. 1:lIi we find thaI ultimat('h' thl' same 
thin!!, has happen, d whirh we werl' tl'lIinl! ; hml li\'(,' years A.1!;l, I'iz .. that 
this will happ!'n. and WI' ",pre lI'lkin!! Ihpm 10 hi' e8utiollS, hilt tht'." will not 
list('n to HR. Xow. thf'" ha,'p ('om(' 1111 IInd·a" thaI thf'rl' is II ~  

conditiOl.. Ont> ~  ~ .  ~  and ~ IIllllI (,OUlpS in. lind nne 
lIcmhf>r says. ,; thili is all dnnl' by thp nth,,!, ~ . T am not rpspol1sihle 
for thl' actions of thosE' who ha\'p h('1'11 hf'fort' rut' ", I wOlHier hn", long 
Government will go Uri with ~ poli('y. If ~  want til rlPRI with the 
pr"hlems properly, then  they "prtainly must ~ tlH> help of oth!'rs. 
They aI'£' not ready to abdicatl'. 'Viii you III l(,lI"t "PI'\; Iht' hplp of nthel'N 
... 110 will come to your resclle. who will ,:riw ~  propf'r ad"icf' ~ 

If the Honourablf' l\Iemhf'J'H will turn to till' page" of thl' Of'bates 
on the Railway Budgets. trn-y will find that for thf' laqt six or Sf'Vf'n ~  

this hIlS been told tn thf' flnwrnrnent of India. "it, that hy Y01ll' Ihring 
Oil thp depreciation fund, whprp arc yon goin,:r to get your thing..; when 
you waDt to purehase tht'lII. My friend HaYS that UIt' dpprf'f'iation fund 
is too mucb whieh we have fixed, I may say that 1h-e erorcs of r11pees 
may ht> a little hit too m11ch. bot wbere is the deprp('iation fnnd left now' 
'Vherp is vour reserve fund lert now ~ You han' exhaustf'd the whole 
thinll. y ~  have got nothing It'ft, Ther., werl' very bright years; we 
used to ~ TPYMlues of RII. 106 crores and tht' budgl't went np to sucb 
a gt'E'at extent for several yea1'S continuom!1y, ano we could 818(1 ('nntri-
bute towards the reserve funo and towardH the oepreciation fund. Now, 
your JDcome is hardly RB. 70 crorf'S and e"ery wef'k we fino that tiM-ineome 
this week 88 compared with 18111; ,,-ef'k ~ two Is'khs le8l'l. E\'ery year ~ 

are ~ that the revenue is falling and falling. The ~  

Committee which sat in 1931 retr('nched many ~ and brought down 
the expt>.D8eII and the income to the .amp, lev"l bot what do we find now' 
We find that every year tbere i.II a demand t.hat 110 manY' new poRtR may 
be created, 80 much other extra expenditure may be incurred and, ulti-
mately. "'1' tlnd that there is reaUy no money, there is no income. tlUlteac1 
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of capital paying back, your capital is not giving you any kind of profit ; 
the five ~ of rupees which we meant to be given to general revenues 
are not being contributed now properly. Your interest is very small, your 
railways are such that a company even will never take over the railways 
in Ioiudl conditions as you have got. & comparrd with Government-
munug(·d railways, the Company-managed railways are distributing good 
profit." and ~  and they art' in a very happy position, While you 
are iu the worst position. 'I'his show..; that the Hailway Board are a 
hopt'ies' body as far us managing a commercial concern is COIH'ernetl. If 
YOIl hun to run a commercial concern on a commercial basis, why should 
:vou IOl'e? If you have to lose, then you must r(·duce your own expenses. 
YUIll' :-<Illaries are going Ul1 hut your revenues are ~  down. The poor 
p(·oJlI.· are being l't'tl'ent'iled ; e\'erywhere we find that the poor labourer 
i!' lJn ~  there but thp salaries of tIll' hi(!her offict'rs are going up and 
up. \\'hat wer!' the . ~ in 1914 and what arl' th!' salaries now T 
'Y" lind some people getting at Ip8.'>t doullle the salary that the.,' ~  to 
J?et b('for('. ~ . ~  ('an tell thew ihat no long!')" call YUII ! lay them 
~  Ili!!h srrlllrips. Thl'rl' will ~ tho1lsands of peopl!' coming in on the 
~  ~  that "011 have fixed now. The GowrmDt"nt of India are 

~ salsri!'s for the 1)(,'" entrants into GO'\"'ernmcnt serviCe<; in every 
hrum·h· fmd 111('" are in aC('ol'danrc with the market conditions and with 
what ~  can ~  afford to pay but the Railways go on paying what 
they ('unnot afford to ~ , and there is no limit, and no retrenchment has 
been f.'fi'ected since your revenues have bet"n falling. Then, the natural 

~  is what We ~ facing tocla.v. J know the Honourable Member 
wiIl say that" I am hopelf'ss, I cannot. do anything ", but if you don't 
carp to I\(>ar us, what ean w!' 00 f Xow yon should come up ano seek our 
co-opPl·ation. Of course you miA'ht ~  that as a Government official. 
., J 00 not want t.o be in the bad books of mv brother officers " but if vou 
want to take ~  action, here is our help 'for you and then we wili be 
quite willing tn give it. I think that the ~  which has heen maM 
by my friend, Mr. Muhammad Nauman, is a very IK'nsihle one, namply, 
that in such circumstances Government. mu.'!t take all sides of the Honse 
into t.llt'ir confidence and must seek their help. I support that suggestion 
of Mr. ~  Nauman. 

Maulana Zafar Ali Khan (East ("entral Punjah : Muhammadan) : 
Sir. the ]WSOllltion dot's not satisfy me. This ~  comes from the 

~ Department, a Department which is not ~  t.o 
this ~ . Wh('ther we support it or OPllose it, they will ~  things 
with n ~  hann and do what. the:v like. The Railway Department is one 
(If tIle rich!'!';t departments in this country or it used t.o be the richest 
dppltrtment. Towards 1923 after the trTeat War, when it. was decided 
that the Railway Department should be over}lauled, a fabulous amount 
of ]50 Cl'ores wa'! sanct.ioned for the purpose of buying XB. XC and other 
variptir.s of engine!'; Rnd the rolling ~ .and this amount was placed at 
th" disposal of the Railway Board. Now, the railways depend for their 
existence upon thet pocket of tht" ordinary man in the street. Who is 
reHpoDf;ihle to the ~  No one. You do whRt you like. You invest 
a "ery 1arge amount of money for buying the necessary mat.&riallil for the 
railways from England. Engines could have been built in India ;" work-
.1lOps could have been increased but you reduced the number of work-
mops. You bought everything from England, you laid yourself open to 
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lManhma Zalar Ali Khan.] 
the charge of the worst nepotism. Then, as some of my friends have 
pointed out, although in principle you believe in Indianisation, in actual 
practice you do Dot believe in it. If retrenchment in the proper sense 
of the word is observed, there is no reason why this Department should 
tnda,)" (!all up.Q..n us to accept the principle of repudiation of debts and 
nlOraturiuw. )ly friend, Sardar Sallt Singh, was speaking about the 
prin('iple of  repudiation  of debts. Of course, so far as the Railway De-
parhnt'llt is concerned, this principle of repudiation or writing-off of 
debts is bad, but he ,'ery probably referred to the Province of the Punjab 
where the Government of the Punjab introdu('ed certain tneasures to gIve 
rt'Jief \0 thl' poor people who were suffering at the hands of tht' Bafl.ya, 
ttl{' .11"hajall and tht' banker who wert' rolling in riches at tht· expl"nse 
l,r tl\(' poor people. ..\ llIan borrows Rs. 10 ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : This Rellolution 
hib ~ i:;m! 00 tlo with ~  Punjah. 

Maulana Zafar Ali Khan : I was ~  pointing nut tbut Il man who 
11 Irn·w . Ih. 10 alll\ ~  lb. ]110. sliL!llwcs Rl). ],000. 

Mi'. President (The HUlloul'llble Hit" Abdur R»him») : Tlull haM noth-
ing r" ;fl' with tiH' Hf·,mllltioll tll'fol'l> the ~ . 

.~  Zafa.r Ali Khan: But m th,· paSt· 1'1' tllt'se . ~  ppople 
who aN' ~ in richfOs and who are playing duc.ks Hod drakes witb Jlublic 

, ~ . ~ have nl) husinl'SH to uppeal tn thl' principle of rl'pudiation and 
writiJlj?·off of ~. As I pointed out. our \"oict' is a "oice in ttll' wilderness 
so far ~ tl ... railwa.,· atrairs are coneerned. They will do what thl')' like 
wb.'t}lI'r Wt· support ~  01' not. I agrpl' th»t tht' suggestion of my 
friend. Mr. ~  XflIUnlln. il'l vpry proper thllt u ('ommittee should 
be aPfhJintl'd to ",PO iuto tlU' wholt' qUf'stion of tht' fin8ucPS tlf thf' railways 
and advisf' OOVf'rnmf'nt as to thp best eonrse that oU!!,ht to hE' adopted in 
the ('lreUm!'ltanef'!'o. Although it is 8 very propt'r ,~ . I do 
not think that tht' powfOrs that be. the Ullilway I>l'pllrtment. will Ket> f'yt' 
to eyt· witl, him. A vpry (n'ave conflj(·t ill confronting us aDd, as the 
lIonourllhl,> till' Leader of thp H.olUK· pointPd out. all the rt'8ourct's of 
India in tIlt'n and monf'Y !oIhould go to help Englanrl in her trial. When 
ameh i;;; tht' condition. lw should conllider for a mompnt whetlier our own 
conditiull in India is such in maD anel money that we are in a po!;ition to 
help tht' Go\,prnment. 
Mr. President (The Honourable Sir Abdur Uahim) : Thc Honourable 

:Memher must Nmfine himsf'lf to tht' Resolution before tlw> House. 
MaulaDa Zalar Ali Khan : Of C01lrse, railways (!an do a lot for thl' 

p("Ior pI'opl!' Rnd if thiN ~ done they will be in a pOHition to help. With 
thl'''''' word... r ~  thp IIlIggestion made by Mr. Muhammad Nauman 
and call upon th(' Government to appoint 11 committee to go through aU 
tllf'fl .. matteI'S and arri\'f:' at Home reasonable solution of this complicated 
probh:nl 

111' ... A. J'iDnah (Bombay City: Muhammadan Urban) : Sir, it had 
bel"ll my opinion, and now I can say that it is my considered opinion 
that the Government of India are really in-capable of managing any big 
bnsinesK. We had a convention of this House which was adopted by 
meaDS of a Resolution on the 20th September, 1934, and the net result 
at that convention is that in 1939 the moratorium which was accepted 
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by the House provisionally is to be extended now to the year 1942 with 
the result that we cannot make any payment or that we should not be 
liable to pay the depreciation and that we should be exempted from our 
(lhligations to make the contribution to the general reVbnues. This is 
the net result. May I ask the Government this : don't you think that 
it u. high time now for you to appoint a competent COIQmittee to examine 
the whole question thoroughly and see what can be done for this problem 
wbich is now facing us, Mr. Buss holds the view that it is no use carry-
ing on this agony, and he would like to apply a surgical operation. Now, 
may I request the Governmbnt whether they would give us an under-
t;&king now' We cannot support this Resolution. I am unable to 
bUPJlOrt the suggestion that the Government should be allowed to carry 
011 HlS they propose to carryon, and I ask the Government to announce 
aN early as possible the appointment of a competent Committee which 
wil1 go into the whole question thoroughly and decide once for all what 
Ii reNponsiblt:' Government should do. 

The Honourable Sir Jeremy Ra.i8JD&D : Sir. I hoped that I had made 
it ('/ear that this did not seem to me to be the occasion for a review of 
rn ~  fiuance!!. I pointed out that there were certain constitutional 
81"'Hll/?ements between the Ccntral and the "Provincial Governments which 
required us to caleulntf' the amounts to be paid to the Provinces in a 
cl'rtaill way. that WI; were bound to calculate them in the way in which 
they ~ now being l"akulutcd aud that so long as we were lInder that 
COJl;;! it utioual l'ompulsion, the only t'fTect of endeavouring to reorganise 
till" arraug-ements ill rcgal'd to railway ~  wou 111 be that the general 
taxpu,\"l'1" wuuld lit' ea 1\(·(1 Upllll til produl'l' t h(> ('ont I"ilmtion to the Pro-
vilwl's. 

Mr. M. A. Jinnah : I . ~ quit(· appreciated that. My answer has 
hCl'iJ. if ~  had follf)wl'u ml', that I am not prepared to agree to take 
flu: rt sponsiltility. GO\"('l'llment might do what they think proper. 

The Honourable Sir Jeremy B.a.iIPDan : The positiCltl of the Honour-
al"t' Member, the Lead!'r of the Muslim Lea/?ue Party, as I underst.and 
It. is that whether or 110t this be inevitable constitutionally and practi-
('Ill I." IInrl !'nn if \Vf" , ~ in C'fi'ect no option but to do this, he washes 
ilis hllncis of this business. In that case. we nnderl:ltand !'xactI;v where 
We art'. 

~  of ~  diHI'USl:liol1. as ] am afraid I expected, has ranged over 
the field of ~  finllllce, on topics \vhich J submit are more suitable 
for t hI' o(,l'asion of the debate on the railway budget. I hay!' no doubt 
fha! ~  ~ . . ~  in charge of Railways will be prepared 
to (I(:al WIth those crItiCIsms on a suitable occasion. I would onl\' draw 
dltt'lltion to one or two salient facts. My Honourable friend. Sir Muham-
uUld Yamin Khan. t.alked as though Inrlian railway'S were a concern 
whic"! WaR ~  the last ~  throes o! uttf"r banknlptcy. It is a most 

~ , ~  ~ t.h,s bankmpt totterIng concern continues to produce 
thf' not, llDlmpreS!!IVe fif!Urp of 29 crores 8 ycar of interest on its debt, 
thAt ~  ~  not owe a single anna of inter!'st on capital provided for it, 
tJlal It IS also at ~ ~ present moment. contributing ~ crores a year 
t(I\'Vurds the depreCIatIOn reserve. . . . . . . 

Mr. II. A. 1in.Da.h : ...... And it does not pRV a single pie to the share-
holders' .. 
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'!'he Honourable Sir Jeremy Batman: 1 would invite :my Honour-
able friend's attention to the condition of railways throughout the world 
and whether they are expected to pay to the debenture holders 80mbthing 
oyer four per cent. nnd in addition to distribute large dividends. I know 
the tlifference between debt:nture interest and equity illterelit. 

Mr. II. A. Jinnah : Owner. 
The Honourable Sir Jeremy Ra.isml'.n : Thill il; tnll'. I was m£'rely 

~  to th(' gt'neral hosis on wl)ich railways Ilrc being nclDlini!\tercd 
throuJ!'hcmt thl' worM. I was merely 8!\killg' ~  IIonollrablt, friend to 
poil;t out Whl·tb('r any ~  Syst(,Dl of J'llilwuy unmillisttution in addi-
tion to paying n sft'ady four anel Romf'thing per ('f·nt. to thl' debf'ntnre 
holdt'rs was all'lo pro\'iding Ii ~  niyid('nd to oroinnt:· shareholders. 
i am not awarl' that ther(' ~ allY ('oUlltn' in t]\I' world whi('h lll!r('Ps that 
the ~ shar('holllt'rl'l shnniel ~ theRt' Ilttr:l<'tiw (li\'i(l('nds on a 
publie utilih· eoneern of thiR kinrl. 

Mr. M. A. Jinnah : ~  abo11t ~  ~ ! 

The Honourable Sir Jeremy Raisman : If ~ .  want liS to /!" IlIH'k 
10 l"cmpan)--lIlanll!?empnt. that is lI11otlll'r mlltt('r. I ~ nlt'rl·ly ~ 

attention to onp or two impol"'tnnt fa('ts whieb (10 clijo;lin!!lIi"h tI\(· ('ast' 
of Indian ~  from that of a completf' hnllkrupt who ~  to file 
"is petition in th .. ('()Urt tomorrow. 

There is flll" otl1<'r f(,llturf' of Indillll rsilwnYR whi<'h m:v Honourable 
friend. ~  ~  Yamin Khan. fU'f'mR to 111\\,(' f()r/!,ott£'n. He sug-
g('stl'd that whereas all departments of GOYf'rnml'nt 81'(' now offering 
re(lUCf'd salaries to n('w eutrants. th(· Railway Department WIlM /!,oinf!' on 
aceorrlin!? tn its own sw('(>t will and pleasllrf' lind arof'ordin!! to itl! old 
baG ~. The position ill-nn(l T should ho"(' thought thnt thf' Honour-
ablp M"mber would havf' heen aware of it-tnnt thl' ~  Department 
like ~  other df'partment of Govcrnmf>nt has introduf'efi rprluced ratell 
of pay for nf'W ~ and haa for a neriod of nearly nine years heen 
payinf!' those rerluced rates. 

Sir Muhammad Yamin l[ha.n : Only to IImal1er paid ofti('l'J'R and not 
to hif!'hf'r pairl offtc(,MI. 

'!'he Honourable Sir Jeremy Ra.iama.n : As far as I am awnrp there is 
a rf'·ill('ti(ln of lH'nrer 4fI per <,ent.. than :10 per ~ . T do not conRidt>r 
that ~  is ~ oceltRion on which I aholllil ranl!'e over tht' whole subject 
of railway ~ anrl I wonld onl:t" IIny in rt'ply to my Honourable 
frienli. Rarilar SaJlt ~ . that I do not admit the analogy of readjust-
ment of financ(ill between two departments of Governmt>nt and the 
repudiation of iI(>ht eontraett'd between two entirely unconnected per-
8On8. 'J'hf' pOllition here ill that we have a large Government department 
with which Wf' made certain financial ~ . As a result of the 
experience both on thf' civil side and railway side. we now agret>' that 
eeriaiD adjustmentR should bl' madf' and T CRnnot for the life of me He 
1.10'" the principle of rep11diation of debt ill involved in that. If there 
had bem any QUf'!ttion of nnlldiatioD bY' the Government of India or 
by Any department of the Governm*,'Dt of India of a Bam of the order 
of 60 crore8. J should Dot have eXl)8cted to be able to borrow at three 
l1cr cent. in the money market for 95 yean. 
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Now, to turn to the point of view of the Muslim League Party, I 
regrlli" that they are unable to accord their support to this Resolution 
which, as I say, appears to me to propose the only course which it is 
open to us to adopt. I rl.'gret alRO that I cannot sto'e this is a suitable 
ul\caRion for instituting a committee to go into the whole qnestion of 
railway finance. Whether or not Kuch a course of action would be 
dCMirable on any other oCMsion, I am not. prepnred t.o say or to discuss 
nt ~ pr(>Hent moment. But whflt I am quite clear iR that this Resolution 
is c<;sentially one which regulates the relations I)f Cent.ral finances and 
Provineilll financeH. Therf-' is no call for a committee of any kind. This 
i .. f!;;sf'ntially Ii simple issue. 

Mr. M. A. JiDDab : Pt,rhaps ttlf' Honourable Member has not. under-
st.ofld mt!. I do not suggest that a committee should be appointed to 
COl1l>i,h'r this I{esolution. I do not HU!!!!est thnt. What I suggest.ed was 
that the GovernUlt'u1 should appoint a committee as early as possible to 
exarnin(' the whole' question of railway finan('es in the light of the exist-

~ convention ann what should be done. 
The Honourable Sir Jeremy Raiaman : I admit. that 1 misunderstood 

fLo? sUI!/!estion. I understood from the Honourable Member, Mr. Muham-
llllld Nauman, that this question should hI" gone into now by a committee. 
In lhat ('ase I will lIot deal with that point. I have nothing more to add 
except to commend the Resolut.ion to th!' House. 

liIlr. President (The Honourable Sir Abdur Rahim) : The question 
iH • 

• , That this ~  rel'{)mmendA to t.hl' ~  Gpneral in Cmmeil that railway 
revenues bt! dednred nflt linblr', hpforp the lilt April, 1942, or hpfore the fixation under 
laction ] Hi (1) of. the Go\"('rnruent of India ~ , 1935, of the 8um therein referred to, 
whichever ill enrlier, to repay to th(, Deprecintion BRIII!"'P Fund maintained for Indian 
State-ownl'd rniIwllY8, 1he bnlllll"(' .1U1.Rtall,ling un thl' 1M1 April, 1937, of loanll taken 
from ~  fund to mt'et railway tl"ll"its or to ~  10 gpnf'ral rl'ypnullS nny contributions 
or defi'·.lenl'Y in ('olltrihntiollM dill' under th" &'>Rolution of t.his Allsemhly of the 20th 
September, 11124, in rellpl'l't of tilt' p('rio<1 ooginning on the 1st April, 1931, nnd ending 
on the :nllt Mareh, 1939." 

'rhc Assembly divided : 
AYE8---43. 

Abelul Hamirl. Khnn Bnhadur Sir. 
Ahmnd Nnwaz Khan, Major Nawab Bir. 
Aiyar, lIfr. T. S. Sankara. 
Bewoor, Bir Gurunath. 
Bhagehand Roni, Rai Bahadur Seth 
Bhnndarkar, Mr. K. Y. 
Boyle, Mr .• T. D. 
BUIll, Mr. L. C. 
Campbell, Mr. D. C. 
O8roo, Mr. O. K. 
Olow, The Honourable Bir Andrew. 
Crofton, Mr. D. H. 
Dalal, Dr. B. D. 
Dalpnt Bingh, Bardar Bahadur Captain. 
Gidney, Lieut.-Colonel BirHenry. 
Gorwala, Mr. A. D. 
Greer, Mr. B. R. T. 

I Hodson, Mr. D. C. 
.THwl,har Singh, Rardar Bnhadur Bardar Bir. 
.TORhi, Mr. X. M. 
Kamaluddin Ahmed, Shams·ul·Ulem&. 
Khan. Mr_ N. M. 
KhurRhllid Muhammad, Khan Bahadur 

Rhnikh. 
Kushnlpal Singh. Raja Bahadur. 
Ma('kC'own, Mr. J. A. 
Menon, Mr. P. A. 
MeDon, Mr. P. M. 
Miller, Mr. C. C. 

IMudaliar, the Honourable Di\\'nn Bahadur 

I Sir A. Ramaawami. .. 
,Mukerji, Mr. RRBanta Kumar. 

INehru, Mr. B. K. 
Rahman, Lif'ut.·Colonel M. A. 
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'Rai_map, The BOIlOurabll.8ir J1fflJA1. ,Spence, Sir Georp. 
Boqhton, Mr. N. J. Sukthanbr, Mr. Y. N. 
Seott, Mr. J. BamIaI. . Talukdar, Mr. J. N. 
6heehy, Mr. J. F. ThOlDe, Thtl Honourable Mr. J. A. 

Sht'r Muhammad Khu., Captain 8&rdILr Sir. Zafrullah Khan, The Honourable Sir Mg· 
Sh'araj, Bao Salaib N. Iuunmad. 

NOE8-20. 
Abdul Ghani, Maulvi Muhammad. 

Abdullah, Mr. B. M. 
A&har Ali, Mr. MuhallUllad. 
Bhutto. Mr. Nabi Babh IUabl Babh. 
Dutt&, Mr. Aihil ChaDdra. 
Euak Sait, Mr. H. A. Satiw H. 
Fuz!·i·Haq Pirach&, Khan Bahadur Shaikh. 
Ghiasuddill, Mr. K. 
Ghulam Bhill: Nairug, Byed. 
lIabibur Babmu., Dr. 

The motion was adopted. 

IJillllah. Mr. M. A. Muitra, PllIldit LU.hmi Kula. 
, Murtnza Habib Bahadur, Jotaulvi 8yed. 
i SaumaD. Mr. Muhammad. 
I H.&IUI. Ali, tHr 8yed. 
lBiddiqueo Ali Khan, Khan Bahlldur NawlLb 
: Sikandar Ali Choudhury, lb.ulvi. 
'("mar Aly 8hllh, Mr. 

Yuwil.l Khan. Sir Muhammad. 

Zalar Ali Khan, Maulana. 

THE INDIAN CENSeS BILL. 

The Honourable lIIr. 1. A. Thorne (Home Member) : Sir. I rise to 
mo\'l' for consideration of the Bill to pro\'ide for N'rtain mattt'r!'! in con· 
neetilln with the takillg of the Cl·Ill'US. 

I take it as a ~  olllen tbnt the first Bill that should c'ome for the 
~  of this House. after the deduratioll of war (If vesterday. 
slwuld be one that prt.'suppOilelol a state uf pence and ~ ~  in 'India atid 
in faC't throughout tht' world. :May T expr('ss the hOJle that victory 
alld peaee will bC' af'hi('\'t"cl in time fol' llS to complete tht' preparations 

~  for the eell'ms of 1!)41. 
S!r. no argument of mille is neceK.'Iary to justify the practice of 

holdin, a dect:llnial cenRUS. It is hy now Ii practicE' almost, I think. 
universal ~  tht' ('i\'ilizt'd world. Hlld in Indill. as ell!ewhert". 
1 think, it is the practif't' to hold it ill ~  year \vhich t"nd!' with one. 
'fhe Indian ('ensus ill a vt'ry big ~ indet"d. I think I may !lay that 
thl'oughout the world among stntistil'ians and others interested in 
,'arioul' branches of !'eienee. tht' record!'! and the material collt'cted at tht' 
Indian Census are regarded as reaching a ~  high levd indeed. Thl' 
~  in fact is II remarkable achievemt"nt, Rnd it il!o achieved at a 
remarkably low COKt to the GO\'t"rnhlt'nt of India. I think I am risht 
in !>aying that the Indian Census covers about one·fifth of tht' whole of 
the human race. The bill (or Ul'lt operation, the census of 1931, pay-
able hy the Central Guvernment for British India exeludiug what was 
th"n 8 part of British India, namely Burma. was 45 lakhR. That. I think 
it will be agreed, i.'I a remarkably ~  sum to b(' expended on an opera· 
ti('n 1)1' that ~  : and, in fact. the achitlvemellt at a coat as small 
as 1 hat waH .~  (Inly through the elosest eolIa boration and co-
operation of the Provincial Governments with thl' Central Government 
snrl of a very great. army of private per80D8 with tht:' officials of the 
Central Government and Provincial Governments, It was in fact a 
great national effort; and we have been assured by correlJPondence with 
the Provincial Governments that for the census of 1941 we shall receive 
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from dl Provincial Governments the same co-operation on the ~ 
terlns 88 in 1931. 1 may 8ay that but for that assurance we should have 
had j.!rave doubts as to whether we could in present day circumstances 
fa('e the task, and the expense of the task, of carrying out the next 
C(!DlilJR. Well. Sir. although the cenRUS itself is a work of such magni-
tuck m." Bill is a very little Bill, a very modest Bill, and not even a 
\ery Hew Bill. For the most part, it proceeds on the model of previous 

~  Acts, and it departs in very few particulars from the model on 
~  thf' 1931 Census was taken, namely, Act X of 1929. The main 

nbjerfs now, as then. are, first, to give statutory basis to the whole 
cen!;u!! hierarchy,-in this Bill the hierarchy extends from the Census 

~  of the Government of India to the census-officers who will 
\'isit ('aeh "illag(' !lnd each house; Fiecondly. t.o d(,'Clare all members of 
tIllS h:('Turehy to be publil' servants, that is to say, to furnish them with 
the p,01eetion to which public s('rvants arc entitled in the execution of 
their .1uty, and to saddle them with the responsibilities which public 
ser\'slIts may have to shoulder; thirdly, to require the ~  co-
opcrution from the public generally: provision for that will be found 
in eilluses 4 and 5 of the Bill ; and, lastly, to prescribe penalties, which 
w:l1 be found in clause 9 of the Bill : and it will be observed that pro-
tertion is given by the terms of clause 10 which, as in previoll8 Acts, 
requires that no prosel'ution shall be institu1erl except with the previous 
sanrtion of th(' Prm'inl'illl OovernmE:nt or by an authority named in that 
hf'half by the Provincinl Government. That is ~ I have to say on the 
princ·iplrs of the Bill. If Memb('rs seek enlightenment as to the details 
in whil'h WI' haw introdul'('d variations or addition!! as compared with 
1 h(' Bill of 1929. I shall be glad to explain them at the appropriate stage. 
Sir, T move. 

Mr. Presideut (The Honourable Sir Abdur Rahim) : Motion ;;ul,ved . 
" That the Bill to provide for certain mattera in t.ollDeetion with the taking of the 

een.us be taken into consideration," 

Thel"P are a number of amendments, Dr. Banerjea. 
Dr.'P. N. ran6Ijea (Calcutta Suburbs: Non·Muhammadan Pi'oan) 

I wish to move the second amendment which stands in my name, and n:t the 
first one. T ~ to move: 

.. Thllt the Bill be rrfpTTrd to n SrII'd Committee e.onsisting of the Honourable 
Mr. J. A. Thorne, Mr .• T. S'. Tnlnkdar, Mr. P. A. Menon, Mr. F. E .• Tamrs, Dr. Rnbibur 
Rahman. M:I1I)lInll Znfnr Ali Khlln, Khnn Bahlldllr Xawah Ric1diqllp Ali Khllll, Bhai 
Pnrma Nand, Snrdar Rant Singh, Mr. N. M. Joshi and the Mo,"er, with instructions 
to report on or bf'fore the l!lth September, ]939, and that t.llp number of members wh08e 
prcsen('e shall hI' noe'.cRRury to ('OIlMtitllt!' II m('etilljl" of thr CO""llittl'l' shall hI' fin'." 

Sir. tId", ~, a wry important Bill. and it should receive om most 
('/U'lll'st u1tE'ntioll. In every count.ry the Census Report is regarded as 

~ most. "II hUlhl{' sourc(' of information regarding the life of its people, 
nnd ~  1I1f{'mpt is madl' to snpply not. only t.he most ncr-ura.te data, 
bul also 10 ~.,  thffi{' data in a form which may prove most useful 
10 l'vp,ryuody. Unfortunately, here in India conditions are ~. The 
censu.'1 rpport is admittedly wry incomplete in India and is full of inaccu-
racieR. My Honourable fricnel, the Home Member, said a fpw minutes 
ago that the ceMUS report in India reaches a very high level and he- also 
said that this is a great national effort. Now, I am sorry I cannot see 
eye to eye with him on either of these questions. As regards the census 
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LDl·. P. N. Banerjea.j 
report ~ a high level, may I invite his attention to the fact that 
great inaccuracies crept into the lut. report' If you will reiet· to 'aD 
article by Mr. Dutta contributed to the ItHMa" SIa"dical JU'Il",aL, .. 
journal which is regardt'd as authoritative in thi& country and for whose 
publication the Central Government makes a large grant. 

AD Honourable Kember : What date' 

Dr. P. N. ~  : I will give you everything. In that J(lurnal, 

1 P.II. 
tht' Indian JouMlal of Statistics, Volume 3, Part 2, 
September, 1937, there appeared an article beaded, 

" Inacenf3eies ill the Bengal Census Report, 1931". There the whole 
mbject is dealt with from a "ery scientific standpoint and many inaccu-
racies are pointed out. Timt> will not permit my going into these ill detail, 
but I shall A'h'e you one striking instanct". In the Kishorgunge Sub-dh-ision 
of Bengal it if! recorded that there is not a singll' literate in Englibb. We 
all kllow that tllis is a sub-division. There are two English High Schools 
in thnt , ~ . Tht>re is a !lub-divisional magistrate, ~  are 
exeeutivf> lind jl:dicial officers. there is 8 Chairman of the municipality, 
and thl'rt> are ~  of the Municipality. And it is surprising to note 
that 1h£'re is not a singlf> literate in English in that sub-division! .Are 
more instance,. nt'f'ded to show that the Census Report of 1931 was inaccu-
rate , 

As J'£')!Jlrdl' a great national effort, I ",ish it were a n&tional effort. 
Let Ill' try ilntl make the next census a great national t>ffort. lJnfortu-
nately. thl' pue;t c€'nStl8e'l have been only bureaucratic efforts and they 
hayt' been successful only to a very limited extent. 

The ('en.sus report has now acquired an added importance from the 
fact that representation in the various legislatures of the COWltry is 
now ~  a comruunal basis. Therefore, the numerical strength of a 
community is an important factor which has to be taken into considera-
tion. And suspicions ha,'e arisen in different parts of the country with 
regard to the enumeration of th€' population. I find that a representation 
has been scnt to the Government of India, Home Department, with .regard 
tn thp eenJoluJoi hy the Working Committee of the Bcngal Hindu Mahasabha. 
It i!ol in th('Se wards, I shall not quote the whol€, of it, but only a few 
sentences: 

•• There is a fL'Cling that due to rl!rtaiD realODs, "'hirh need not be m8lltiuDed he"" 
the laat CenJlU!I Record <lid lIot "orrl-etly represl.'nt the real nUOIerieal stl'ength of tile 
Hindu population in the provin(,I' of Bengal. 

It is. therefore, dl'sirllbll', that adll()uatl.' steJ'll Ibould 1.-wlu'Il and .fegoard, 
p1'()\"ide<l to .~  corrcl't cnuOlI'ration 110 that the next !'.enRUil may truly rep1'l*Ont 
the :v-tu;d ~  of tLIl Hillllu populatiun in Bengal. 

We, 88 representatives of llindu opinion In Bengal, deem it eminently desirable 
thnt in El'"l'ry ~ , wh('re primary tlgnrt'!I 3,1'1' to bl.' rolh-eti'!d in I'onneetlon with 'h .. 
CenRnll operationR. it "hould Ill' done jointly by two oftir.eno or (lIlUDlll1'llto1's, ODe a 
Hindu and th" otbl'r n ){l1bnmmadll.D." 

Whnt I HUllll:Cst is that the OODBU8 operatioll8 should be on a strictly 
,o;cif'ntifie hRRis. and for that pm"poRe you Rhould invite the assistance of 
allstatisticill im!l.hutions in the country, particularly, the Indian Statistical 
Institute. In t'1I' mattf:>r of appointment of oftlCCJ'ti you should take special 
care to see tb .. t the officers enjoy the foU cohfidence of all the communities 
concerned. 
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Sir out! uf ~ claw;es of the Bill provides that the Central Government 
will-appoint SOlO!! of the office.rs and the ~ ~ Governments will 
appoint Rome others. Now, thIS dual control which 18 ~  here 
will he ullJ>8tisfactory and will lead to trouble. (InterruptIOn.) All the 
officer)! should be appointed by the Central Government-that will be ~. , 
~ .  .  ' 
It is Ii verj" unfortlllnate fad that there is a considerable amount of 

communal fet'l iIlg in the Provinces and the Provincial Governments may 
he rharged, I'ightly or wrongly, with a .desire to ~  the census 
operatiolls. 'fht, collection and presentatIOn of data relatmg to census 
are very diffleult and it is only ('xperts who can do the work properly. 
Therefore, I buggoest that there should be ~ in the Bill which 
will emnIl"(' thut object. namely, an accurate collectIOn and proper pre-
spntllt.ioll of datu relating to the numerical strength of the popUlation. 
Tn thi.'i l'Clnn<'dion I may point out that at pre'vious censuses the facts 

~ to tilt' c.ccupatiolls of the people were very meagrely ~ with. 
~ . if YOU IO(Jk lit thf' c('nS11." of every advanced country, you WIll find 
II ~  ~  of tl('eurat(' information with regard to the occupations of 
th!' pt'ople. 
If vou ila\'t' to deal properly with a subject. there must be proper 

~,  ill 1 ~ Bill. Thcre are various other matteI'S in this Bill which 
ShOlll(l hI' gonp into a Scleet Ccmmittee and, therefore. I suggest that we 
should not !lUOW this Bill to be hurried through this House but that we 
t-lhould ~  it to a Select Committee where all the different matters 

~  by nit' and others may be fully threshed out. 
Sir. i mow my amendment. 
Mr. President (The Honourable Sir Abdur Rahim): Amlmdmen 

moved: 
,. That th., Bill b<> referred to a 8(-\(,l't Committee eonaillting of the Honourable 

Mr. J. A, 'niorne, Mr. J. N. Tnlukdar. Mr. P. A. Menon, Mr. F. E. Ja.m8ll, Dr. Habibur 
Rahman, Maulana Znfnr Ali Khan, Khan Bnhlldur Nawab Siddique Ali Khan, Bhai 
Parma Nan,'\, Bardur Rant Singh, Mr. N. M. Joshi and the Mover, with iI18tructiona 
to report on or bl'fort' the 19th 8eptt'mbcr, 1939, and that the number of members whose 
I'rt'llCn.·" shall hI' ~  to ('onstitut(' n meeting of the Committee I!Ihall be five. " 

Mr. J, D. Boyle (Bombay: European) : May I just ask a question' 
T ,1" not wllnt to make a spe('ch on this. I understand that the burden 
(If DI', ~ remarks is that the census is inaccurate and it was not 
nm on <.:(·icntific lines. Is it the contention of the Honourable Member 
that thp .appointmrnt of thl' 81'Iel't ('ommitt('e will alt('r that state of afl'airs 
flnd prodncf' it Oll more Rcientific lines f 
An Honourable Member: The Select Oommittee can make sug-

g-r!"t ions, 

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official) : I have 
Yrry few remarks to make on this matter. but I do so to substantiate 
w}lat my Honourable friend just now said. If one carefully examines 
tht' last Cellsus report, olle is convinc('d t.hat. it. scintillates ~  errors, 
and of It Vf.'ry I!'larinl!' nature, and to say that it is a creditablt' per-
formall(,(, is 10 mi'lI';p tlIt' word. Errors have crept in everywhere. Let 
m rrfr)' to t.he figures r('l!'arding my commnnity. I know that the 
Crnslls report of thc community I represent is hopelessly inaceurate. 
I  n Iso n}lprrciate the great difficulties that arise in connection' with 
thl' bIking of our census figures, owing to the migratory nuture of 
the community, especi81Iy in regard to children-who go from school 
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[Lieut.-Colonel Sir Helll'J Gidney.] 
to IiChool at the time the census is taken when most schools are closed 
down. I know the difficulties are very  very great. I think myself 
the a(l\-ice that the Movl'r of the amendment has given to Government 
is a "el'Y sound one and should be accepted. I think that ~  

should issul' instructions to the Prm'int'ial O(lvt'rnments or to those 
who takt' the census that th('re Nhlluld he It mt.t" adequate lIumucr of 
enumerators and these enumerators should be memlH'rs of the community 
whose census they are taking. The Moyer rightlr pointed out that a 
grent denl depends on the correct recording of thl' census, as political 
representation of the future will largely depend on the population of a 
community. I do submit that, as far as my small community is con-
cerned, unless a more careful census is ta kt'l1 , the error wiD still remain 
and the strength of my communit,)" will he undl'restimated. This is 
the point which I wish strongly to ~ to thl' notic(' of the Govern-
ment. 

The Assembly then adjourned for Lunch till Half Past Two of 
the (,1.ock. 

The Assembly ~ ~  ai'tt'r Lundt III Huh Past Two of the Clock, 
Mr. Deputy President (lIr, Akhil Chundra Datta; in the Chair, 

Sir Mubammad Yamin Khan tAgra Dh'ision: Muhammadan 
Rural) : Sir, I want to make \,f'ry c\f'ar tht' proposition of ol1r Party 
that w(' do not really, in any way, want to he in the \vay of my Honour-
able friend if he wants to move his motion for a Select Committee but 
we do not think that Wf' can 8g'rf'e that this shoulll be at all JH'cessary, 
We do not think that it is really nect>SS8ry to postpone this Bill for a 
8elel't Committee or that Ilnything would be gained by a further post-
ponement, If the Go\'emmellt think tliat til(',)' are willing to accommo-
date them. then of ('ourse Wf' do nnt want to ~  that it should tlot be 
postponed or no Select Committef' should be accepted. We han given 
our Party's name only on this understanding that if it goes to a Select 
Committee, then they will be williug to work on that, but l' do not thiDk 
there is any ~  necessity for it to go because I do not think that the 
points \\'hich haVl' hef'n made ~  Or. Banerjca cun be emhodied in this Bill 
or any improv('mt'nt ('an hI' matk in tit(' shu!'I' II.'> he d(·ilired. I would 
like to say that my friend ha'i lorot 11 ~  thaI the last CCUSllli was 1I0t 
correctly recorded, and so ha.-; Colonl'l l:)ir Hl'nry ~  said that the 

~ for his ~, was nnt ~  tuken, ~  friend. Dr. 
Banerj('a. ~  tltat ~  shntld hI' alway, tWI) pel'sons goinrt togethcr, 
a Muslim and a Hillchl. Wh"ll tltey 1[(1 OItt 10 rl'('ord IIlId find out wbether 
person" arr proJH'rly rpc'oT(led or 1101. but Wlt:lt I undf'rstllnd is t1l-lit C"lonel 
Sir ~  ftidney will tht'n c'omr-Ill' and ~ , " why not al'i() add an Anglo-
Indian ", and thf'n WI' ~  hll,,'e , ~  plse coming up and saying, 
" why not an Indian Christian ". and ill '101llP "ther caReS we will find 
other intere.'1ts alRo saying this, and we will thu!i1 hu"e a team of all interests 
going about and walking into ew'ry hotH\(' to find nut whetlwr people are 
properly recorded or not. I do not think that this propositiqn is reany 
sound or can be lIeriously taken, that we can iWlld out about six people 
for a mohalla in Calcutta. Tllen we will require to have about half a 
dozen people in Bombay for half a rlozen other interests, then special 
arrangements will be demanded for toWM and villagM in the Punjab, 
and then lomeo,ne win say, " why not a depressed cla118 man", Theil, 
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some willllay; II there. must be fl Sikh, there must be a Hindu, there must 
be some Anglo-Indian or an Indian Christian ", and it will then mean 
that in every village, practically in every Ioeality we will haye It team 
of five or lIix pel'8OnH going round. I do not think that this proposi-
tion is lIeriously meant; but, in any case, if that is the sort of safeguard 
dt'manded, then we want to make it perfectly clear that as the circum-
stances are that ill nine Provinces out of eleven there ill a Cougresl> 
ministry, und since it is thcy who will nplJoint the peollle, so it ill we 
really who llaVl' II grievance, who lIlay think that OUt' interests lllay not 
be prolll'd)' suf'eguarueu, and we should feel quite happy if in those 
Provinces where th(' ('ongrelilS are rulillg at least thcre should be two 
persons fiO as to sec that ollC does not commit auy mischief, <l possibility 
that lI1y fl'iellu hus ill view. ,M.," frieuu has got ill "iew only thol:ie Pro-
vinces where tht' ministry iJi nOn-Colll!resH. His grievance' may be in 
l'('sj)l'd of t\\''1 P),()vint't's but \\'(' have ~  a grie\'auce in nilH' Pl'oviuces. 
So We shall 1", (Iuite huppy to sec th:1t but J do not' think that ~ pro-
VISIOn we can mak(! or put down in th .. Bill. If this provision 
cannot hi' made in fht' Bill, if thf.>re are JollUlpicions and the work 
ill 1I0t Clltrllstf'd to Provincial OoYcrnments, we have got 110 quarrel 
with Dr. Banerjea and the Go\'ernm(mt of India that in order to get a 
pl·Opf.>l' record of the ('ensns they may take all the precautioDl;, but 1 
can assure Dr, Bunerjea that at least one thing is settled; whether the 
census is fictitiou,.;ly or rightly altered, the question which he has got 
in vie\\' is ,not going to bl:' affected at all. Supposing the Mussalmana 
are found now to be 60 }ll.'l' ccnt., for instance. well, they will not get 
anythi,ng- mol'l.'. and ill the Punjab a\llo ill that caKe they will 110t get 

~ more, so if thl' Hindus gain somE'thing more in numbers, nothing 
is going to be ulterl'd. Thl.'.'il' things art> alI old things. Sc.l my friend 
should not bother himKelf about this narro\\'-minded thing: the idea 
must be not thiN ~  idE'1t hut really an administrative idea tha:1 we 
shouM have proper rt'cords and we shoold s('(' that there should 
he no spoili,nl! of t.ht' proper recordll whieh may be useful. But it 
my friend fears that it may I!ive an incentiv('! to some people 
who may not be pOIIMeR8ing thf' high ideas of my friend and 
make them tt'mpt.ed. if 110t in the past, bot in the future TO make 
false rf'cords in theil' zE'al to gain Momething more for their community. 
then T would ueplorl' that day if it COmf'M. but J do not think that the 

~  Govf'rnmf'nt will ~  ~  onb'. thl'Y "'i11 l.mploy 
both Hinons ano MUHsslmans. ani! so shonld the othl'r GoYernml'nts do 
and thE'Y will rlo it 811<1 they hRYE' donI' so in tht> past. IIno thl'n there 
should he no snch kiuu of fl'elin/!, entertained. TherE' is no reason to 
IISAum(> that if R ~  ,viii hI' (lmploYf'd, then he will be a dis-
honf'Rt man, nor eRn allyonf' ~  that jf II Hindu is employed. he will be 
dishon(>Flt, This is the insinuation whil'h lips behind' my friend's pro-
position that eVI'Ty MusFlalman "'ho will hI' employed will tampf'r with 
the ]"E'coros and will seek ~  to give a preponderance to his com-
munity. A,nrl WI' shonld Tf'ject this insinnation. Tf. howeyer. mv friend 
wants to hAve security and wants to oraw the attl'ntion of the 'Oovern-
ment. of India that t.hey must s(>e that a proper census is taken. th(>n WI" 

~  he very glad. for the sake of OUr community which may stiffer it 
thIngs happen such as he believeR to be possible, if precautions are taken 
but we do not think that anything will be gained bv this Bill going to a 
Select Committee. • 
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Dr ... D. Dalal (Nominated Non-Official) : Ilr. Deputy Pre.ident, 
I cordially welcome the Census Bill; and I oppoee the ame,.dment 
moved by my Honourable friend, Dr. Banerjea. I am strongly of 
opinion that no useful purpoee will be .erved by referring ~  Bill to • 
Select Committee. 

Now, Sir, with your permission I lihall refer to one or two important 
points. Sir, the taking of au accurate census depends upon the good-
will of those to be enumerated ; and resentful, evasive, carele8ll, or in-
accurate replies 011 any large scale to the schedule questions would 
vitiate tbe statiaties. I'll rural areas, t.he census is still regarded by the 
ignorant masses as assoeiated with ~ lmplf'asant, BIld there 
atill Iingel'H tbf' Huspieion that GO\'('rmnent do not IIpend timt" Rnd money 
on such a large scale just to ~  ~ . and that some llltPl'ior sinister 
motive such 88 military Ben ice, taxation, etc., is associated with the 
taking of a census. In urban art>as the growing lihmdard uf ('ducatinll 
is helping to brush that snspicioll ~ . So t>,'ery a\'ailahlt' . ~  

should be used to brinJ! home to thl' public the importance of tht' 
t>ountiIlg. and to inform tht' pnblie that tht' ~  is uht'd all the basis 
for f'lectoral ('al(·ulations. for elltilllatillg the demand for public servi(,t'ts. 
for throwing lig-ht on housing /lnrl ovt'rcrowding eonditions and so (Ill : 
and bPeause the willing eo-opt-ration of the publie is required. the quell-
tions to be answered should be madt" as simple as possibk pro"isioll 
should bf' made for enabling thl' eredf'lltials of Celll'lU" enumerators to 
be vpriflt>d. a·nd ~  f'ffort should hP made to (wpreOlllf' "'hat linger-
ing prejudices and sl1spirions thf'rt' may bf' against the ('PruiUS. 

Now. Sir. I COIUf' to II very important point on which 1 Khould like 
t.o say a brief word. Tht" point to which I rt'fer is that a df'eade is ill 
my opinion too extended an inten'al hetween PBeh ~ . It i" obyiOUII 
that additional facts and figures art" rt"quired as the habit#! and ~ 

tions of the peoplt" change. Thert" is also a limit to thl' capa('it)' for 
answering census questions which can bf' dl'wloped ~  ~  mor(' 
frequent expprit"nce. Studt"uts of (If'mographi(' r'itatistiell and IlOcial 
.ffaiNl havp for O,'f'r !;O yf'IU':;; bPt"n prellSinJl' for a quinquennial cen8U11, 
and the ~  for it hll"t" ~  in Idren'!th dnrinll that pt"riod. Thp 
actual popllllitiull oC a community ih known ouly ~  ('CUlm", f'llumf'J'ation. 
For interCf'nSlll Jwrions only estirllHtt'R of thp popUlation nrf' madf'. 
Tht" growth of t lit' population uf H (-omllillnity i" Jpterminetl ~  t"XCetJtl 
of hirths over deaths. i.r., natura) inert'a!\('. and bv thp balance between 
immigration and f'migrKtion. But the mt'thod ~  Plltirnating the inter-

~  populatioll is ~  UJlsatiRfactory. In India rellistration of vital 
Rtatiqties iH ~  npfPetivp. 8n(1 miJ"ation rt'tums arp not available. 
As an illulltration l"t us consider fhp population of Delhi Province 
according to tht' eellsns or 1921 and thp census of 1931. Tht' dit!erenct" 
bptween the nriation aceordinJt to the census and the variation accord-
ing to vital statistics comN; to 94,662 persons for a small province likp 
Delhi. Under the Roman RYlltem thp enumerations of the population 
were made everv five ~ . In Canada, Australia, South Africa, 
Francp. Germlln:v Rnil th .. UnitN1 Rtates of Ampriea. the cenRUS is quin-
qut"nnial. In Great. Rritain thp t'f'nSll!ll Apt of 1920 enables 11 quin-
quennial census to be taken. So. Sir. reliance upon a decennial cenSUII 
is now too expensivp an eConomy. It is of vital and signal 8ociololliC!al 
importanee t.o hav/' an 8C'curM; pictnJ'f' of diMtribut.ions in ooeupatiOD.l, 
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age-grou.ps, and areas. Knowledge of occupational changes is DOW 
.pecially pressing as a busineaa and industrial necessity. The ch&ngell 
in ten years are BO great, BO much th&-t they significantly affect all 
our outlook upon the policy of social 8ervices, proYision for transport, 
water-supply, drainage, housing, in fact every collectivised social 
activity. Sir, it is urged that a quinquennial census is an expensive 
and laborious undertaking. In this connection, I would inform this 
Honourable IIouse that the progretlKive expenditure up to 31st March, 
1936, on the decennial censUB held in 1931 was BB. 48,92,361; BO the 
census expenditure works out at about ten lakhs a year. This expendi-
ture may be derided in BOme quartel"H 88 an unprofitable business. But, 
Sir, I submit that thili expenditul'f' is not an extravaganc&-it is a sheer 
necessity, and that exact Rocial knowledge will yield a handsome return 
upon the cost. 

Ba.rdar 8&Dt 8iDgh (West Punjab: Sikh) : Sir, I will place before 
the lIouse a few facts regarding the need for sending this measure to a 
Select Committee. As has been observed by the Honourable the Home 
Member, this jij primarily a peace rlleasure. Therefore, in the present 
state of affairs, it cannot be ~  to be an emergent measure. There is 
no emergency about it. Therefore. if you can impro\'e upon this Bill, 
I should· welcome the Kuggestion for reference to a Select Committee. 
This will go to improve the value of the labours which the C('osus Com-
miKsioller will have to bring to bear upon the operations of such a 
lUagnitude aN are T(·quired in this country. 

Let mf! begin by saying that whether we agree with it or not, there 
ex iSt.R pvil in enumer8tion, You have heard representations made from 
responsible quarter .. , and you ha\'(' heard my Honourable friend, Sir 
Henry Gidney, making a complaint of enumerators during the last 
census, I do nllt think Sir l\luhammad Yamin Khan was justified in 
minimising the ~  of this evil. If he is not convinced as 19 the exist-
ence of this evil. J may inform him that !limilar eomplainUs were 
heard amongst the mf'mbers of all comlllunitiet>. As a matter of fact, at 
the time of ('numeration, there was a race between the enumerator to 
show exagllerated figures of the community to which they happened to 

~. ~  only this that it was an evil then, Sir Muhammad Yamin 
Khan said that it might have be('n due to the ~  in the constitution 
which wpre contemplated at that time. 

Sir Muhammad Yamin lthan : I never said that. 
Bardar Bant Bingh : You said that in the communal award there is 
~ to bl' 110 ('hRnge in the represent.ation of the communities from 

which 1 inferred that you were referring that this evil was due to ..... , 
Sir Muhammad Yamin Khan : But the Honourable Member cannot 

say that I mea,nt that. 
Bardar Sant Singh: l' alll only saying that I inferred from the 

Honourahle Member's speech that he was referring to this. I think it 
will be interf>sting to the House if I were to inform them that. ~  
this Rill was introduced in the House, activities had begun among sf!veral 
communitiel'! to find out tht> wayI'! and meanR to show increased numbers 
in their rl"spective communities. The most apt illustration which I can 
give ill a move amongst the depressl"d dasses in the Punjab. I happenl"d 
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. .[Sardar Sant, ~  " 
to Pe in"ited in a conference of tJteirs. They were Sikh memberR of the 
depreued claalelil, and actually I found t,wo factions attending that ~ 
ference. Oue faction was maintaiuilltC that thongh they wereSikb.,. 
tbey would go with the ~, hecamie the depreued cla8Sea have got 
greater representation among the llindUK"than among the Sikhs. WheD 
I asked them wbetiH'r thf."Y would . ~ to be Sikhs, they said no. But, 
they said. that ~  would like to adopt this policy. What dle word 
.. policy" meH.nt ullder the ciI·cumstaJlces. 1 failed to understand. But 
I am telling you this as a fact. On. inquiry 1. was told that a Hindu orga-, 
niaatioll, a respectable body. 1 do not want to llaDle it. had actually paid 
the workel'M there to ;!o and illstigate such a movement NO tilat the Hindu 
population may he considered to be more than what it is. Now. the 
\"f'I'Y fact that this ft'f'ling is thf'rt' pro"es that the (·"il dof's t'xist. There 
is no douht about it. 

\",w, the (Ilit'lition is, how to rl"mcdy it, I do ,not think Illy friend8 
I)f tilf' Muslim ~  Party will disaln'ce with me that tht' f'Yil must he 
put tJOWI). I'f this ('\'il ('xists. it defl!riorates eonsid('rably the \'alu(' of 
the statistics compiled Ilt; u "('!mlt of the ('NISUS. antI wt' ar(' nut to 
eompile ~  stati8tics aud not tht· wrong oO('s. If it iN 110 tht· 
qUl"SHOn is. how to combat this (,"il, Onr remt'ciy l1a8 beel) sugllCMted 
by Dr. Banerjea. lind it ha'i been chaUl"ngt'd by Sir Muhammad Yamin 
Khlln and ~  has been a('cept.ed by Sir Henry Gidney. I, .111 a 
matter o! fact. am pront' to allree with Hir Muhammad Yamin Khan 
rstht'1' thall with Dr. Baut."rjea. I do not t.hink it is practicable or ad-
minu;trRtively p088ible to havt" a panchayat f'numerator t.o go "bout in 
several places and do the work of an enumerator. What l' luggest 
for the consideration of this House----iUld thi8 is a matter whieJa can be 
,'e"y well threshed out in the Select Committee-is that the provision8 
as embodied in elauses 10 and 11 of the Bill should be thoroughly over· 
hauled. CIaWM' 9 (b) says : 

" Any eeuua offteer, who intentionally putt any otreDliye or improper queetioD 
or imowiDgly makes any falle mum or, without the preriOIl8 u.netion of the Central 
GoftrllllMllllt or the Prorindal GO\'enUD8llt. dHelOlflll any iDformalion wldell be hoM 
neeiftCl b7 I8MDI of, or for the ~ of, a eeDlII8 retana." 

Then comes the penalty clause. Now, this is quite a healthy 
check: there ill no doubt about it. I atn not dealinll with the amount of 
penalty, but the cheek is there. But this check is entirely doneawar 
with by what folloWB in ~  ]0. Clause]O sa)'8 : 

•• No proeeeution unller thia Al't .hall be iDlltituted I'xcept with the preoriouR 
l&Detion of tb" Provinl'ial GoYemmellt 07' of an autbority authorlltld ill tht. behalf .,~. 
the ProviDeial Goyemment." 

That is to 8ay. tht' ~  haB bef'n created. but fhp triAl of that 
offence har. been circumscribed on account of considerations which T 
may calJ administrativt' consideration!!. Tn fear that the prosecution 
may not become too Ileneral. the executive wanta to have thc control of 
initiation of prosecntionfl in t.heir own hftnd.. That has heen the 
policy followed in the Code of Criminal Procedure too. But ~ ques-
tion is tbat when the evil baR become 110 rAmpant. the circumllcribing of 
these prosecutionR dOM away praetical1y with t.he existence of the prj· 
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vileged claHB. li'urther, in clause 13, another provision has been made 
in the Bill which runa thus : 

•• No pel'llOD .ball have a right to iIlIIpeet any book, regiater or record made by a 
eeDBUI·01lieer in tbe diaeharp of bia dllty .. auell, 01' lIDy lChedule delivered UDddr 
.edion 8, !WU notwitblltanding !Wythin" to the eOlltruy in the Indian Evideuee Act, 
1/j72, no entry in any 8ueb book, regUitcr. record or IICbedule .ball be admiaaible .. 
eviclace in any civil proceeding whataoever or in any criminal proceeding other than 
a prOIl8Clltioll under thilt A,·t or any other Jaw for any Iwt or omilllJion which COD· 
IItitutes an offence under tbis Act." 

'l'hiB clause haH two parts. 1 have nothing to do with the second 
pllrt, which relatell to the ~ .  of the return in evidence excep-
ting in the prosecution eases. That is all right. But what about the 
tirlit pal't 1 bupposwg I sut;pect an enumerator to havc given a false 
return knQwingly of the uumber of persons or their religion or any 
other matter with which he wall entrusted. I have no access to the 
retUl'n made by hilli. That iJemg the ~ , how can I be sure whether 
he hat; given a J'ight return or Ii wI'ong return' This has I)ractically 
the effect of doing away with the safegnard which is embodied in clause 
8 oj' the Bill. 'l'hitl will have to bb looked into. My own suggestion is 
that in the Hei(>ct Committee we should make this provision stringent, 
and Wt' l!Ihould Imggest that there l!Ihould be a bost of enumerators, 80 
that uo illjul!Itice can be done to any community, It is in our power that 
a very stringent. pro\'isioll can be made by which any faltie return given 
by auy persoJl knowingly shall he puni/;hct! promptly as well as e1fee4 
tively. 80 that the enumerators mUMt know that they have nothing to 
fall back upon RUU uo pl'otection has been afforded to them. With this 
knowledgt', ther-e can Iw 11 ~  that things would come out eor-
ret'tiy instt'ad of ~ it t'lll1rely in the handl!l (If the executive to 
lalUlch a prosecution or not. \\' e have to consider, therefore. that in 
the ~  COUlmittee we can look to the statistics of 193] cenSUIi, and 
we can find out frolll tholte records what sort of complaints were mad .. 
by various people during the operations of the census. B;y looking 
deeply into theHe matters. w(' may be able to discover certain ways and 
means b;r which tht' vnlue of the ceusus reports may be enhanced. 
Therefore, I plead very strongly with the Honourable the Home Member 
Dot to diliregRrd this problem, Aftt'r all. we al'e spending a lot of 
money, and we are going to disturb the ordinary business of people in 
order to compile a sl'ientifically true rt'cord, a record from which we can 
d'raw scientific conclusions, and that is a big thing', and not 8 small thing. 
With thest' few words, I submit that th(> Bill should be referred to 

a S(>lect Committee. After all, the Committ£'e is to report by the 19th 
instant. which is not a very lonll time. This Bill is almost ent.irely a 
copy of the old Bill. It has been found that, durinJr the last census, 
there wt're c£'rtaill evils, and we should, thert-fore, try to impove the BUI 
by removilll! t hos(' ('viIs and make it most ust'ful to th(> society. 
Sir, I support the motion for rt'f('rring the Bill to 8 Seleet {'om-

mittee, 

8ir 8yed Baa Ali (Cit.ies of the United Provinces: Muhammadan 
:. Urban) : Sir. I am sure the House is beholden to· my 
,1'.111. Honourable friend, Dr. Dalal, for raising the debate to 

a higher level from the plane of mere controversy. With regard to the 
present Bill I do not think we have any serious fault to find with it in 
view of the Acts which have governed thl' CensUR taken in India everY 
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ten years. I can, however, My that in those countries where greater 
attention is paid to the social welfare of the people and larger swns are 
spent on them than unfortunate India can spend, very great care is taken 
to have elaborate information with reference to the economic position of 
the people. I know something about the manner in which the cellllU8 is 
conducted in South Africa. Being a very rich country, in addition to 
the usual census they have another census taken, the foundatiollli of which 
were laid by a eommaion appointed by Government bown 88 the Fact 
Finding Commi88ion whi('h made it its business to gather elaborate in-
formation with reference to the economic position of the people alld the 
occupations which certain important classes of the people were carrying 
on in that country. (know that the Government of India and its oftloiall 
will be very bURY in the futurE' fin aecollnt of thl' confti('1 that is ~ 
in Europt'. but I would venturt' to make /I sUgJrestion. At present only 
a man's occupation is taken down in the eeURWI records 011 reference to 
whieh you can find out whether a man is an agriculturist or an industrialist 
or a landlord or a Oovt'rnmrnt servant. This information. however, ia 
too scanty to be .~  on important oceasions. J would KUggest that. if 
pCl88ible, two or three columnli Iiliould be added to the <'I&s8t'll in which 
information is divided by tho emlmt'ratOI'!\ which wonM throw light on 
the real economic position of the people. India's problems, as far as ( 
can see, are more economic than mere political. Our real hartlship if; that 
the population of the country is too large to be maintaint'd by ita preeent 
reaolU'Ce8 whicb are mainly confined to agricultural pU1'8uit8. If valuable 
information on economic questions is obtained J am sure that would be 
very helpful not only t.o the Central Government as it may be eOD8tituted 
in the futul't' or to the Provineial Governments but to the people them-
aelvea. and specially to thOle philanthropic and social organisations which 
are devoting themseh'es to promoting the eennomi(' jlood of the people. 

I will nQw deal with thp amendment mO\'ed by my Honourable friend, 
Dr. Bant'rjea. Ill' adduct'd three main arguments in support of his 
amendment. One is that the past reeorus of the censU8 show that the 
information coUectPd and recordf'd by the enumerators is far from ~ 
factory and he gave a particular ~  of an inaceuracy havilijr crept 
into the ceOSll" record. Xow, the amendment requires the Select Com-
mitteE' to makE> its rf>port by the 19th RE'ptember. I am led to make these 
ob8en'atiollfl on aecount of tht' "pmarks rnadl' by my Honourable frif'nd, 
Sardar Sant Singh. Th(' Hplect CommiU"e will have not more than two 
1reeks to improve the RCope of the Bill ; b11t ( do not think any question 
of improving sueh !!COpE' arise" at all. If the Hole grievllnc(' is that 
inaccuracif'fl OCC11r in the cenRUs I'('corlls T do not see how thE' S(>lect Com-
~  can provide against thelle errors occurring in 1941, 

lardar 8&nt IiDgb : I do not refer to errors but to falRe returns 
being made, knowing them to be fal&Je. 

8ir Iyeel Rua Ali : That is provided for in the Bill itself and I 
upect every Honourable Member to read the Bill before diRCusaing it. 

. Mr ..... hey (Berar : Non-Muhammadan) : The diftlculty i" that 
that ill a provillion for cure and not for prevention. He wantM to prevent 
the evil and not simply to cure it. 
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Sir Iyed Baa Ali : He bas given no indication as to how he wants 
to bring about that prevention. And if 14 days are required to consider 
a minor point like this then even two yeal'li will not be long enough for 
consideration of the entire Bin. Dr. Banerjea's point Wllti that the Select 
Committee will try to devise means to prevent inaccurate records being 
made in the ceusWi. With regard to that I say that it is impossible for any 
Select Committee or for any human agency, as a matter of fact, to provide 
RgalDlit inaccuracieli of that character. 

The second ground on which Dr. Banerjea woved hi"! amendment was 
that intentional mistakes are committed by enumerators guided by racial 
coosideratioWi. To provide against it be submitted that instead of one 
tilere should be two enumerators at least to do any work in connection 
with ccrurus operationli. Rather weighty and serious objectiow> were 
rau.ed to that course ~  my Honourable friend, Sir Muhammad Yamin 
Khan. May I supplement those objections by one more' What is to 
bappen, 8ilBuming that there are two enumerators, one a Hindu and the 
other a M:m!lim, if there is a dit!erence of opinion between the enumera-
tors tiwDlseln's ~ You mwd have an arbitrator ..... . 

Mr. M. S . .A.ne,. : The l'Iuperintendf'nt is there. 
Sir Syed B.aza. Ali: I am thankful for the interruption, but does 

Mr. Aney know what the duties of a "'uperintendent are T 
Mr. M. S . .A.ney : May I inform my Honourable friend that I have 

myself wurked as a census supervisor in the census operations of the 
year 1910-11 ~ He can check the work of the ('numeratoM all right. 

Sir Syed Ram Ali : I understand 1\ superintendent is the officer in 
charge of censu,s operations in a Province. May I ask Mr. Ane,. what he 
would do if, being the superintendent for a certain area, one hundred cases 
of ~ betwf'en Mlumerators were brought before him every day' 
( am sure he would resign the moment a ~ like that happened. After 
all let us see whether anything Wp are Buggesting has any real practical 
IIflDect or not. I do not want to repeat the arguments ,'ery clearly and 
cogently statal hy my friend, Sir Muhammad Yamin Khan. 

T will now come to the lao;t grouncl which ~ given nut by my 
friend. Dr. Hauer,iea, as H ~  for his amendment. It would take 
away the breath of every patriotic Indian. He is so distrustful of Pro-
vincial Governments that he would rather like to gin powers to District 
Magistrates but he is keen on taking away the powers from the Pro-
nncial Governmentll ..... . 

Dr. P. N. Banerjea : T never sain anything about District Magis-
tl·ateK. 

Sir Syed Ra.z& Ali : You did not. That is the basis of my ar/?ument. 
My Honourahle friend did suggest. in most clear and definite terms tltat 
thesl' powers should be taken away from the Provineial Governments and 
should be handed ov('r to the C.f'ntral Government. He did not say 

~ about the District ~ , from which I am perfeetly right 
in ~ that he does not propose to take away the powerR that the 
8ilJ proposes to ~  to the District MalriRtrate ..... . 

Dr. P. N. Banerjea : That doeR not. ariRe at all. 
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Sir IJed Baa Ali : My argwDttllt is' there, .. olear as &Ilything. 
SiDoe 1 bave bad the privilege of comiug to this HoWIe about dght montba 
!lBO, I have been a ti8d witDetIII of maDy an unfortunate speetaele ; but I 
do not think I have seen IUl)'thing so miserably short-sighted as the im-
plications 4lf the proposal made by my friend, Dr. Banerjea. If we ~ 
Dot to tl'Wlt our Provincial Governments, which is the body of public 
servants whom we can trust 1 18 there any body of officials in whom 
WE' can pll&ce reliance at all 1 Dr. Blluerjea dilSllvowed any intention 
of attacking District Magistrates. 1 am glad hE' did so, but if we Ilre not 
prepared to tru&t our Provincial GoverUDlents, would Wf' be justified ill 
trusting our District .MagistratE's t 

Dr. P. 11. Banerjea: You lUay chllug(' that in the SeIE'ct Committee. 

8ir 8yed ll.ua Ali : Would we h.· justified iu saying that WI' must 
not trust those who clt-eide ('IlS(,S. criminlil. l'i\"i1 lind n'W'IlUt', in til(' luw 
courts every day T If I may for a moment revert to the suggestion to 
have two enumE'rators. I say that it would lit' t'stublishing a most 
dangerous ~ , ill that it would he open to tht· people of any Pro-
vincf' where tht' ~ form n fllirly lurge proportion of thl' population 
to demand tbat eVf'ry CBHe abould be tried by two ~ . one a Hindu 
and tht' othel' H ~ . . DOff; my frif'nd realist-whst Il dangerous prE'-
ct>dent his proposal it> going to establish! For tht'Ht· rf'IUiOnh I oppose, 
and strongly oppost>. the rt'ff'rf'nct' of the Bill tll II ~  COlluuittt'e. 

BE'forf' l sit down let mt' come to t.he point raified by my Honourable 
frie-ntl. &rdar Haut Singh, with refcrt'nce to clause 13 of the Hill. I 
think therp u. something worth ('(JIIsillt'ration in thf' sUj!ge!;tion he hal' 
made. As WE' know, the last ef!nsus was taken in 1931. ~  con· 
liCioUBlle218 has den-loped "inee thE'n-wht'thl'r on right or unfortunately 
on wrong lines--very fast indeed : lind t.houl!h I ~  ('laim that the 

~ has t:ome to my notice. it may be that cE'rtain f'numerators guided 
by ,,·ron, and hopeleMly mistaken commullal zf'al might lw inclinE'd to 
give an f'lI:agJreratf-d numher of tht' peol'lt' belongintr to t.ht'ir own ('om-
munity. It is a possibility. How arf' we to guard agaitUrt that p0S8ibility , 
I realitie that clause 13 doe;; not meet the requirements of the Ca&e. Sup-
pose au enumerator rl'Cords me as all Arya Samajist and I want to know 
whf'ther J h8\'e been described af! a Muslim and a Syed or as an Arya 
Samajiat. If the information is withht>ld from mE', it would be impo8Bible 
for mt' to take any step i\l the direction of having tht' record corrected. I 
quite realise thAt this danger is greah'r today than it \\'8ti ten or twenty or 

~  yf'ars ago. Per80na)Jy, r think that in tht' caMe of IJ bona fide 
~  of tht> informHtiflll ~  ~  an ('numerator with regard to him-

llelf it xhould h(' open to him to demand an il1Hpection of tht' ~ . Rub-
jeet to certain safeguards. I know that it ~  giw nsf' to 8 ('eMain amount 
of incollveniencf'. hut it i& IDOtit importftllt that facts IIhould be correctLv 
recorde(l specially when feelinllll are ~  runnintr· 8() high in 
~  Provinces. 

All to claulle 10, I do not think T agree with Sardar Sant Singh 
because unlftlll there is an authority to give Itanction befor@ a PI'OIM"CutiOD 
ia launched, it would be impOfISible for any enumerator to carry out hiR 
duties. In thf' ~  of sanctioning authority thert' may b@ one d01.t'n 
prosecutions against an enumerator in one ~  by 12 lln8Crupulous people. 
Tile-), may all combinp to cha11rp him with makinll wron-r t"ntries. Now. 
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is your enumerator to be faced with 110 many prwrecutions without any-
body satisfying himself whether the allegations made against him are 
prima facie oorreet.. 'l'herefore, ~ , while I do not agree with my friend, 
~  Sant 8ingh, that there is necessity to amend clause 10, I think for 
the conlliderations urged by him, to whieh I have added others, tliere ~ 
every need to amend clause 13 in such a manner as to provide a proper 
check on the activities of unscrupulous enumerators. However, this iIol 
a matter which can be gone into while we are going through the Bill clause 
by clause. I am waiting to see what the Honourable the Home Member has 
~  to Bay, Hnd I am slIre that if he ~  with us, it will be pOfIHible for 
tJ.'i, without reft·rring thl' Bill to H ~  ('.ommittee, to amend clause 13 
ill such a mannf'r AA to prE'\'ent the apprehended evil to which reference 
11&11 been made. 
Mr. M. S. Aney : Hir, hdor(' I {'arne III 1 hi" lIouse, I was lJot (Iuite 

sure whf'ther II motioll for rcfl'rence to a ~  Committee WSti justified 
or not. After having hE'ard the speeches on the floor of the Homle, I 
found ~  good and strong materild to support the motion of my friend, 
DI'. Bltlll'r.it'll. 'flit' vf'ry fact that the motion for rt'ferencc to a Select 
Committee has ~ ,  C!Ontrary .~ of opinion with a good dt'al 
of feE'liul!' hl'h,ncl it. ito;, in ~  opinion, suffil'iE'nt justification for 8('n:Hng 
tilt' Hill t{) the ~  Committee and gettinl!' thE' mattE'r thrE'shed out 
(·ooll,\' lind . ~  lIl'ross thl' tahle. W (. all know how matt('rs 
arl' disl'IIH..'Wd in S('IE'('t C'ommittf'es. and most of ns have f'xperience of 
St'lect ('ommittl'(, work for the last so many years. If a wrong point of 
yi .. \\ i!< 1I1'I!t'd ht'rl', Ih(' :;I:unp person is more easily inclined to I!'ive ill on 
that Jloint in a Select Committpl' than hE'rp. 1. thert'fore, think that there 
aTp at Ipl\.<;t certain pointl> whieh requirp to bE' explainel} to thOfle very 
2putlt'uwn who take l'x('pption to tht' provisions of the Bill here. 

1'\ow. the main objPction urged here is that in certain parts of India 
th('1'1' is a strong suspicion amollgst certain communities that the work of 
tllP. ('nllml'l'litOl'S i:; not (lonl' wit'" till' fairnes!> with which it should be 
dUlIl'. To say it is imposNihlr to ('hI'!'!. mistal(l's committE'd ~  them is to 
admit thnt it is impO!;sibll' to haY(' a correct census at all in this country. 
Tho:;l' who wnnt to propound that proposition should clt'arly tl'll thp Gov-
t'rnment of India f hat thE'r(' should be no cl'nsus at all in thiH country, 
bee/IUSI' of /III thl' ~  thllt 8rf' bt'inll prepared in this country, the 
dOl'unH'nt rf'hitilll!' til tht> ct>nsns is the most important. It is important 
tl'OIll "arion>; pointq of "iew, becallsP that is the one docnmE'nt which is 
l't'lil'd uJlon for fltati:-;tical informat.ion of nrious kinds. It is in fact Ii-
review of 1111 sort .. of things in this country for a period of tt'n ,\'psr8. When 
slwh 811 important document hlUl to be prepared, no amount of care thst can 
be Ilivt'll by thp Goyrrnment to spcure accuracy in thp preparation of tha·t 
work CIIlI bt' said to be too much. Therl'fore, tht' arttument that has bf'en 
urged by my friend. Sir Ray Ali. who, J lun ~ ~  to ~ . is not in his spat 
now-..... . 

.An Honourable Member: he ha'; .iu!:t gonf' out and will return 
prpAently. 

Mr. II. S. Aney : .... prohably he bas gOIlt' out on some urgl'nt 
business, 16 not quite correct. My point is this. If this document is of 
8uch importance,-leaving aside any communal or political considerations, 
-then. for the lab of aeouring accuracy, we ought to exercise as much care 
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as we can bestow on it to see that the ceD8uat return. are eorl'8(.-t1y pre-
pared. It W88 admitted by some Honourable Members who preceded me, 
including my friend, Dr. Ban('rjea,-his .speech was not" free from that 
suspicion eithl'l',-that we should all endeavour to get at accuracy, and, 
therefore. all of us should think of finding out BOIDe way by which the 
defecb;; pointed out here may be obviated or removed. 1 t was titated by 
some it would not be I)06IIible to find out a way by which we could remove 
such mwtakeli, and the method suggested hy Dr. Banerjea that there 
should be twu men inlitelul of One mall ma,· Jlllt be a feasible one. At the 
same timt' to suggest that it will not be pu$ible for five or six Members of 
this House in the Select Committee with their long experience,-men of 
the type of my friend. Mr. JOlihi, will Ill' thert', and we can rely upon their 
re&ourcefulne8l!.-and itnrl out a wliy to pre\'ent inaccuracies of that kind 
finding their way in the cen8US rt'cord, it; indeed a puor compliment to thi8 

~ . To say that thf're are p£'nalties pro\'ided in the Bill again..'It men 
l'lIl1llllltting deliberate mistakes ill 1111 anllwer to till' suggestion that steps 
r.hould be taken to pre\'ent entry of those mistakes in the record it8elf. 
The rel'Ord will remain uncorrected. \V € are concerned more with the 
accuracy of the record than with the pUllishmf'nt of the men. If a man 
~ unpunished, I would not fet'l it. but if the record is incorrt'ct, it will 
do injustice to the nation. Therefore, the suggestion that this Bill should 
be referred to a Select Committee should be very carefully considered by 
the Government. Then again, Sir, the suggestion is not for taking oft 
tbit! Bill from tbUi Set.Kion to another Session. Tht're i:; no propoeal. to 
delay the progress of the Bill at all, but I believe it iti the general desire 
that this measure a;hould be diliCuKHeU in the Select Committee where 
Memben; who have raised lIOme !fUr.picions may have a free d __ on and 
clear their doubtli ill the pres(>nct' uf people who haw had experienCe of 
census work, explain their different ~ and find out some via 
media so that the Bill may be free from tht' objt'Mions whieb were urged 
Bgain8t it. 

One point WBfi rt'ferred to,-in fal·t Sir RS¥.8 Ali hil'lUlt!if admitted 
this,-that the 188t claulK' of thf' Bill ('ontain('d a  d .. ~  which required 
to be remedied, namely, th .. pro\'Uiion which prevents anybody from having 
any acce.ss to the census records to find out whether any particular 
enumerator has made a correct entry or not. Now, my friend ccmoedM 
that there is a J>OfI8ibility of incorrect ~ being madt'o and Yf't there 
is no way of getting thos.> incorrect entriet; corrt'Cted while the record is 
under preparation, and unle&8 somebody has aCCeRR to th(W' records to 
ucertlliJl whether the 8u!qlicions he has got are well·founded or not,-
th .. r(' iR no way to brinJ! !ollch mattf'rK to the notic£' of t.ht' proppr ofti('e1'8. 
My If'arn£'d friend said that it would bt' imp088iblt' for thf' Superintt'ndent 
to do ~ in this matter. J (10 not know.-my frif'nd may have his 
fown experien('" of (,pnllu" work.-bllt. g('nf'rally. II ~  (If P1I11meratOl'M 
IIrf' kppt nnd"r IInf' nOIl·official HI1(lf'rviHlIr M well M an official snpervisor. 
That is the procedure obHerved by thp Difrtriet Mal!'ilrtratf' in prf'.paring 
the organization for ceDlIl}.'; work. 

The question is the thiDA' mull bf' brought to the notice of tbe oftloer 
ill one fonn or another and bow could that be brought about' ThOle 
who suspect must hav£' aCCe88 to the register, and there mUlit bf 80me pro-
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vlBlon for that. What is the proper way of altering that clause I am 
sure even Sir Raza Ali has not thought of. He only thinks tb8.t some 
change is necessary, but he has not thought over the matter. If the Bill is 
t.aken into conHidcration now the clause will be put without any amend-
ment being moved. That is the danger of allowing the Bill to be dis-
c1l1l8ed now on the floor of the House and be considered clause by clause. 
Jf any amendm.eqt is moved now, my Honourable f,riend, the Home 
Member, will take objection on the ground that there is no notice, and I 
am not sure whether the Deputy President sitting there will be pleased to 
!lURpend the Standing Ordel'll for the convenienc(' of particular Members. 
I f objection is taken, 1 am sure he will not be ahle to do that. So, why 
should you put youJ'8t'lf voluntarily in difficulties of this nature T You 
find one clause defective, and when you think oyer the matter in a Com-
mittee you may find some other clause:. defecth'e also. 

So for all these re880DB, and particularly owing to the statistical 
importance of the document to be prepared. I think the motion that baa 
been moved by my Honourable friend, Dr. Banerjea. should be accepted 
by the GOvernment and should b(' carried by this HouM'. 

Mr. N. M. Joshi (Nominat.ed ~  Sir. during the dis-
~  of thili motion, I would like tft make one or two remark..... I 
ha"e not ferretted out any irregularities in the figures given in the 
census r('}>ort8, but whenever I consult the census report r find that 
the figureR given could be improved. I am intprestl.'d generally in 
occupational figures. I am also interested in figures regarding educa-
tion and some other subjects. 1 cannot state now all the places where 
I find that the figureH could be improved, but 1 can give one general 
illustration. To t.ake occupational figurelS. I am int.erested in gl'tting 
figures of wage earners, people who work as employees of other 
persons. Pnfortunately, I cannot get them. You t.ake agriculture, 
you take industry, you take commerce, you do not get figures of 
people who work as labourers or as wage earners. 

Take agriculture. It says, actual earners. Actual earners may 
be proprietors. may be tenants. may be wage earners. Similarly. in 
indm!try, people work as their own masters, as artisans in H village or 
e\ cn in small tOWIIS. There Hre oth('rs who work liS employees of 
other peollle. TheRe fignrp.s Ilrt' "ery' important, but unfortunately the 
census report does not give them. It is . ~  difficult to df'al with the 
various subjects fln which one could su/!'gest improvements. More-
over, I am not really prf'))arpd with thAt snhject today, but I I'an say 
fhat I haye found in mllny placl.'s ~  figures are not gi,'en. What 
J would 8UglZ'Cst to the Government of Tndia is this, that before every 
decennial period they should appoint a commit.tee of statisticians and 
ask that. committee to suggest improvements in t.hf' figllrt'S Jrivl'n. It 
may hI' that the Government of India write to the Provincial Govern-
ments asking for their suggestions to improve upon the information 
given and the figures supplied, Hnd the Provincial Govl.'rnmentfi may 
be consulting some people. But a consideration by a committee of 
statisticians and people who are interested in the figures will be of 
greater l1se. The Provincial Government.s generally consult their 
ofticers who, I think, hate figures instead of wanting them. They 
cannot give the necessary suggestions ; you can get necessary sugges-
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tions from people '"ho are interested in collecting figures. I would, 
therefore, suggest to the Government of India that every ten ye&nJ 
before the census opel'lltions begin they should appoint a committee of 
statisticians and people who are interested in studying statistics and 
gE't from them suggestions for improving the figures. 

As regards tlie contro\"ersietl that have been raised about the risk 
of ~  figures being given, I feel one oannot lIuggest a remedy very 
easily. The root of the c\'il lies in political representation and power 
being based and given upon religious cOWliderations. So long as that 
system remains, tll.·rl' is some risk always that communitiell who get 
power according to their DumberlS may use thio opport.unity to 
.strengthen their 11\\"11 community. In the first. plucc. what we (,lUI do 
undel' tht·st· circulDstalll·t's is. in spitt' (If this ~ , tu try to trust 
om' pcoplt·. Thllt is the ht·st '·ClOt'tll'. After nIl, e,'ery ont', whether 
he bt' 8 Hindu, a ~ , a Parsi or a dep1't'sst'd class Ullln-generally 
Kpeoakiuj!. h,' is all hOlll'st 011111. alld if ht· is , ~  ~ . ht, will not 
falsify records. 

An Honourable Itembel': !\ot in theRe ~ . 

111'. N. II. Joshi : I do not know, but if a man is really religiou", 
hp is not likt'ly to falsify thp reports. 1 quit(· agret> that 80me sus-
picion "'ill remain, but It is becaus(' of the system on which political 
power is I)RSE'd in thi!' country. One cunnot reallr find a remt'dy. 
Dr. Banerjea hu ~~  that two peopl(' should he seont, and !lome-
body said that if thpy diif('r amonlt themsch'es their work will be 8uper-
,j"ed ~  tht· stlperinteondt'nts. There must he two MUp('rintE'ndents: 
-otherwISE'. some people will say, on(' superintendent is a Hindu, and, 
therefore. he has dont' an injustice to thp Muhammadans, and if the 
superintendent is II Muslim. the Hindus will say that he has done all 
in.illstict' to tIl(' Hindull. Tht>n you will "('quirt' two ('ommillsionel'll, 

An Honourable Member: It is not lik,' thllt. 

111'. N ... J08m : I think it will comt' to that. Therefore, you 
will Mel' that the n'JllI'dy dul'!; not lip thcrf>,. It liPII in trusting eacb 
other. 

An Hoaourable Member: Xot trusting, but makinJ!' tht' provision 
mort' strmgent. 

111'. K .•. JoIhi: The Magit-;trate will ha"e to Itivt> puniHhment. 
If he hllPpens to he a Hin(tu. hf' will not puniAh Il Hindu! If you 
-once ha H' :-,uKpiciori lind mistruHt, th('n thE'rp is no getting out of it. 
If ont' (!ommunity has a very great Huspicioll that the other com-
Ulunity is ~ thf' recordll. the former community ill not going 
t.() !lIt quif't. It will 111140 fah,ify the re('ords. with theo result that a 
time will come when both of tht'm will Iff·t tired and KIlY, let us bE' 
honpst now. If thpre is suspicion, hoth the parties will try the game 
for Home time. and then they will get t.ired and Ray. let Us be honest. 
The remedy lieM in trusting, and if Rome pt·ople miH1JRe thf' opportunity 
and the evil groWR. thE'n thE' people will come to their senseR and wil1 
be honest. I fe('1 that the Government of India should tak(' !!teps to 
-secDr(' improved Htlltistic.'s. and, 8R reflaMfi thE' Select Committee 
motion. J feel that in a Bill of this kind thf're sho111d be a Select Com-
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mittee. The Select Committee may meet tomorrow or the day lifter. 
but if some people want a Select Committee, it is wrong on the part of 
the Government to refuse it, 

llaula.Da. War Ali Khan (East Central Puujab : Muhammadan) : 
Sir, whether t.he Oovel'nment accept the recommendation of the 
Mover of the amt'ndment or not, it is my' duty to point out t1'\at the 
~  of eertain t'nnmf'rlltors making fftlF;f' entries is not only based 
on HIJHpieion, but allm on actual ~ . l"rom bitter experience 
In the Punjah liud after having tOUl'eel various Provinces where I 
e-athered informatioll on this question, T havf' come to the conclusion 
that unfOl,tunately in ollr country whrrf' political power rests Oll com-
mUllal l'f'presentatioll. tht'rf' nr(' a numlwr of enum('ratorf; calling them-
Iwh'es nationnlisfs \\"11(, make' false entries on racial considerations. The 
IIUf'!'Ition w}u,ther in India there is one nation or there are two nations itt 
pxen'iRing ,'arious s('ct ions of thinkers in t bis ~ . Our old friend, 
Dr Moonje. only llw otlwr day (·ontributed a "ery ~  articlf' to one 
of the papers. Hl' saiel 1hat a nation in order 10 hf' a nntion must have 
common blood, ('oruUJOII languagf' and common ~ , and he was kind 
enough to refer to t.he Mussalmans and said that the right of proselyti-
~  !'Ihoulrl bf' taken away from the Mussalmans. Tn other words, he 
meanf that th(· llumber of Mussnlmans shnuld be rt'duced as much as pos-
lIible. Now, in this country, there arE' 30 crores of Hindus and ten 
crores of l\lussalmans, and the Hindu is interested in keeping down the 
llumht'r of MU8salmsns. Here ~  tIl(' difficulty so far as the census 
110 concel'ned. I (,Imnot lay too much stress on the point that the 
Honourable the Home Member who is in charge of this Bill will find ou, 
Rome means of curbing thi" eyil, some means of !'Ieeing to it. that wrong 
t'ntries art' not madt' in the ct'nsus report. Dr. Banerjea is perfectly 

~  when he suggests that tht' Governmt'nt should thrash out the whole 
question and he was followed by Sardar Sant Singh who said that strin-
gent measures should be adopted against any enumerator who makes 
false entries. So legal action should be taken. Also moral action should 
bf' takt'n, if it couln bt' taken. What is that moral action T Moral 
action according to my friend, Mr. Joshi, is that the enumerators should 
be religious---a thing in which he does not believe himself. Where IS 
the sanction if the Honourable the Home Member wants to provide for 
it' That is all I have got to say on this subject. 

The Honourable Mr. J. A, Thorne: This is an age of " records ", 
and I must congratulate my friend, Dr. Banerjea, on creating a fresh one. 
When I read the account of the legislative debates of ten years ago, I 
found that the Home Department spokesman in one of the HOUHes. I 
think the Council of State, congrat ulated an Honourable Member on 
his unique performance in having moved an amendment to a clause in the 
Census Bill. That in those days, only t.en years ago, was unique. Now, 
I have a handful of amendments to clauses. many of which I have not 
yet had timl' to read. Dr. Banerjea's achievl'ment in moving R nilatory 
motion to a Census Bill is, as I say, a fresh " record ". 

Dr, P, H. Banerjea : It is not a dilatory motion. 
The Honourable Mr, J. A. Thorne: T was not usil1g the word 

• dilatory , in any sense which would reflect discredit on my friend. I 
was using it simply as 8 term meaning that it puts ot! the consideration 
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of the Bill. There was, if I may say HO, one point in hit Bpeeoh with 
which I cordially agree, and that is the need for more expert ~ 
tion and coDBideration in the preparation of the CeDSUi. We, who have 
studied past censuses on paper--I admit I have never myself taken part 
lD one-do know and feel that cenSUBe8 in the past have been rather 
amateur performances. Very often the preparations for them have beea 
taken up too late and they have been rulhed through. The ltajf has 
been colleeted in a hurry and very often we have not used the benefit of 
preyiouti experience. I do not claim that our eensus of 1941 will' avoid 
a certain amateurishness : the real expert ceD8U8 costs a IlQIl of money 
which the Government of India could certainly not afford to produce: 
but Wt' do hope that more attention will be paid to the most modern 
method!; of statisticians, and-not only that-the most modern methods 
of dealing with statilitics, which is another matter-mechanical devices 
for dealing with IItatiltics. We are very fortunate in that we have 
obtained for' (lUI' Census CommiHSioner an officer who wall Superintend-
ent of tilt' Ct'ns\ls in one of the largest proyinces of India during the 
last ct'nsus ; aud also in that by a fortunat ... accident we had an offer or 
enquiry ~  as to wlll·ther Wt' could avail ourselves of 
facilitil's provided. I forget hy what millionairt' of the United 
~ , fill" enquire!"as to vi!)it "arioUlS countrie!o where stati!)tical methods 
are roO!)t studil'd and make acquaintance with them. Our CensWi Com-
missioner designate walS, WI it happened, just going on leave and he haas 
apent a busman's holiday, at I may ~  no expl'nse to the Government 
of IndiB at ull. in in\"estigating the late!)t methods in several European 
countries anti in the Cnited State.!! and Canada. So that I do hope we 
may be able to get result.s in this cenSUH which will more closely corres-
pond ,tith the ~ standards of atatisticiana than haa sometime. been 
the CRse in the pallt. 

Wdl, Sir. 1 han listened carefully for adequate grounds to be 
shown in support of my friend'l; motion for reference to a Select Com-
mittee and I tbink that without exaggeration I (!an claim that the 
ground!) haY(' not been adequate. The fact that the last census and 
previous censWies contained errors-errors both absurd and accidental 
such as the one that my friend, Dr. Ballerjea, quoted-and other errors 
the causes IIf wbich may be dl'liberatl' and dec('itful, that fact iN one 
whieh does not ht'lp ns in dt'ciding whether this Hill Hhould go to a 
Seleet CommiUt·e. r think it waH the Honourable ~  who spoke 
last who seemed to despair of the Sl'lect Committet' finding a solution 
for dt'liberate falllifieation amI ht' appealf>o to thf' Homl' Member to <10 
it. Well. certainly I shall give my thought to it but I despair of find-
ing a remcdy myself or of a Select Committee devising one in the few 
oays which it would have to consider the matter. 

My friend, Sardar Sant Singh, rather surprised me by finding fault 
with clause 10. Now, clause 10 says that. " no prosccution under this 
Act IIhall be inlltituted except with the previous Manction of the Pro-
vincial Government or of an authority authorised in this behalf by the 
Proyincial Government." This, so far as I could follow him, was sup-
posed to he It cloak for the knavery of enumerators and census-officers 
wh() would f!ommit offences punillhable under claU8t' 9 (b) of the Bill. 
I mUNt say that I am rather astonished at that imputation. This is an 
old provision,-clallRe 10 ; it corresponrlll with flection 11, II1Ib-section (3) 



TD IBUII OKlIfBUS BILL. :WI 

of the existing Act, the Act of 1929, and is found in previous census 
eDactments ; no one, 10 far al I know, found fault with it in the put, and 
it seelDB to me a quite obvioul measure for the protection of the subject-
not just the enumerator, the censU8-ofticer or any ofticial-but the pro-
tection of the ordinary lIubject, whatever he be, against capricious com-
plaints_ Now, there is a clause which attracted fire from several critics--
e)ause 13_ K,)' friend, 8ardar Sant Singh, Sir Raza Ali and I think Mr. 
Aney also, objected to clause 13. Well, J was quite prepared to defend 
claust' 13, but the part of which I was going to defend was the concluding 
few wordH where we have introduced an ~  as compared with 
t.he Act of 1929. However, no one referred to that, but. the objection 
it; that the clsulle al! it Htands will prevent-1W far as I understand the 
objection-a perHon who may suspect that the information given by him 
haH been wrongly recorded from verifying his suspicions and getting the 
J ecord corrected. Well, I do not for one minute make light of the possi-

~  of that happening. We have heard 80 much about communal 
d('viceH for falsifying the CellliUIJ that it would be absurd for me to say 
that that lOuHpicioll iii baHeleliH, hut I do think t hat ali regards the terms 
of thiN dUUlW it iii u rat.lu"r academic objection. The clausE.' was dis-
(!ulised ~  Dr. Hutton after the last cenSUI, and he said that the defect 
of it as it tht'n read WIIS this, that advantage wal!l taken of it to gp! hold 
of ~  of tht' ccnSUN fur purpOHes which they were not by any means 
intended to fulfil. For instance. there were many applications ten year,.; 
ago, or rather latl'r, for tIll' records of the CPUHUS in order to prove or dil>-
prove cOD'-plailltH made under the Sarlln ~  : "JIll ~  8 number of 
inll'l'nious 1'1'01'\(' attE'mptf'd ..... . 

[At t.his StagE', !\1r. President (The Honourable Sir Abdur Rahim) 
rE'snlllt'd the Chair.] 
...... to ~  tht'St' reeord" produced in cOUl'hI in order to support 

or rebut alibis for criminal offences. To Ilre\·ent that sort of dodtp:e we 
lla\"(' made liD anll'ndment in the last few words of it which the eagle eye 
of IIny critic haloi not IIttraetpd : hut T ml'utioJl that to show that the only 
diffi('ulties found with this clause as it f'xisted in the 1929 Act-I am 

~  surt' that it exilStpd in much thl' same terms in the previous Acts-
Wl'rl' those thllt I }lIn·e mentioned. If thf're had been numprOUM cases of 
peoplt' who wanted to inspect the l"Ccords in order to verify whethei' the 
('ntries had been corr('ctlv made, for communal realions or otherwise. T 
think Wf' should hllve ~  about it ; but even if there had been many 
such Hllplications, J wry much doubt whether we should be right in 
providing a machinery for acceding to the requests. After all. the in-
formation obtained ~  our enumerators is and Rhould be confidential. 
You may say, " ~  should not A who gives the informatiou have access 
to the rpcord where it. is put down 7". Well, if you are going to allow 
A to have access t.o that record, how can you prevent Band C from also 

~ access' I fear that any me&Rure such as t.hat which Sir Raza 
Ali ~  would destroy the VahlE'. thE' confidential nature. of our 
rl'corrl and inducE' morl' suspicion of the enumeration. T ~  point 
011t that no one has. so far as J have seen. ~  not.ice of any amendment 
of thi., clause, so that. these fears and suspicions seem ~ have heen 
~  wit.hin thp last few hours. 

Now. Sir, Sir Raza Ali and Mr. Joshi were anxious that we should 
obtHin more economic information in the eourse of ollr ]941 census. Now, 



,342 UQlBLATIVB ASBBIIBLY.,,' [4TH SBP. 1939. 

lMJ·. J . .A. Thorne.] 
1 think 1 am .right-l have not before me the schedule, as we ca1l 'it, of 
the 1931 census-but I tbink 18m rigbt fhat in'the schedule as we ha,'e 
drafted it tentatively for the cnticisni of Provincial Governments. we 
have provided for a little more-I dn not say mnch more-bot for a littl ... 
more information as regards the oc('upational statisties. Whethl'T w(, 
cOUld ~ muell morl' I WI'Y much doubt, because every item added 
·to the IIchedule means an ,,(Mition. and it m"y b(' a ~  large addition, 
to the cost of the ('C08lIS : it adds to the COM I of th(' ('numeration, the 
:enumeration takelol longer, RBd of COllr:"c the !>1JbRequent compilation and 
tabulation may hE' "f'lry largely incr(,Rl.led ; and if w(' 141'(' to keep with-
in what the Finance Member is prepared to give U8 for 8111' 1941 census. 
l wry 1Ou('h doubt whether WI' can get ft tl'reat deal morl' information OJ) 

uceupat.ionl;. One point my friend, Mr . .Joshi, mentioned was that tIlE' 
-census should show mueh morp information, for ~. about wage· 

~. Well, that. is ~  .. ('t to tht, criticism 1 hay .. just made. But. 
I understand from 'mv lIonourablf' f!olleRf!'lIe on my It'ft fhllt thnt is II 

~  whicb is comiuJ,r up fol' ~  at a' Conferem:e of Pro-
'W'incial Labour Ministers in :-.lon'mbt'r Jlt'xt. They will Hpecifically ('on-
aider how it is possiblt' to ohtain a great <it'al more information about 
1Ir8ge-earnt'rs of tbp kind which. J think. Mr. Joshi would d('sire. It is, 
I think, J'f'cotl'D1l't'f1 tl18t it is "pry diffieult to ('ombine inquiriet; of t.hat 
flurt with the decennial or periodieal census of population, because the 
capabilities of the inquirerA haYe to b(' conRidprably more flpecialisf'd 
than the capabilities of th .. 'Jlf'oplt' WI' bayp to rely on all enumerators 
for m('re population. 

Well, Sir, I think I have covered m08t of tht' tl'J'OllDd which previous 

" P ... 
speakl'1'R have traversed. To return to the need for a 
Select Committee, I have not heard anytbing tbat would 

mduce me to SUppoRP that we should get a morf' Ratisfaetory Bill by 
referriDg it back to R Select CommitteI' and I mUM, tl1f'refort', oppose 
tbat motion. 

Now. there ill one point which I would lib to mention before J sit 
down and that was bronght up, 1 think, by my friend, Mr. Dalal, in It 
speeeb which bas already been remarked on as discus.'Iing this subject on 
a higb level. If I understood him arigbt, he pressed for a quinquennial 
cenaus. That. of course, is not a new Auggestion ; hI' would not claim 
any novelty fOT it. HI' mentioned countn"" wh('re quinquennial cen-
RUBeS are held ; and we have had it put hpfore us in India by two statis-
ticianR, MesR1'R. Bowley and Robertllon. who camt' out /I few yeal'R ago to 
make 8ull'tl't'!!tionM for improving our ~ . It was conllidered then 
and I think tht> ronclusion was reached that the quinquennial census-
which mean!! a1f1O the maintenance of a permanent censu!! !!taff-w88 V('T), 
deRirable but it was one of the many luxuries that India cannot afford. 

Kr. La1cbA.JId Bavalrat (Si1ld : Non-Muhammadan Rural) : Sir, I 
Whih to speak on tbis motion. 

Mr. Prelid8Dt (The Honourahle Sir Abdul' Rahim): But the 
Honourable Member in ~  of the Bill has already replied to the 
dehatE'. 

Mr. LaJebrm4 Kavalrai : I ~  up before the rf'!ply but J eould not 
cateh the eye of the Chair. 
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Mr. President (rh(' Honourable Sir Abour llahim) : 'rhe IlGnourable 
:,J"mbf'r ~  sp(,lIk nl)w. 

Mr. Lalcballd Jlava1ra.i : It ifil opt-n to you. Sir. to allow me to 8peak 
e,'erJ now. EVt'n if II Member wisheH to put. Rome (rrounds which have 
not ~  been nH'ntioneit hf'fore the Boulle, he cannot be given an oppor-

~, tIl H[lf'ak ? 

Mr. President (Thl' Honflllrable Sir Abdur Rahim) : The Honourable 
'ft'rnJI('J' hRrl ph·nl.\· fir lilliI'. IIml if hI' clid not ~ in timt' or failed to 
~  thf' ~  I)f tllf' ('Il/lir. tllt! Chair ~  help him. 

Thf'  queHtion iN : 
" That the Bill ~ rf'fcrrl'll to 11 He)C!('t ('nmmittee ('onaiatiDg of the HOIlOUJ'abir 

Mr. J. A. Tbume, Mr. J. ~. Talukdllr, Mr. P. A. MeDon, Mr. F. E. Jamel, Dr. BabiblD' 
Rahman. Mau)nnll Z:Jfnr Ali Khan. Khan Babadur Nawab Biddique Ali Kba.n., Bha. 
Parma Nnnd. Rardlll' Hnnt SinJrh. ~ . N. M. JOllhi and thl' Mover, with iDJtructi01l8 
to report on or hl"orl.' th" 19tb ~ . 11139. aDd tbat t.he number of memben wb_ 
pr"" .. nl·1' "hull h,· 1I"(·I'"lIItr.'" ttl I'onlltitlilf' :I m(· .. ling of the ('()mmittt'e IIha.lI be five." 

TIll' motinll \\'HS II(·/latin·d. 

Mr. Presjdent ('I'h,' Honourahle Rir Abdur Rahim) : The question 
II e1'\' I!-: 

" That thl' Bill 10 I'rm'id,' for ~  ollltt .. r" in (·oDJle(·tion wit.h the takiD« of the 
,'l'nRI1S hf' ~ int." ,·oncridt'1'ntinn.·· 

'I'hp llIotion \\'flS il<'10pt('(I. 

, ~  2 to ~ Wpfl' added to t.LI' Bill. 

Mr. President I Thf' Honourahll' Sir Abdur Rahim) The question 
IS 

.. Thnt ~  !, _tal,,! 1"11'1 of till' Bill." 

Maulvi Mllhammnd Abdul Ghani: Sir. T hI'£! to mow: 
.. ThaI ill . ,. ~  el" "f ,·I"uMI' !l.of thl' Rill, aft .. 1' thp wom • return " 

Of'l'urring in thl' third lin!' Ih .. WII1'018 • , ~ in('or",,,t 1'!'corrl IIf Jlationality or religion 
of a pl'1'son . I", in""1 t<'(1. .• 

In ~  (Ii) of ('Ialls£' 9 it is mp,ntiOllf'c\ that tht' pf'rson who 
~  n fall'll' ft'tllrn ",iII til' pnnishpd. A fa1f;f' return. in mY' opinion, 
clne" not inclndp /I return IIb()nt tht' proper nntionality or tht:' religion 
of EI p(,ff;on. ~  il hAp[lf'nS that II ('ommon name is gi\"en to a 
pl·ft.on. For inslanc·p. II Muslim is namf'd 'Rnitdhu' anit a Muslim 
"'oman is namen ' Jt\\'8r\'a '. An enumerator. say a Hindu. while writ-
inu-th£,Rf' nllmf's. ~  ellsi'ly ~  that thp.y afe Hinrlus by relillion. There 
~  be no ('heck on this sort of ~. But if it is found and brought to 
ttlf' noticE' of the ~  ~  any person, provided the word • na-

~  , nr ' rE'1i[!ion ' is there, then thE' pf'rson who makes an incorrect 
rt'('ord of thf' rE'ligion or nationality can he punished. I. therefore, 
tl,rught it propf'r to moyp this amendment and I hope t.hat the Home 
~ ,  will RPf' that it. ifil not injurious or inconsist.ent. 

Mr. President (Thf' Honourable Sir Ahitllr Rahim) : Amendment 
IlIo"eit : 
., That in lIuh·(··\aulle (b) of I·lallll<' 9 of the Bill, after the word • retnm " 

o('enrring In th .. thiril 1inl' thp ~ , DIRk .. ", inpo",(·"t 1'1.'11'01'11 of nationality or religion 
of a peraon ' hI' inRl'rted." 

The Bonou.rable Mr. J. A. Thorne: Sir. T am not ~  that I have 
underst.ood thE' PUrpORf' of thi!! amendment. I thought perhaps the 
Honourahle M('mhp.r WIIR makinJr 1I0me dilltinr.tion ht>tween R false 1"etul'll 
L19SLAD E 
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!lDd an incorrect rf'cord. But apJ)arently hf' does not mean by incorrect. 
madvertently incorrect. but merf'ly ~ false : 10 that that di8tinc-
tion is not intended. Then I aJ!'ain thout!'ht hf' meant some distinotion 
between "return" whit"h is the t,'rm ~  in this 8ub-elause and 
.. ~ ~  " ~  is th.f' tf'rm ~  in .hiM amendment. But that again I 
thInk IS a ml8Concephon. I thmk hlS " record" is actually the same 
8S what in our Bill Wf' ean .. rf'turn ". So that thf' only purp08e of hi8 
amendment that I can sef' is that instf'lld of hllying a fully comprehensive 
tet'Dl .. any false return ", he ,voulrl add to it a special case of an in-
correct record, or shall 've ~~ " raise rf'('ord " or rf'turn, of nationality 
or religion of a person. My objf'ction to that is that it ill quite unnece8-
sary to elaborate: a comprehensh'e term by adding special instances which 
any eourt will regard a8 included within the t!'cneral expreHsion. 

is: 
Mr. President (The ~ Rir Ahdur Rahim) : The question 

" That ill Bub'f'iaUBe (b) of elnuSt· !I of till' Hill, nft!'r tlK' word 'return', 
-rriDg in the third line thl' ",.mlll • milk,·" ill('ortl·,·t n"'or<1 of bntionality or religion 
of a penon ' be illBerted ••• 

'l'he motion was negatiYf'd. 
1Ir. Lalcba.Dd Navalrai : Sir, b('forp you put thp elnuse, may I point 

out that I sent notice of 80mI' ~ to ~ rlausp at 9 thi' morn-
;ng. I wish to know whethf'r I ran move thf'm. 

Mr. President (The lioll()urablt' Sir Ahdur Hahim) : The Honourable 
Member did not givt: noti('(' within the prriocl of time reql1irpd. 

The question is : 
.. That clause \I IItand part of till' Rill .. 

The motion was adoptl'd. 
Clause 9 was added to the nill. 
Clauses 10, 11 and 12 werp 8(1(lerl to the Bill. 
JIr_ President (The Honourahl(· Sir Abdul' Rahim) The qnestion 

if: 
" That elall8e l:i Btand part of thE' Bill ..• 

Sir 8yed BaI& .Ali : Sir, J rise to make a ff'w obserntions on thifl 
e1nuse. The points raifled by clallse 13 of the Bill are rather important. 
The Honourable the Home Membf.'r in replying to the critici8ms that 
baye beton offered in thE' eourAe of Il'eneral diHcll8.'1ion on dause 13 referred 
to the difficulty with whieh (,f'n!ll1S offi('en and thr administration in fact 
would be confronted if pntries madp in I'onnpction with census opera-
tions were to be admisRiblf' in e"jrlencf' in courts of law. In Cact 
Uouourable Members will find on rpCr.renee to clauHp 13 that the clau"f' 
divides itself into two ('lear partfl. first "that no p"rKon sllltll ban a 
right to inSpbct any book, ~  OJ' r('('orl'1 madf' by fl Cf-ntnJA oftlcer in 
the discharlle of hiB duty as SUClh or any Kchedule rlelivered under sec-
tion 8". The second part M the r1811"e prot ('chI thl'Sf' records from 
being seDt for by 8m- party to II (!IlIW in a conrt of law in spite of thf' 
provisions of the Indian Evident"e Act. Now. Sir, I do not knnw how 
far the Honourahle the Hom!' Mf'mher if! prenared to meet thf> willhes 
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~  this HoWte. It seems to me that this clause can clearly be redrafted 
In such a manner as to allow a ~  to inspect an entry concerning him-
Nt-If made by the cemus otlicer m the course of census operations. It 
ought not to be ollen to him to inllpect the records generally with refer-
enc«= to other persons. Hut with regard to himself, it should be open to 
him to examine the entry. . 

Mr .•. S. ABey : What about hill minor son' 
Sir Syeel &ua Ali: 1 do not know whether the question of a minor 

Hon shoulrl hf> provided for or not. But I tIl ink my Honourable friend, 
Mr. Aney, is perfectly jutstified in raising this point. I think most of 
: he objectionH will be met if dw clause wert:: amended in the manner 
[ ha"e Huggestcd. If I find that the Honourable the Home Member is 
prepared to ~  the wishes of I he House. I would formally move. I will 
(ry to make ~ little change at; Jlossible in the wording. 

1Ir. President (The ~ Sir Abdur ltahim) : The· Honourable 
Itiember cannot moye any amendment now. 

Sir Byed Ra.za Ali : Whllt 1 propose to do is thit;. If the Honourable 
Ihe Home Member agreea;. I shall move. otherwise not. 

Mr. President (The HOllollrHhh' Sir Ahdur Rahim) : The Honourable 
~  canmlt mo,",! any amcndmf'nt ~ . 1ft:: should have given pre-
"iOUR notice. 

Sir Syed Rua Ali : In fhnt eas(' I shull move that the further debate 
tJl' ad.iounled till tomorrow. It is already 20 minutes past four o'clock. 

Mr. President (Thf' IIonourahlc Sir Ahd111' Rahim) : He cannot do 
that now. 

Sir Syed Raza Ali: If thert· is ~  substancl: in the point I raised 
with regarri to tlJi" claww--aud I (10 think tl"'rc 18--1 am quite prepared 
to move a formal motion Rnd ask your permission to move it. 

Mr. President (The IIllnourah!f· ~  Alulnr Rahim) : The Honourable 
!\It·mber ('annot move thilt now. Thnt is the prlll'ti('(' of the House. 

Sir Syed Ra.za Ali : May I Ht lellsl Jllo\·e that the ('onsideration of this 
clause he deferred t ill tomorrow , 

Mr. President (Thl' HonollraLI" Sir Abdur Hahim) : The Chair can-
not allow that. 

The question is : 
•• That dallBl' 13 sUlIId purt of the Bill .• , 
'rhe motion was adopted. 
Clause 1 a WIlS added to the Bill. 
ClauReR 14. 15. 16 and 17 were adned to the Bill. 
Clausf' 1 was added to the Bill. 
The Title and tht' ~ ~  added to the Bill. 
The Honoura.ble Mr. J. A. Thorne: Sir. 1 move: 

•• Tbat the Bill be paued." 
111'. Prelident(Tlle Honourable Sir Abdur Rahim) : Motion moved : 

•• Tbat tb(! Dill be pu,ed." 
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•. Muhammad AUar Ali : Sir. J wilth to SlAY II few words on this 
third reading. On princi,)}el> of equity, 1 do not think it is a proper Bill. 
~ ,. while Go,'ernment have ~  it ill ibi proper perspeotive 
ID certain places, ~  have not done so lD other places, For instance, 
iD clause 9 (f). they have iuserted tbe words ., kuowingly and without 
sufficient clAuse" in thr. intere!!!t of Go\,prnrnent ofticinls. whereas they 
~  not put these words in other plll('es wher(> ~  lShould have been 
Inserted. In aU legislation OIl l'riminal rnattt>rs th t • intention is taken 
into account and Government havE' vieldt'd 011 !!!uch mattel'H. but here lOme· 
bow WE' feel that GovernmE'nt hlAw ilot inserted thpSf' words. For instanee. 
in clause 9 (a) these wortill are ahMent, 

Mr. Preaiden' (Tbt' lIollourll hit' Hi!" Ahdur Rahim) : All these ~ 
have beE'n dilicuflSt:d and aC('t'ptt'd ~  tht, lIoww. . 

Mr .... bammy Azbar Ali : Y l'lI, l.lllt I WlIllt VO\'Cl'lIment tu cOllllider 
these ItUIIE'stions, These 8rt! defects ill thl' Bill lIud Go"ernUlent tihould 
take steps to correct the . ~  Sl'ut ill aJl1I'ut!Ult'ntli, but I was late; 
still I hopt: Goverlllllt>nt will t8k,' nul I' of I h,·s,· Ill'feets and correct tIll' 
Bin accordingly. 

1Ir. Lalchand. Navalrai : ~ . I ~  I hilt g'rt'I1I,'r I'C'llsidl'rlll iOI1 should 
have been gh'en to the Bill thall is beinJr ,:in'n 110W. Tht' point on which 
there was great rliscussioll was in resppc'l of error" il1 tht' registers that 
were prepared but tht're arl' S"\','rll) ~  JlOillfs whil·h a St'lcct Com· 
mittee should hne consirlf'rf'd. Mr fir"t rl'IIS01l for ~  that this 
Bill should be thrown Ollt is I hat I hi, Bill hll" not bl"'l1 properly draftc·d 
as is uauallv ~. )1\- l1ollllurablt· friend Ih., 1I0ll1e ~  said that 
this is ~ or It'ss Ii r;pr(l(lu('tioll of thl' nld Bill with II f,'w ~ ; 
but he has given no reaROI1S for tilt' pllllls,',. or for th,' nltt'ratinns. Whr.n 
an important Bill is prl'sented \\"t· ~  fiJlI) S!lmf' notf'S on elauses 
but we do not find tht'1I1 in thi" Bill. Tit,· ~  of Ohjt'ct!l and 
Reasons consists ~  of tW() lint's /IS fnllnw" ..... . 

Mr. Pnaident (The llonourllbl" ~  Ahdul" Huhilll' : The Honourahlt' 
Member need not read all that. 

1Ir. Lalcband Xavalrai : It is n·ry sn.nll Ililli I W;lllt 10 strt'nj!'tht'n 
my argument. It says : 

" The objeet of the Bill is to VfO\·id.· fur the lakin..: tlf R ('I"IIIUII in 1941. It repro· 
dUe8I with ~  alterations tI ... provision .. nt" lhe J ndiun ('ellllull Al't. 1929 (Ad X Clf 
1928). " 

Not a word ili said IIbout the reasllns fOl' thp ~ made. I 
Bay that this should han· been mndt' (·Iellr IIml instead of hurrying the 
Bill throuJrh it should hll\'c been !leot to ~  Committf't', Tht' Honour· 
able Member said that hj.thf'rto thinv" )HI\·.· hf"'n don!' in an amateur 
manner and more attention will 1)(' paid IIOW. Tht·rf'for/·. hf' would havf' 
been well advised in sending it til R Relf>f't Committe/'. 

The Honourable Sir Mubammad Zafntl1a), DIT' / La\\' Member I : 
Sir, the Honourable Memher ill ~ th,' ch'ris:nl1 ",hi,," haM b('(m 
recorded by the House. 

1Ir. President (Tht' Honlillrahlf.' Rir Ahrlur Rahim) : The Honour· 
able Member illl not in order ir· dhwllssing thi",. 



THE INDJAN CEN8UIS BILL. 

IIr.Lalcba.Dd lfavalrai : The I (ououralJlc llember l't8.id the alterationa 
Ilre very formal Ilnd NO the Bill "hnuld bl,' pUNNed but there are many 
important pointH to be conHidc·J·ed. Fir'H of all ther(' is a legal point in 
(·Iause 11 which should have IIt'ell ~ . 

111'. President (Thl' H(lllollrnhl .. HiI' Ahdlll' Hahim) : All that haa 
been considered alld the Honounlhlt' Memher cannot discuHs that. 

Mr. Lalchand lfavalrai: I Hm Hubmitting (!encrally ..... . 

Mr. Preaident ('I'h«· Hnnonrtthle ~  Al,c\ur Rahim) : Tht: Honourable 
llt'mber ClllUwt tliS(!IIHS th,· cluusl's flll I hI" third reading. 

Mr. Lalchand Navalrai: I alii noj ,Ji!'cussing tht' clauses at all. I 
SII> tIlt' Bill should bl' throwll 0111. I 11111 ~  th .. reasons. The law 
'lueHtioll has not bt'eJl proIH'rly eOTlsidt'rl'd and. therefore, the Bill- should 
h,' thrown out ..... . 

The Honourable Sir Muhammad Za.frullah )[han : That is a reflection 
011 the ol'cisioJ) of till' Houst'. The HOlls«' hali considered it and p888ed 
it. 

Mr. Lalchand Navalrai : Tllt'n why should we speak on the third 
I'I-lldinJl at IlIl! J ~  that t her,' should 1)(' one ClIllf'tment under which 
punishmt·nt )o.hould hI' IUI·It·d 0111. if it is H sp(·t!ial Hill. Here, it is pro-
,ided that pnnishnll'ut will Ill' :tin'lI 11111]('1' thi" AI'1 Il" well as under 

~  ~  lllw tllat ~  Ill' Jll'I'lineut 10 Ihis Act. I say that on this 
~  also tht' Bill should Ill' thrown nut. Th .. n there i" the question 
(,f P1JJIl"IIlDt'nt. Tht, ~  of ;,0 rupet's hus het'n raised to 200 rupees all 
at unt·". 'fhi" is 1111 Ildclitiolllli ~  wh,\' Ihl' Bill should be thrown 
out. 

lOuIvi Muhammad Abdul Gbani: Sir. the Bill is going to be pasaed 
lIud 800n('r or lat('r (jO\·t'rnnll'nl will !la\'«' power under the Ae' to frame 
rulp.s, This i..; tilt' llroTwl' tinw ",11t'1I I !'hollld draw the attention of the 
(}ovl'rnm(>nt ",hilt· framill!! 1'111,,)0. 1 (l t hI' fa('t t.hat in the last eensn.;; we 
found that tiu' ~  ('ast(' ~  amnllg the MU!llims whieh has been 

~  i" Momin ami NOJl-molllin. 1" the pr('\'ious censuses of 1921, 
alld hE'fort', all ('IHltes umoll/-( the MU)ljiIllH w('re meutioned. In the 1aat 
~  of 19:n. uo t!astt' W/IS mcntiOllt'd ~  that of Momin. The 

words ;\Iomill allll ~ on-lIIomin ure leSCl1ted very much by the Muslim 
,·tllllinunity, ~ ~ is no caste alllollg Muslims, and I would, therefore, 
asl, thaI instructions hp is'm('d thut the word ,. Momin" shOUld not 
bl' u!ll'd Ill,!'Hillst ally part.icular dEl"'''' Clf Muslims. All Muslims should 
tJl' WJ"ittt'1I as Muslims--t.llt' cast(· .. y"tem of Syed, Sheik. etc., has al-
rl'ady 1,,'ell abolished, IUlIi t.he wOl'q ;\lomill also should be abolished. 

The Honourable Mr. J. ,A, Thorn!': Sir, T will not refer to the de-
tail" that haVE' hf't"n mentionecl in thE' third readinA', but I sbould like 
to SII" thi ... to my Hononrable friC'IHI. Mr, IJalchand Navalrai. I should 
hI' ~ ~  sorry ~  if hI' l('f1 this (,hll.lI'ht'r with any sense of grievance 
and more ~  if the !tense of grie,,:uu'e was against mI". 1 think onE' 
of his grievances is that T by rising to reply just now shut him out from 
the debatE'. I can assure him that fllllt was not my intention ..... . 

Mr, Lalchand lfavaJrai : J did not say that that ,vas your intention 
at all, ' 
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Ifhe JIoDourable 111'. J. A. !'horne : If by inadvertence I trod on his 
toes I hasten to make my ~. The second point il his critioism 
(,f the form of this Bill, for which of coune I am responsible-the 
Statl'ment of ObjecUi and Reasonl ,md all. I thought my statement of 
object. and rl'aSons was rather neat and terse and as luch would 
obviate any wlDeccl6tW'y reading. li\.)r the purposes of this debate I 
had myself to get Act X of 1929 and to compare it very carefully with 
the Bill whioh I hR\'l' introduced. 8ml I can only suggest that if my 
friend had adoJltf'd the same cour'ie, bis grievance would vanilh into 
thin air. 

111'. President ,'l'he Honourable 8u' Abdul" Rahim) : The question 
ia: 

" That tho BiU be paued." 

The motion was adopted. 

'rB}; INDIAN SAL1' (AMENDMENT) BILL. 

The Honourable Sir Jeremy Raisman ~  Member) : Sir, I 
move: 

" That the Bill furt.ber to nUIt'Il.! th.· llluiau ~  "ht, 11!!l2, for eortaio ~, 

he taken into consideration." 

Thi .. Bill ~ Ii very simple .~ . It at'iset; from the fact that we 
have found it . ~  ('01' \'f'riieut til eombine the administra-
tion of salt in ~~  areas with tht' adm.nistration of central excises--
in !\orthern India ill fu<:t. This has eon'lidf'rlthly increased the duties 
llod functions of .~ officer in charfY;' ot the dPJl&rtment and it has. 

~. }'l'tlll nel·.o:-.'ilry to 'ilJli! t.he ~  into two and to provide 
f"r two officers to do the combined work, one in each of the ae,arate 
jnrisclictinu'l. We found. however .• hat the Indiall Salt Act of 1882 had 
H Ilrovision which rerjUircd UII to have ,. ~  ot1ieer at t he head of the 
nepart.mf'nt. WI' hll \'f'. therl'fore, III "u;.rllt this Hill to a 'nend t.he Salt 
Act in order tfJ eDablE> us to ha\'(' two (·hurges lIntI to mak(' certain small 
consf'quf"ntiRI llDll'ndrnf'ntK arilling from that chll 1I ICe. Sir, I move. . 

1Ir. President (The Honourahle Sir Abdur Rahim) : Motion moved : 
,. Tbat tbe Hill further to anll'o" th.· Indillo Rult A"t. 1882, for I'Alrtain ~, 

1>(' taken into I'onsideration." 

1Ir. Lalcha.nd Navalrai (Sind. :Xon-Muhammadan Rural) : Sir, 1 
would Jikl' to know whf'thf'r this appointment wiU hI' a nf'W appointmf'Dt 
"reat('d or it "'ould hI" frflm tbl' ,~ . 

1" : 

The Honourable Sir .Jeremy Raisman : It will bf' from the cadre. 
Mr. President (Thl' Honourable !':it Abdur Rahim) : Thf' que8tion 

., Tbat the Bill further I. .. IImend fhl' Indian Salt Act, 1882, tor certain ~, 

be taken iDto conlideratiolL" 

Thp motion wa" adopted. 
ClauKt's ~. 3. 4, :; and fi wet'e affr}p.<} to the Bill. 
ClauMe 1 ,,,as added to the Bill 
The Title alld the ~  were ,uIded to the Bill. 
'lbe BOD01I1'able 8tr Jeremy BatllDan : Sir, I move : 
.. That tbe Bin be ~.  
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1Ir. Praaident (Thl' ~ liir Abdur Rahim) The question 

•• That the Bill be puae<1." 

The motion was adopted. 

The BODourable Sir Muhammad Zafrullah Khan (Leadpr of the 
Hou!!(') : Sir, Mr. Bozman 1M ill, and the motion- standing in his name 
wjll hI> marl I' tomorrow. 

THE ~ ~ R.AIIlWA ~ (AMENDMENT) BILL. 

The Honoarable Sir Andrew 010\111' (Memher for Railway!! and 
('ommunicatioQH) : Sir. I nl0\'(' : 
.. That the Bill furth('r to IImcnd th.· Indian Rllilways Act, 1890, for a certain 

purpose (inaertion of ncw lIel·tion 42B), ht· referred to a Relec!t Committee eouilltlng 
of Mr. T. S. Sankara AiYllr, Harllnr BahR,lur f'apt:Jin Ualp:u Singb, Mr. J. Bamaay 
8('ott, 8ardar But Singh, Khnn Bahadur Slmikh FuzJ.i·Haq Pinu-ha, Shaikh Baauddia 
Ahnmd Siddiquee r.nd the MD'Vl'r and that tbe nllmloer of IDt'mbertl whOIll' preaenec eban 
1\1' ncr_t:'· to rnnMtitnl(' n Illl'l·tinjt of till' Pommit.tet· shall hI;' four." 

I would venturI' with your pf'rmisRinn to subRtitute four for five, 
lis t h(' ('ommitte(' is 1I0t n lElrge one. 

~ Memh(·J·:-, I1T(, in possession of the opinions which were 
rl'('f'i\,pd on this Bill in /'onsequpnc(' (If ~  circulat.ion Rome time ago and 
1 do not pro1)Ose to deal with th(,lI: ;" (letail. I would note only that 
till' critic!! of the Bill have two nwi:1 ohjPctions. First, that the Bill 
iii ~ . and s('(·ond. that it sptR up or assist.s in setting up the 
Fpdp,ral Railway Authority. 

As regardR thl' first. I admit frnnkly that I apprehend no immediate 
ratf'F1 competition from Rny railway" Hnt T t.hink the House will agree 
that it is wist'r to tnkp those ~ hf.'fore ~  are involved in a 
rate war or in danller, ht'for(' YOll ~ incurred losses and before you 
arf' likely to hll\'e opposition from ~  railway which was trying to 
undercut the rates or fix .~ rates. 

As regards the 8('('.ond point, t.h'·re has been, I think, a good deal 
of misapprehension. This Bill dop', not bring thp Federal Railway 
Authority a day nearer. OT for that mattet"· a da:r further away. It is 
perfectly true that. in form it purport,; to confer certain powers on the 
Federal Railway AutllOrity, but until ~  Federal Railway .Authority 
is set up, those powers "cst in tht· Government of India. After any 
Federal Railway Authority were set up. they could no longer vest in 
the Government of India. because unUPl the provisions of the Govern-
ment of India Act the executive powus of the Federation vest in the 
Federal Railway Authority. I do nllt think, therefore, that those 
lI.fembers who feel doubts as to the ,~  of setting Ul> the Federal 
Raihvay .Authority need have any h,'sitation in accppting this particular 
measure. for. as I have said, until sl1e'h an authority is set. up, it does 
nothing but confer powers-powers which, I hope. most Members will 
realise, are necessary-On the Central Government. 
---., f That -the Bill to make the pro\'iBion referred to in lub·.-ec-ti-· on--( 1-)-o-f-•. ,-, -ti-' QJl-.1-S""'O 
nf the GoVt'mment nf Tnrtia Al'!t. 11135, hI' taken into l'oJllidMatioJl." 
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.... PreIIdat (Thf' Honournhlt, Sir .A hdur Rahim) Motion moved : 

Ie That tile Bill further til amMld thl' Indi:&D ~ Art, 1890, for It eertaill 
purpolt (i ... nion of De\\" .. etioD 428), be rt'f('Trod to a SelHt OollUDl"" ClODaiatilll 
of Mr. T. S, Sanlllira Aiyar. SZlrllar IlululIlur (':Iptuw J)ulput Hingb, Mr. ,r. &maay 
&ott, Sardar ElaDt Singh, Khan .Bahadur I:Ihllikh Jo'nr.l-i-llaq Pimcba, Shaikh Baftuddln 
A.bmac1 8ic1c1iquee and tbe Ko ... r auil that the 1IIIIIIhrr of l1Iemhera ~ prHellce liball 
be nec.-ary to cOIIMtitul(' R 1IJ00,t.illll of th,· (·"l1l1l1ittt,t, "hull bl' four." 

Kau1vi Muhammad Abdul Gh&1d '. Tirhut Di\'ision : Muhammadan): 
Sir, this very Bill was 011('1' r"jf'ctf'd "." thi" lionsI', and I am sorry to say 
that taking ~  IIf th,' thin ~ . this nll'aRUrl' has again been 
introduced here. I submit. Hir, it is P:'t-Insturt' on the part of Govern· 
ment to bring forward Nuch II mf'a";llI'" a, this. Thf' Government of India 
should have a littlp patif'ncf' ,,"11 ~  "hl\ulO StH' that Federation i. fiJ'Rt 
introduced, Thf' OO\,t'rnml'nt of l!!fha 1I!"t' making t·vrry pffort to in· 
troduce Federation at an t'urly dntl' .•• ad, tlwrt'fllrl', I filii to understand 
why they or tht' ~  ~  s'loIII,l lit, I,\'t'n on introducing such a 
measure lUI thm. ~ . I 0PPOillP t1w reft'l't'Il(>I' of thiM Rill to a St'led ('om· 

~. 

'!'he lloDourable Sir Andrew 010'" : Sir. I would just likt' to eorrllct 
& misapprehension, Thi .. Rill "'liS IIflt 1"" j"t-tt'11 ~  this lIouSt'. It waK 
introduced in 1937 aUfI it ~ ('ir('ulatf-d ill 19:1H, WI' now have tht' 
opi.,'onc• and it iill ~  fitting nll!t tllf'Y sholllti h,· ('on",idf'rpd by tht' 
Selp.ct Committef'. 

1Ir. L&lohand lfavalrai (Simi: ~ ~  Rural) : Hir, 
I IlUpport tht' motion for rf'fert'ncf' of this 8iIJ to II Sf'lp('t r.ommitt·Pf'. 
I find that very !!olid rl'II!!ons lun'(' ~  ~  in thf' ~ .  of 
Objects and Reasons, Ilnd thost' rt'HSon" il1llu('f' niP to KUpport this 
motion. Now. Sir. it h8'" lIepn stalNI that tIl" Govl'rnmt'nt of India 
have got no powerH to fix mil xin11lDl, ~  minimullI rutf'S, anti, tb .. reforp.. 
it is all the more necessary wh,\' ttl(, I.t'!!islHturt' should HnD t.he (ffivprn-
ment with the nt'CesSllry pow,'r,.. 10 fix maximlllll ,,11ft minimum rateM. 
The Select Committ.t'f' will hI' "bIt' to I!'II into thf' (Jlu'litio" pxhausti\'el,\· 
and find out how it WIiS thHt fnr till' laMt so mam' VI-arM thf' Government 
of India had bet'n carryiJlI!' (·11 without thr"t' ~ , Ulul whether now 
they should be arlJlt'd witt. frt'I';h pnwf'1's in this hf'hHlf or not. 

Then, Sir, it was asked ,~ ~  it was ~  to hrinal forward this 
measure at. this momf'nt, I think thro r('1l);ons Hd\"ltucf'd hv the Hon-
ourable the ~  ~  art· ~  ~ . WI' nil' know thAt 
peoplp take advantagf' of the ratps and oftpn rllte wars are Ktartf'ti, as 
it is often t.ht' callf' with Ht.pamRhip ('()mpanit· ... anrl. th(,1'l'fort', to a"oid 
aU these ratt' wars it is ,'p.t'V ~  that the Government of Indis 
should havf' power to fix ~  ~  minimum rat"". So fnr thprt' 
is M statutory power vM4tp.d in the Cpntral Government for this PUT' 
POM, and the Self'et Committep will, Rltpr ~  into 1\11 these mattf'rs 
carefully, be able to comp to the conclusion ",hpthe1' or not thf' Central 
Government. should be given all theAp. l)(\wers to control tht' rates charg-
ed by private companif'S or h:v RailwnYfi "Innin!!' throttl!h Indian Statefi 
and 80 on. All thest' are points whieh should hI' carpfull,. eonAidpl'ed 
by the &-lect Committee. and, therefore. I strongl,. support t.hp motion 
for referenee of thiA Bill to the Select Committf'f". 
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Mr. PnIid_ (The HODOvabl. Sir Abdar Bahia) ~ . ."... que.tiOD. 
ia: 
. II Tlaat the Bill further toO IIIIMIDd tile lI&diaa lIailwap .Act, 18to, f_ & CIft&ia 
purpole (iuutiOD of Dew I*tiOll. ~ , be referred. to & Select OollUllittee ~ 
of Mi. T. 8. 8aak&ra Al,ar, 8&rd&r Bahadar 0&ptaiD. Dalpat amp, Mr. J. Bama&1 
Ioott, Sud&r Saat Smp, Khaa Babadur 8baikIl hsl·i.Raq Plrach&, Bh&ikh Bducld1a 
AbmacI 8iddjqoee ad tile MOYer'" tbt the IIUIber of IDHlben ..... pt-.ee I1Ia1l 
be ....." to oouUtlite a ~ of tile 00 __ "" Iball be folU." 

The motioD wu adopted. 

THE CODB OF CIVIL PBOCBDUBB (AJONDKENT) BILL. 

The BODOaI'ahle •. I. A. ftor.De (Home Kember) : Sir, I mo .... : 
•• Tbat tile BW further to amead UIe Code of Clril ProceIlun, 1108, for & eenam 

pUrpole, be taUD ilato eouicieratiOlL" 

The purpose of this Bill iii to enable full effect to be given to Rule 
48 of Order XXI in the ~  l:)chedule of the Code of Civil Procedure. 
That Rule lays down the procedure for the attachmeht. UDder order of 
a Civil Court, of the salary or allowances of a public officer or servant 
of 8 railway company or of a local authority. When that oftleer or ser-
nmt its in India. there is no difficulty. The difficulty arises only when 
he its outside lndia, and the typical case is of an officer on leave in the 
t:uit.t·d Killgdom. Whell Imch att.achment is issued it is not open to the 
Govenlment or the railway company or the local authority to say that 
the officer iH out of India and, therefore, the sum cannot be recovered. 
Tbt> omploying-authority itself is liable in such a caae and has to make 
good the amount. Therl'fort', it is necessary to eusure that the amount 
('ltn bt' rt>(,()Vt'rt'd t'ven if tht> jUdgmt'nt-dt'btor is outi!ide India, 'Ve 
h::.\"l' fouud that the law liS it stands does not ensure this. In sub-rule 
(1) of rull' 4," as it st awls, thii! oblig-ation is placed in all cases on the 

~  or olilpr IwrS1l1l whose' ~  it is to disburse sU('h salary or allow-
IlIl!'p. ].'/11' ofti.'('rs Oil l,·/I\·t' in the Unitt'd Kingdom fht' disbursing au-
thority is tIl{' !Jig-h Commissioller for India; and we are now up against 
tilt' posit.ion that no attachment order pn.ssed in India or dirt>ction made 
in India in ('onlleetion with it can bind tht> ~  Commissioner. Thus. 
1 h"rt' is 110 nbli!!utioll On tht' IIig-h Commissioner to dedu!'t from the 
s:dari,'s a/lll a II 0 w:tJlt'('s pnyable to officers on ~  in England the 
alllount dut' U1Hlpr an IuilillJl attllchment order, alld in fact. it would be 
held I thiuk iJlt'g:t1 for him to do ,,0. This is nn imll.ginar;v ('&'Ie. The 
proc'('ehn'c' Wc' hlln' adopted hitherto has been challengt>d and we can 
rIO longer rely on it. 'Ve have, therefore. to find a differpnt method. 
alJd this is provided by sub-clause (1)) of clause 2 of this Bil1=-eub-clam;t> 
(tl) is not new, If the Bill is passed, the procedure will be that the ac· 
counts officer in India, on whom the attachment order is served in respect 
of Illl otlieer 011 leavp in Eng-land, will issue II frpsh p8\Y c('rtificate to 
the lIig-h Commissioner in London making a deduction ~  tbe offi-
cer'R 11"8\'(' salarv. (lnd the 8cconnti! officer will then remit to the Court 
the amount so deducted, Sir. I move, 

Mr. Preltdent (The Honourable Sir Abdur Rahim) : ¥otion mov-
ed : 
•• That the Bill further to amend the Code of Civil ProeedUftl, 1908, for a eertaln 

purpoee, be taken into coJl8ideration," 
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~, ~ ~, flindt1 N6Ii>-1Idamma&n ~ ~ 
this motion also. It has been made clear that there is no provision in la., 
..... aae8iCfll" who' ba. te .;.,. '. . ~ in India goesotit of India, W. 
~~ .~  ~  &r[, CaD :b.e ' ~  ••. ~,  ~ 
~  seems ~ ., ~  . ~  ~ ~  did ~  &mae. Rat DO" 
~  ,d.. 8l.UleD aad the llip CoDUDll8lOner ,l'efus. to ,uoept t. 
attachmt'uf alid emDpJy. with the onim-rit:ifl D't'eeSSllt1'''that the poWer 
should be given. and 80 a very salutary pron.pcm ilu1llade.il1!!clauae (b) 
of the Bill by which salaries will , ~  .I>,e p.aid unless the deduction is made. 
l"or that purpose the procedure that is going to be adopted is ab!lOlutely 

. ~, ;'Jlhe Aeeooataatl,· Geneial ,ril"illiMuet the 'Highli,()Otn""iaaioner 
who also belongs to the ~  ,of ~ .  lO nWte ~  =tiou and 

~  attaehirtt-ntud pay up ~ mdhey aNt' ~  tOrs. 1 
~  tMt -tbis is & very 1JOOd enactment and it baa my sapport; 

Mr. Pruid.8Dt (The llollourilble Sir AlJdllr l1.ahilllJ: The question 
is :  ' . .. ': 

,~. ,~ Bill tvtber to amend the Oude ot Civil Procedure, I1H18, for .. (ertaiD 
PU1"J*ll!, be' takeD mto eouic1eratiOlL" 

is : 

The ~  1I'1UI adopted. 

('}811foe 2 was added to the Bill. 
, , 

Clause 1 was added to the Bill. 

Th..: Title and the Preamble. were added to the Bill. 

'!'be BODoaraItl. 1Ir. I. A. 'l'borne : Sir, I move: 

II That the Bill be paued." 

Mr. Presid .. t (The Honourable ~  Abdur Rahim) The question 

.. That the BiU be puaed." 

The motion was adopted. 

THE INDIAN TEA CESS (AMENDMENT) BILl •. 

'1'ht. Honourable DiWlLD Bahadur Sir A. Bamuwami Ittudaliar 
(Member for Commerce and Labour) : Sir. I beg to mo\'c : 

II That the mn furthf!J' to amend tbe Indian Tea Cell Aet, 1903, for a t'ertain pur· 
poIIe, be taken into oonaideraUon." 

Under section 4 (.2) (d) of the Indian Tea CeAA A<'t, 1903, one 
member on the Indian Tea Market Expansion Board to represent the 
Indian Tea Planters in North Bengal iR appointed on the recommenda-
tion of the Government of Bengal. The tea plantei'll of North Bengal 
have since organiRt:'d thl'mselvf.'R into an aSllociation, and aecording to 
tbe promise tbat W&I beld out by my colleague, Sir 1rlvh ...... ad Zafrullah 
Khan. I now bring forward before the House tbiR Bill which enacts that 
the ~  shall· be ~ to the orpniled.· Tea Planters' Aasocia-
tion of Tem, '  , 



TO INDIAN TBA. 0888 (AJlBBDKDT) BILL. 

Mr. PrelidlDt (The .Honourable Sir Abdur Rahim): The question 
is : 

•• That the Bill further to amend the IDdiaD Tea 0.. Act, 1903, for & eertaba par-po., be takeD into couideratioD." 

The motion was adopted. 
Claulie 2 was added to the Bill 
Clause 1 was added to the Bill. 
The' Title and the Preamble were added to the Bill. 
'!'he Honourable DiWaD Bahadur Sir A. Bamanrami KudaUar : Sir, 

I move: 

is : 

•• That the Bill be paued. ' , 

Mr. PresideDt (The Honourable Sir Abdur Rahim) 

•• That the Bill be paued .• , 

The Ulotion was adopted. 

S'l'A . ~  OF BUSINESS. 

The question 

The Honourable Sir Muhammad Zafrallah J[ba.n (Leader of the 
II ouse) : The Legislative business for tomorrow will be items 5 and 6 O1It 
of thf' Li"t of RlIliiness which has already been circulated, that is, the 
motion standing in ~ . Bozman's name, and there will also be a motiQJl 
~,. nl(' to r<>fer the Arbitration Bill to a Select Committee. 

The ~ ~  th('n adjourned till Eleven of the Clock on Tuesday, 
the 5th &'ptf'mber, 1939. 
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